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11.43 hrs.

STATEMENT RE. EAST PUNJAB

URBAN RENT  RESTRICTION

(CHANDIGARH AMENDMENT) OR-
DINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On be-
half of Chaudhuri Charan Singh I beg
to lay on the Table an explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the East Punjab Urban
Rent Retriction (Chandigarh Amend-
ment) Ordinance, 1976,

11,433 hrs.

PREVENTION OF PUBLICATION
OF OBJECTIONABLE MATTER (RE-
PEAL) BILL*

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to move for
leave to introduce a Bill to repeal the
Prevention of Publication of Objec-
tionable Matter Act, 1976.

MR. SPEAKER: The queslion is:

“That leave be granted to intro-
duce a Bill to repeal the Prevention
of Pulbication of Objectionable Mat-
ter Act, 1976.”

The motion was adopted.

SHRI L. K. ADVANI: I introduce
the Bill,

11.44 hrs.

PARLIAMENTARY PROCEEDINGS

(PROTECTION OF PUBLICATION)
BILL*

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): I beg to move for leave to
introduce a Bill to protect the publica-
tion of reports of proceedings of
Parliament.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to protect the publication
of reports of proceedings of Parlia-
ment.”

The motion was cdopted.
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SHRI L, K. ADVANI: I introduce
the Bill,

1145 hrs.

MOTION OF THANKS ON THE

ADDRESS BY THE VICE-PRESI-

DENT ACTING AS PRESIDENT-—
Contd.

MR. SPEAKER: We will now tak-

up discussion on the Motion of
Thanks. Shri H. V. Kamath.

St qeek g (fwarr)
NegeT ARG, ST FOATT AF 9 @
sy gaged freaagi & o age
ag F1 @ ¢ 9 A W7 AGY
fasr &1

T SU WERT : ATEHA H WA |

A aweR fag . @@t W@t
g Sree 91 fF gy for s

q |
11.46 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy-Speaker,
Sir, some two decades a0, a serninar
was held on Parliamentary Democracy
in the Central Hall of Parliument
House. There I {vok part in tho dis-
cussion and I venturcd (o suggest that
the main task of the opposition was
to expose, to opposc and to depose,
and Mr. Malcolm MacDonald, who was
then British High Commissioner in
India, agreed with me in toto. He
added a corolary, saying that after
deposing one ought to repose. Today
we have no time to repose. Theie is
no time for rest because the General
Election which had demonstrated con-
vincingly the truth of the old adage:,
QUHTHT & T3 3T T L TG AfE
and the wheels of God grind slowly
but they grind exceedingly sure, ex-
ceedingly small, this Election has
swept into the dust-bin of history the
Mafia gang of Delhi, the monstrous
Mafia gang of Delhi, what we may call
in Hindi FTETH ¥} FT  consisting of
the then Defence Ministcr, Shri Bansi

*Published in, Gazette of India Ex traordinary Part II, section 2, dated 4-77.
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Lal, Shri Vidya Charan Shukla, the
then Information and Broadcasting
Minister, Shri Sanjay Gandhi, the
Prime Minister’'s second son and Shri
Om Mehta, the Minister of State for
Home Affairs headed by the big boss,
the Prime Minister hertself.

The General Election has ushered
into our country a non-violent revolu-
tion which has to be carried forward
by us and by the people acting in
unison. We have no iime for rest
because we have to dismantle the

mstrous, fascist apparatus of oppres-
¢ and tyranuy set up in India by

this 3T FIFET this Matia gang of

sur headed by the Frime Minister
with her storm-troopers and in the
3'ates her gauleiters, the Chief Minis-
ters, who set up an odious regime of
repression. oppression, tyranny and
injustice.

I do not wish to go into the details
of these monstrous cases of oppression
and injustice, but I will quote a few
cases which are worth citing. I will
not mention MISA because it is an
odious law, a black law, a lawless
law under which many were detained
and jailed, thousands nay lakhs, were
jailed in India, thousands were
maimed inside and outside the jails,
thousands werce shot by the Police
inside jails as also in the streets of
"ndia and lathi-charges {oo took place
* ~ide the jalls, The MISA has been

“itably described not as the Main-
- nance of Internal Security Act but
;s {he Maintenance of Indira Sanjay
Act because it was enacted to keep
the Prime Minister and her second
son in their cosy places which they
did not deserve to be in.

During this regime of terror and
tyranny and darkness, darkness of
night. there were fabricated cases put
up, faliricaled on trumped up charges,
and ihousands of people were jailed
of which I myself was a victim, We
were picked up, I and six friends of
mine. at the Gandhi Samadhi on Raj
Chat on Gandhi Jayanti day. the 2nd
October, 1975, jailed for a few months
and a prosecution was also launched.
It was more of persecution than
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prosecution. For 8 months the prose-
cution went on, False evidence was
led. False I say because the Magis-
trate took courage in his hands and
had the courage to write in his
judgment that this was a fabricated
case, and myself and my six friends
who were the accused were acquitted
honourably. But I am afraid that
during the climate of emergency, the
Magistrate might have been demoted
and the Police Inspector who fabricat-
ed and trumped up a false case might
have been promoted,

Be that as it may, I wish to refer
to scme other monstrous cases of
iniustice, where pcople in high posi-
tions were summarily squeezed out of
office. hounded out of office merely
because they did not conform to the
Mafia gang’s code of conduct. One
of the monstrous cases was that of
Air Chief Marshal P. C. Lal, the then
Chairman of Indian Airlines. As far
as I know him, he is a man of
integrily, character and cfficiency.
But ag illlluck would have it, he
wanted to take action against some
persons in ‘the Indian Airlines who
were friendly to the Establishment
and were stooges of the Mafia gang
in power in Delhi, and, therefore, one
fine afternoon he found that some
slooges of the establishment had
occupied his chair. They forced him
to sign a letter of resignation which
he had to do.

Then there was the case of the
Jayanti Shipping magnate--Dr,
Dharma Teja. He was prosecuted,
and jailed for three years. After he
came out of jail I remember he
started paying court at 1. Safdarjang
Road. There is a mystery about the
pardon given to his wife who was a
co-accused with him in the Jayanti
Shipping case. This must be gone
into. also there should be an inquiry
into the dismissal of Shri P. C. Lal,
the then :Chairman, Indian Airlines.

Another notorious case Which I
would like to point out is the case
which Lok Nayak Shri Jayaprakash
Narayan referred to in his Press
Conference in Delhi four or five days
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after Shri Morarji Desai, now the
Prime Minister, was released from
detention. That was the case of
Dalmia Jain Airways in which the
Sessions Court had delivered the
judgement. But this was suppressed
by the Chief Censor in January. The
{vay the Chief Censor functioned is
laughable. I remember the famous
Gita sloka—

9% 37TTT T¢ FA A T 9iAq

Shri Krishna exhorted Arjuna not to
be a coward, but to stand up and
fight. That line was blocked by the
censor when an article came up for
scrutiny.

Worse still was the case of an
Indian film actress in London, A
London Report about the arrest of
actress Verghese for shoplifting, later
corrected to “Nargis’, was killed by
the Censor. The Censor also killed
the news relating to the Sadhu of
Paunar, Acharya Vinoba Bhave, in
regard to the raid on his ashram and
seizure of his magazine ‘Maitri’.

During that dark period there was
an attempt to se! up a dynasty ip
embryo. 1 use the word ‘embryo’
deliberately because it did not come
to fruition. The embryo was killed.
T remember an instance in the First
Lok Sabha 20 years ago when we had
a Poet NMember on the Opposition
Benchas at that time. In the Jobby
one dav some friends of the Poet
Memher asked his opinion about a
Nehru Dynasty. The Poet Member
immediately retorted that if Nehru
tried to found a dynasty, he would
die nasty. That is what has now
happened to the dynasty in embryo.
It has died a political death. It has
died very nastily in the recent
election. The people have swept them
into the dustbin of history.

AN HON. MEMBER: No repentance.

SHRI HARI VISHNU KAMATH:
They would not repent. They would

CHAITRA 14, 1809 (SAKA)
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neither learn nor forget. They will
be made to learn the lesson very
shorily if they have not learnt it
already. I am very glad to see, Sir,
that the Acting President hag referred
in his Address to the cult of persona-
lity and the people have scotched that
cull before it could emerge forcibly or
become stronger. In the Constituent
Asscmbly 28 years ago in 1949 Dr.
Ambedkar had sounded a similar
warning. Dr. Ambedkar said:

‘The second thing we must do is
to observe the caution which John
Stuart Mill has given {o all who are
interested in the maintenance of
democracy, namely, not to lay -their
liberties at the feet of even a great
man or to trust him with powers
which enable him to subvert their
institutions.’

Then he went on to say:

‘This caution is far more neces-
sary in the case of India than in
the case of any other country, For
in India, Bhakti or what may be
called the path of devotion or hero-
worship, plays a part in its politics
unequalled in magnitude by the part
it plays in the politics of any other
country in the world.’

And then, this is very topical and
throws a lot of light on what has
happened in the country in the general
election.

‘Bhakti in religion may be a road
to the salvation of the soul. But
in politics, Bhakti or hero-worship
is a sure road to degradation and to
eventual dictatorship.’

Dr. Rajendra Prasad, the President
of India, also sounded a warning.
It is very appropriate today in the
present condition when the Congress
party has brought the country to this
sorry pass. He said:

‘If the people who are elected are
capable and men of character and
integrity, they would be able to
make the best even of a defective
constitution. If they are lacking in
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these, the Constitution cannot help
the country., After all, g Constitu-
tion like a machine is a lifeless
thing. It acquires life because of
the men who control it and operate
it, and India needs today nothing
more than a set of honest men who
will have the interest of the country
before them. It requires men of
strong character. men of vision, men
who will not sacrifice the interests
of the country at large for the sake
of smaller groups and areas and
who will rise over the prejudices
which are born of these diflerences.’

That was a warning which was
necessary then and even more neces-
sary toaday. The task before the
country, before our Janata Gcvern-
ment, and also of the people of India,
is a mighty task, to further this
revolution which has been ushered in
by the general election, which is a
non-violent revolution. 1 call it Act
One, Scene One, Our task is to
accomplish a socio-economic revolution
by peaceful methods, founded on firm
moral G sniritual values.

During the Congress regime nothing
was o vt ‘v the devaluation of
moral values, standards and norms of
democracy. And this devaluation of
values was more calamiious than the
devaluation of the currency, The
emergency was itself an illustration
of the way the Governmen{ functioned
in their sco-called democracy.

My hon. friend Shri Mishra raised
a question the other day, and I am
afraid the Government has not fully
understood the implications of what
Shri Mishra raised that day. If what
he said was correct—and I am sure
it was correct—then I have no doubt
in my mind that all that was done.

12 hrs.

All that was done in the wake of
the emergency was illegal, void and
unconstitutional, The Proclamation
ftself was illegal and void. All the
ministers and others who functioned
in the emergency did all those things
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have to be brought to book, to stern
justice before the law—justice, stern
justice, and no misplaced generosity,
should be meted out to the Prime
Minister, Chief Ministers or anybody
else.

I have noticed recently that in the
corridors of power in Delhi, there are
men Waiting to pay court to the
ministers, men °‘who had developed
cold feet during emergency and who
shunned the then Opposition and
shunned all those who were against
the Estzblishment, out of fear, out of
panic, out of cold feet, in timidity or
pusillanimity, they are now waiting in
the corridors of power to pay court
and reap benefit oul of the present
Government. [ hope, the Government
will preserve its image, true image,
the people’s image and will not
succumb to the viles of the people who
want to pay court to them by waiting
in the corridors of power.

One last word and I have done.
I would like to submit in all humility
and with all carnestness that there is a
great task, historic task, revolutionary
task, hefore us. Great tasks angd little
minds go ill together; we wil] have
to have great minds with a great vision
before us, Where there is no vision,
it has been rightly said, the pzople
perish,

Sir, the other day, the Leader of the
Oppositicn or some other spokesman
on the other side referred to the
discussion on thig subject , anq they
had the tcmerity to suggest that all
these exposurcs—this expose may lead
to the tarnishing of the country’s
image. I am reminded of what Dr.
Kissinger used to say in the United
States when the Watergate scandal
wag exposed. And he, being a bene-
ficiary of President Nixon, said that
all these exposures might lead to the
tarnishing of America's image in the
world, What has happened? What
really happened after the exposure of
the Watergate and the exit of President
Nixon was that the image of America
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had become brighter and more
shining, So also, in our country, after
the exposure of the anti-people
<rimes, and the unlamented exit of
the accused mafia gang of Delhi into
the dustbin of history, if that is done
Itruly, properly and fully, within the
next few months, I am sure, the
tmage of India will be burnished
bright.

SHRI VASANT SATHE (Akola):
To put the record straight, let him not
misquote us

SHRI HARI VISHNU KAMATH:
Is he on a point of order? 1 won't
Yyield.

SHRI VASANT SATHE: Sir, I am
on a point of order. Sir, my friend,
while speaking, was misquoting us
and then he was trying to confuse us.
It is unparliamentary, I want to bring
to your notice that nobody on our
side hag said that there should be no
enquiry or anything of that sort. What
he was quoting was wrong. What we
said was this—don't make any partial
enquiry and partial exposure of the
entire thing. That is what we have
been saying. So, don’t misquote,

MR, DEPUTY-SPEAKER: There is
no point of order. You may carty on,

SHRI HARI VISHNU KAMATH:
I should only like to add before I
close that the people's government
should carefully preserve its image;
the people’s government was commit-
ted to socio-economic revolution.

We on our part are prepared to
cooperate with the government if
that is the real goal and objective. Let
us have this vision before us. There
is no greater depiction of this vision
than what came from Gurudev
Rabindranath Tagore many years ago
and it is worth placing before this
House and the government,

CHAITRA 14, 1899 (SAKA)
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[SHRI DHIRENDRANATH Basu in the
Chair]

It is for them to act up to that vision.
With that I shall end my observations.
Gurudev said in his most inspiring
poem:

“Where the mind is without fear
and the head is held high;

Where knowledge is free,

Where the world has not been *
broken up into fragments by
narrow domestic walls;

Where words come from the depth
of truth,

Where tireless striving stretches
its arms towards perfection,

Where the clear stream of reason
has not lost its way into the
dreary desert sand of dead habit,

Where the mind is led higher by
THEE into ever-widening thought
and action,

Into that heaven of freedom,
Father, let my country awake.”

sitag ww fraf  (arrv)
AT qETafT ST, HISTRT F 30 TA
qE WS FAAT qRF @R FFar |
FqEIT A A A gy Ay ow F
REIT AT 7 faw T gaar qref
FATE HIX WET FT IR TEATAY
g1 F@ARF T @ a3 §F AT
ST WAl ST T9T HFF qIAA) FY TATE
AT AIEAT- 1IN T IW FT AgT
qST AN JEATAT § HIT FGT I o
§ ST qTET FT qgENT TW AW A gHv
¥y IT AT arr  afafafgay #1 g
T 9@ WE! Ty IS Aqav
qret & TUTA WY A=y St oy
qT ST FT T T FTA ATTIT Y GTLT
feard g€ wow w1 agw frar oR
W AgTw At 9 A F@r, AR Q@r
s feag @ W &g qF 7ar
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[ arq <1y feri]

qfafers 7T 1 g W oo
warfe #) a<w d@Ar W Ay =R
q ag st 7@ X WW ¥ @F gu w9y
¥ RE aTuse Fww FwR I
WYY Y AT H @ T S7ar g Wl
99T ®I KT FIA L&A IW A
Wiz &1 59 @27 ¥ qrAeng faw wer o
®T WIS GAT, IF FeAl ST FT W
N HIX I & T8 57 forw weard
TUEW TEFL R 99 uegafa F
wfwwTao £1 ¥ qmr SR g 1 FE
A FTHr WA AF [T E

SAAT 9TEf FT TR T AT FE
fe et gaar = fad aga gQver
¥wg gwr g gEfon @gd & gfar
R 9T g FJ@ Afg ok gfenom
EWIT &9 W gTY WA F =7 FTai T
WAt Afaai R EE § ywTw T
ol 1 §® GFTA STAT & 99 § o 49
w0 g ag ¥ WY ¥ grAT @A argar
g1 Hmadg WHNF wmww ¥
S §© @A I a1 qTT F 99
¥ OTHEHT & AX § aeq fegfq T
w97 wmw § fow fFar ) 9w
ST qrEt & 18 43 gu ArAAg agel
FUgd w1 H @ <@ ar, Ay g
F14 a1fgal F1 W 3@ W@r 91 "R I91
W IO 3@ WG W 9T wWifE
W w7 Fo qifafeww AR
Crc

I freq @19 F 394 & quETHe
& i # faw frar A 99F O
ST 9rEf & ggt d4Fw e el &
AN W FT 9g @F AT T7 AR
SRIT 48 Fo1 fr oy gy R
gHTIfEl Bk ST A awg & £
qg UF 7% efamrarst gaa &y fae o
TEFT Fa77 3g § 5 o ®1 avwr 7w
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aTt WY ey wgwdt AP AY a@ W
Afaal W aewe w7 A e, T
Wt I9aT AR AT & FHAfE; w1y
@ 1 JaroRtroF Af fw-
At g @ R, wT Y o
qRATRe  SHAANT FAT FT FAAT
qMET &, AW uF YW E 7

Sa% a1g faq @&t 3 @2 @ w7
2w %1 feafa & a & o fax fFar
wH ITF WO HT Iaw gfeesrm w7
G FL aGT L 3@ HT | ITH WY
FY gAN F a1 q@ @1 & fw g qw
# fred 30 a1 & ¥ TV W AGY gAT
oiT gw 6T Y & @ra wIW e
FLWRE | T FS F FTH FIAUATT
g g1 ( S um ) WY oW
QAT qTq X F Fg TG | HTIHY
ggd wrr  faoem 0 & dET mTeY
T g e d A A
s g f5 & felt & i § A QI )
& ooy gg W fAag T 291 T1gar
g fF soxwra v & & o ot Fv

QF qATRRT §, 59 a1 &1 | "7 q0C
o|E @ |

# oy gg g s @ a1 &
faa wely ¥ w37 5 T@w AW H fw
IAIRA TS q4T 8, ql a8 AEH AT
AEHAAT KT g & q@T g | Qv
qiEf & aga & |nl F1 s g R
S g W HIATK AT AT TR @raT
%1 S 50 fafaas eqar) =@
qg Scareq 118 fafeme &7 o=
g1 g a%d g % 99 A~8 #IgH
&7 WY wa< & afwa faow 30 aa ®
50 fafags o7 & &F. TFAT 110
112 fafaqad =9 g« a=wr § 397
fw Ay warg @ § faaew wa@n
@ g fF afw & wenar Wi W
FE daed @A WA &, qargwEw AWM
TARE WE | T WY I & fag
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MW F7 AAW TG MAR &) I THA |
g WY g¥ ag WA g1 W R THY-
#AT FT N g1 q7 INA F1, 7.7
aE feaar 4q1, 3g F1€ 7 N WA
TSt FT /T KT E FT@AT N AEAT
M W% W FEgET T fE omr X
wgi & wE forar Wi w9 g g9

gAY 1 9.8 &« fFam, gt
W JAT WY §, gW Sq WA FT a4
€ 1 @ FHIWA  A3FV, TEATAQ
wifow, =ffa ¥ wgqr § fF ma
SGH STIgT GNT WA AMMLA, AT FAT
2, & wifed 1+ wAT Agh www #§
ST, T FWLT O S W FT H(A
FW FI 2, ITY OB @ JE@T |
TE §IT T @rEw agT A1HAT g, OF
faqz & g T9T WA F | g
AT geed o sAifgRa a9 F Q)
@ B FT R q1 gL @T AT § |
WW ZE WREIRT, FTT &g
aqifF 7 wraw qref & gy 1 | SwQr
Tt ad @Afram E, zad F%
SFT . F I § W JqIYY AR YA
g faera ag fFar & 1 wq qEn
Fifaq faad g8 wqamET & Ak 5@
¥3q # o uF fAde &1 @ I9E ),
g ga %1 Fifow A =fge

JAT F AT ) ¥ TG FTC
10 9W®e qF Gga %, afFq s
R aE A Fgraarg 5 o
oY 7 goT § 1 gWA HuAr X qH
FGFHT TAFIFN g | AT A g
F1 A IFTANAT SWHF FHIIO
gt gua, afer gma go awfaal
& ®IT0 gLAT | R I aSAfaqi W
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HHER FQ & | qag@  va™ wA
Y WY S99 &1 TrHI FET A oFW
Fieest Fga & {5 gw ¥ gATaTr v
gafay sHar § g o war o &, =g
gH AT} | AW FHIIF T 0F-
FAAE F@T FT WY ZH A qwT QY
oAy, g Wt gH W & 1 SfER
HIHTT FT 7 141 92 97T 7Y 71T,
g FAT 1T |

faar @&t Fr wmo rAfrwa
WAL & a1 | |7 AT E fw
NF 98 SATET HTAEE g1 FT "ATEA |
oIS SAar et § F% qifear mfad
glaaa § a8 war g v ag fow
et & FrarT 9T IWFY W TGN 0
X ag FOAT Afqal ®Y GT6 FA0,
AT AINF a7 fgom | SHar
#1 7=\ a<g § wrHA ¢ 5 frew fiw
el ¥ geed<d TEF9H HIK
gefgad Seawm & &a | faaar s
g9 g gW wivaTad I fF ogw
FIHTT T T GgANT a1 |

el aF THIHea<d NISFH FT
qraey §, AUAT FHITAT HATA THTHEAT
T 34Ty A UF fOR a@R
F A : Ig F 3fed€e FHTA
qT | T IW H ShrATa, AT SR
adt ¥ % g9 JeET I, "X I
&0 F e § gk Sfaet s
F qTaS[d AW FT AAGEAT, AT 95 FAT
A% AT TG, SHF HF K fwan
T, AR A AUT ©: G F foa0
e AT G FT § )

Teeafa & wuw wivwTewr 7 a5
g 5 o1 I @@ 9l ¥ g oA w1
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[ arg =ra faaf)
o937 ST 3 ghd W AQGIE FY
faer @ d

12.18 9w
[MR, DEPUTY-SPEAKER in the Chair]
g AT FT ITw g &, AfET waer
T A T qg FH Ha  fHar s,
¥ qR T GEEHT T TF NAE FATAT
MY | AR T ARE WA g1
miferat X 7 fasprer 10, O &7 T
& fag 99 & g fas 9 g @97 )
9 F & fag g1 8: I A IF F
fAffra &1 AR T T@ fig
o, AR A@ 1 I9F fr #T
gaT ¥ 1 W I A §T AEY ITAAT
SgI &1 Fg T wa¥ aT & firwm
TR qg TLH TA ©: A1 A T B
qATe ¥ fAg s FET , ar I &
41 70T & F9a1 9t Fr g@R
gAY &, @ g7 FE gIOw AGY
R

T Ffy ogEw #Y foe
fergea™ & 80 TXET AW & FqHAT
FT IMAT § 1 TG & IT AT
qeqaA ¥ F 9F T FEAR [E
e ¥ wIfgy AR 88 @ & Hea
Iq FAafaF AT FAAT OO
FET B MIT T H/IX THT & qR
¥ BAT FE@T & | TS A I
gy frata &1 F1e@ W SrEFAA
Tga s AT g | W@ fFEr Ay
102, 19337 105X AT & | 48
8 AT AT X gH, A AT §
az 9% & f5 ag g sa@r afege
TFf AaFAT g1 AW 136 F W
AT AT WEI ARIWMEF &
Q1 AR FAT F S AT IS
wy ¥ 33w @ A A g 9A T aga
SqTeT &fs®T [T FY AGN AT gAY
SR FEIF F W IG FY GIrET A
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T® YIS FrAa faw sy 0 A
7 TF Tg7 37 A § 6 Fveas
I 99 & GRER F} Tifve Awa
frat =rfge ok ag @a f+ fomr
TR Y SR e fFar mw, @1 99
F TG AFIT F JT TG F
qAT AT Q@I § | 98 Wl Ig qa
a1 {5 FTE@F F 9 F qa7 F7 g€
Hot & Ifag qw W@ fwq 1 ww
qIT FT 75 G I § | Z7 TQ
dgar & & fergmama & wreasrd
W9 TH AR A FT SATHI A § |
g3 fz7t 7 g 39 &7 9ar I« s
S qF §59 99 @l § Iq9 § HA_<
& FaT  JT W F1 W 9@ @ S,
FIAT AT 7 AT A g ;T
gT W gt ¥ A 97 AT | ;WY
qF TgT @' a1q 39 AR T qEA AR
F A E | IT F AT /T AR 77
TITT WA A T AT § A a8
AT & | WY AT qET F AW A FH
¥ FH qFAT IT & 909 AT T4
AT AT FL | A F FAL AR
gaY UG § IT F FW FIA F AlFA
9T AT 9T | IF W ¥ QAT
fqe™ %7 FH 77 919 F A= IT FY
FAT g1 39 & faq aga §& FAT
g AR qgT AT {faq g F3
I T I qIAT & FIT FIFAT T97 |
ga WY I/ § [T FT A1 AT 037 § |
gremaa WAy § fFaow 7
g ordf faeza § AR 39 & T w7
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qw A ot 3@ FW A FT A% §
gAT T FY gl F g A &1 "I
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TR FY e fres a7 g A J8r
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o &% T | @ FT AAAT 4g gun 1%
440 FUT T AT FEFR A A &
W ¥ FreEAgd @ 99 § wr far
MRS 440 FASTA A X T HA S
# flaar s SEaT qar @ SR
TR GTHR & a6 § gRMY, & =T |
wifd & #gar § 5 fow &1 & s
go &, frestt g ¥ fow & & w19
fFar &, ag 3% A8 91 | @R A A
a8 WA faar & fF AvETen e
SIZHAT &, I FI A grMY, Ig TANQART
a g | & g fF aw qer wheee S
goT A1 AT I AL Q¥ FEw U, I
FY TFAIQ WY T § T HL AL LIH
# St grafean w= gf & AR fres
T H oS An 7 oafewe fam @,
T & fgams waar ¥ fear &, s@ &t
A gT WK AR &7 98 ™ ¢ &
W W § gaaw g AR fee g a8
@R a1 qifs SwenyT FH G
GEN

ZT WERT % qTY § FATA FHLAT § |

MR. DEPUTY-SPEAKLER: Now,
there are still 76 speakers on the list
from the Janta Party. There are an-
other 13 speakers from the ilongress
party. Besides, there are some more
speakers belonging to other parties
and also Independenis. 1f Moembers
keep on speaking vor 15—20 rinutes,
we cannot just accominodate every-
body. Therefore, you will not feel
hurt if I am very strict about time
hereafter. I propuse that you take 7
minutes each and wind up in another 1
minute or so. I will cali two spea-
kers from the Janta Party aad one
speaker from the other side. That is
the best way we can get over the

situation.
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Shri Yagya Dutt Sharma
ot g wAt (Toera() 9.

T Agied, § AR ATHH ¥ FAARS
Tfa 7gRg # IAF wiawew F
foT gmra= 3av § | ST Wi eer
@ w& v § AfFw  aga wrorEa )
i Az A Hfraga go wg far &
T @9 a9 § wEe qge 1< g9 W
H AT & AT QAT AT Sy
g1

MR. DEPUTY-SPEAKER: 1 would
request the hon. Members not to come
to the Chair. The Speaker has al-
ready said that. In spite of that,
several Members seem to be coming
to the Chair. I request them pot to
come to the Chair. If they have got

anything to say, they can send slips
and, will reply to them.

; ot awEw Tl : SuTemE WEled, A
87 fame o s § WA & faaew
FT g1 a1 f¥ agy 913 ¥ agq 39 7]
fear nar &\ w9 gETe SEEr -
frag #va &1 21 STeIw  AEET,
TF d1d AT WA geEl A &9
HeT T AW H @8 § #iX 98 ¢ fues
WEA F FFAT AT | AAAT TG ATH
ST, A WY AL, A TFAT ¥ TWLT
FE AT WA ARN GAT | T FFAI
% gyaey §, 777 99w g 5 g =
9T ZIAT TR |

IMETA AEl- A, FIIATE ;- el
AT 7 794 wfwwraw ¥ Fgr & fF
SEE wEERT | R AT gE L AR
qar 78 fF ag e @9 2w
far srgama & f 3w e Q@ afem,
IOY, U G wem wwit § o9
AR Ao freed gg=r @ Wi 9w
foramaat & s o w9 w1 fae
I8 AT =naF G0 9T TR T F14
gq 2, afadl & S & avafag €Y
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FLAT @Y | F guwar g 5 odw v 3
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aTdaTe FY fae & S I R /_Ng-
frow osfiw feail @ geaw & SO~
& gu & | WX ST W ¥aw
e N g 1 Arfaw &7 qATHT a9
@r 8 JfeT 93T #1 AN wW ¥
g3 ST Ff5T 9T @r & | @fae
T @t & f& g S FHT w
& agre g arfey | wmm § fF
a9 A gra IerE wE quvw i
FT TEAT F 1 9 WYy qfaaq Fraangy
41 | w9 qfd 9 q9r & § gafar
¥ w97 gHE 9 FTAW G, W afg
7@ § wfaksor s9g 77 g @ & v §
sai fog sar SgaT § 1 uER )
MR, DEPUTY-SPEAKER: Dr, Henry
Austin. .. .. .

SHRI S. KUNDU (Balasore): Be-
fore the Member starts, Mr. Deputy
Speaker, I beg to submit most respect-
fully that it would be very helpful if
you could announce some of the names
in the list, so that those who are to
be called will be ready. Nobody
knows when his name will be called.
You may please read ont at least half
a dozen names.

MR. DEPUTY-SPEAKER: The
normal procedure in the Fouse would
have been for the Whip to submit
the list and also inform the Members
as to when their turn  would come
according to the priority in which he
hag given. But considering the fact
that this House consists mostly of new
Members, there has been some d:zloca-
ti.n, I suppose, in the functioning of
the whips, etc. We shall have to put
up with this for a little while till the
whips are elected and all that. I am
receiving a number of chits from
even Members whose ‘names have not
been submitted by thie Whio ....

SHRI S. KUNDU: My point was
different. What I meant was...

MR. DEPUTY-SPEAKER: I under-
stand your point. It is the duty of the
Whip to inform the Memberg as to
when their turn wouid come. I can-
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(Mr. Deputy-Speaker)
not read out the names. There is no
such procedure.

SHRI A. V. P. ASAITHAMBI
(Madras North): I am the lone re-
presentative of the DMK. I have no
whip.

MR. DEPUTY-SPEAKER: I know
who is who. You do not have to
press that point.

st Iw R (3f-w) : SuTemy
ARIRT, AW UF HAIXET FT 999 g |
F9 A AT AT THAM FAATET
§% gu 9 @ 7199 Fgr 47 F 59 aifa-
AT | W T IAFT AT AGL &
MR. DEPUTY-SPEAKER: If Mr.
Raj Narain had not spoken for one and
a half hours, we could have accommo-
dated some more Members on that

day. He spoke for one and a half
hours. So, there was no time.

st faee faeit & omow fegw & & &
HIER TAT R/TE

st 99 AR : FEIU gF F9 *e
STAT |

AU WEYET : A 1T gF W
arg 720 g | "1y AT fega & a@ F%
#:ifer gk ama fawargy

SHRI S. KUNDU: Some of the
Members have been waiting for the
last two or three days thinking that
at any moment their names may be
called. To avoid this tension and
also to help the Members, I thcught...

MR. DEPUTY-SPEAKER: 1 will

send round somebaody.

SHRI s. KUNDU:

fair.

That will be

SHRI RAM JETHAMALANI: (Bom-
bay North West):We want to know
whether the Chair is so ahove our re-
quest that it cannot read out that
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simple list to us. Is it a matter of

dignity or something else?

MR. DEPUTY-SPEAKER: I do not
want to read out the list. An Hon.
Member was just now insisting on
his right because I had said that he
would be called on that day. If I
read out the list now, you will start
insisting on your right, after one
hour, that you must be cailed. That
is not the procedure in the House.
Probably, the hon. Member docs not
know. Therefore, I cannot read out
the list. Maybe, somebody may go
round and inform the Members to be
present in the House. I have already
said that.

st W AW pIAG ¢ FareRe
HEISH, AT FgAT I8 & fF wF e
UF §I€d &1 A gF faar agr o)

ISR WEIET : FTIHT ATH S
F faq gwEra @ T ar

DR. HENRY AUSTIN (Ernakulam):
Mr. Deputy-Speaker, Sir, may I extend
my felicitations and warm greetings
to all my colleagues in the Sixth Lok
Sabha, particularly those of my col-
leagues who have come for the [irst
time to this august House. rhis elec-
tion has brought a certain chaage in
the country which is reflected in this
House. I see that some of my col-
leagues in the Fifth Lok Sabha who
were in the opposition have now
occupied the Treasury Benches and as-
sumed responsibility for running this
Government. Of course, the ministe-
rial team is being led by one of our
veteran leaders, with whom I have
worked in our Party for a long period.
I wish him and his team all success in
giving proper direction to our country.

Sir, I should respectfully submit that
I connot fully agree with the statement
made in the Address by the Vice-
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“The election marks an important
milestone in the evolution of our
democratic polity into a healthy two-
party system.”

[

It is common knowledge that the Cen-
gress Party had been able to provide
the country in the last three decades
a stable Government, a Government
based on the belief widely held by
our compartriots that it symbolished
the national aspirations bringing
cohesion in the country. But today to
say that the last elections have helped
to create a healthy-—I underline the
word ‘healthy’—<«wo-party system is
less than fair and objective. As I see
it, it is perhaps only the beginning of
the realisation of the hopes of the peo-
ple that a two-party system will emergz
in our country. What I want {0 say
is that the ruling side is not another
party, itisa coalition of several parties
with us solid political intrastructure.
One of the greatest achievements of
the Indian National Congress. when
one compares that Party with any
other party in any part of the world is
thwat it has tenfacles and units in al-
most every village of our country. It
may have been defeated once or twice
in the polls, hut the fact remains that
its organization and infrastructure are
colid throughout the country. On the
other hand, the various parties opposite
which call themselves as Janata Party
may have fheir representatives in the
Parliament. But they have not yet
emerged ns a party. I wish success to
all my colleagues on the other side in
their eftorts to bring cohesion by merg-
ing the various parties that go to cin-
stitute the Janata Party.Ishall be very
happy if you could achieve that. Pend-
ing that, I should say that we are
facing a coalition on the other side.
By this process, you are inducting into
onr body-politic a system of coalition
government in the Centre for the first
time. ‘Therefore, the statement that
a healthy two-party system has emerg-
ed is far from true. And coming as
I do from a State whoere we have ex-
perimented with all sorts of political

166 LsS—3.

CHATTRA 14, 1899 (SAKA)

Address (JF) 62

arrangements, I do not know whether
that system will be helpful or not in
the long run, Sir, I am not least .
worried that I have to sit in the op-
position. Even from the first few
months after the formation of the
Kerala State, my Parly had to go in
opposition, but we never became
panicky. In hardly two years time,we
reversed the process and that Party
which came to power in 1957 was .
routed by the people. Hardly thirty
of their MLAs in a House of 133
Members came back to the Legislature.
This is now a recurring of political
process in Kerala. As everyone knows,
representatives of every major party
became Chief Ministers in Kerala. We
acknowledge it as a part of the demo-
cratic process in Kerala. So, I am least
surprised by the recent turn of events
al the centre. I would, therefore, like
to say that thal statement is not ob-
jective and I wish that statement were
not made.

When the euphoric mood of my
friends on the other side withers away
and when the ruling party comes to
grip with the realities of the political
situation, I have no doubt in my mind
that they will have fresh thinking on
the system they have now brought into
our body politic whether the coalition
pattern is suited to our country or
whether it will ensure to the credit of
our great country, which has complex
and diverse problems considering its
multi-lingual, multi-racial, multi-religi-
ous composition. I think a lot is said
about the undoing of what the previ-
ous regime has done. Il is perhaps
quite natural for a victorious party
with a thumping majority to try to
undo certain decisions of the previous
regime. But even as you think that
you should undo certain so-called
alleged wrongs of the previous regime,
I think it is incumbent on the ruling
party to examine whether the previous
government has not done any good to
the country and whether it is not their
responsibility to continue the good
works that the previous government
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had done during the last 11 years or
more......

13 hrs,

SHRI SATISH AGARWAL (Jaipur):
Whatever is not undone, you consider
that it is good.

DR. HENRY AUSTIN: If you think
that anything is not good, you remove
it. But you should justify it to the
country and the public opinion as well.

Nobody can deny the fact that the
country had acquired a certain modi-
cum of self-reliance, self-discipline and
self-confidence during the last 10 years
or more or even during the emergency.
I do not hold a brief for the emerzency
or the excesses during the emergency.
But nobody can deny the fact that the
country faced a certain situation on
the eve of the imposition of emergency
that even some detractors of the
previous regime felt rather grave.

SHRI SAMAR GUHA (Contai):
Don’t say that. It was only to save
the skin of one person that you im-
posed the emergency, nothing else.

DR. ddENRY AUSTIN: My good hon.
friend has the liberty to hold a dif-
ferent view. But I say that certain
serious conditions obtained in our ccun-
try which even my friends from the
other side would not wholly deny.

SHRI SAMAR GUHA: When you try
to defend emergency, at least remember
that millions of people suffered and
you got the result of it and you still
have the check to defend emergency.
It is very strange. You call the
Janata Party a strange animal, and you
are the strangest animal. Othertise,
you could not have the check to de-
fend emergency.

MR. .DEPUTY-SPEAKER: Let him
have his say. You can have yours.

DR. HENRY AUSTIN: I sympathise
with the sufferings of esteemed friend
has gone through and I admire his
courage and the restraint he has shown.
I raise my hat in admiration..........
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SHRI HARI VISHNU KAMATH: You
have no hat.

DR. HENRY AUSTIN: There might
have been excesses and there might
have been cruelties, but the fact that
certain grave conditions existed in the
countrv at that time should not be lost
sight of. That is all 1 wanted to say.

AN HON. MEMBER: If was in the
imagination of your former Prime
Minister.

DR. HENRY AUSTIN: What I say is
that in the heat of our excitement we

~should not forget that our country

perhaps needed a strong leadership at
that time. There may be excesses. We
may look into it later.

Whatever one might say, whatever
the detractors of the Congress regime
might say, I would like to point out
that we have done some good and that
good should be continued. Can the
Janata Party or the deferaciurs ol our
government say that millions of our
poor farm hands and landless people
were given land just as a political
stunt?

May I continue after Iunch?

MR. DEPUTY-SPEAKER: Your time
is already over. You have to wind up
now.

DR. HENRY AUSTIN: Therefore, I
would only like to say that even as we
try to expose or criticise some pers'ons
and actorous, we may also consider the
positive aspects of the Congress gov-
ernment and trv to continue whatever
good there is according to them.

Our country needs a certain bi-
partisanship in constructive work, in
the deveclopment work and I am sure
there are leaders in the ruling party
who can rise upto that, and clasp the
hand of cooperation offered by the
opposition for the good of the country.

I will take one more minute snd
finish. There has been an emphasis in
the Address on rural reconstruction.
I think that it is vital for the develop-
ment of our country. I would say that
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there are ample opportunities for de-
veloping our country, particularly on
the rural side. I am glad that there
will be added emphasis on develop-
mental work in the rural sector. I
would like to say that the vast un-
utiliseq labour in our ccuntry should
be tapped and used for a massive Ru-
ral Reconstruction Programme giving
at least a ray of hope to all the rural
poor.

13.06 hrs,

The Lok Sabha adjcurned for lunch
till Fourteen of the lock.

The Lok Subha reassembled after
L.unch at three minut’s pust  Four-
teen of the Clovk.

| MR. DEPUTY SPEAKER in the ClLair]

MOTION OF THANKS ON THE

ADDRESS BY THE VICE-PRESI-

DENT ACTING AS PRESIDENT—
Contd.

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr. Deputy Speak-
er, Sir, I have got amendments Nos.
124 to 133 tabled in my name, I wou'd
submit with great humility that I am
almost an unknown back-bencher. In
all humility and  very respectfully
but firmly I wish to record my pro-
test against the manner in which
time is allocated for the speeches on
this Motion of Thanks. The Mover
took one hour. The Seconder took
75 minutes. Thereafter, almost
everybody who spoke has taken as
much time as he wanted. And sud-
denly we have been told of the deci-
sion that no speaker will be allowed
more than 5 or 10 minutes, And,
today we have been told that it has
been curtailed to 7 minutes. May I
say, Sir, that Motion of Thanks and
its amendments are matters of great
importance in the life of a Parlia-
ment. They are matters of greatest
importance to back-benchers parti-
cularly. The scope of the Motion of
Thanks is supposed to be the entire
administration, If 3 Member hag to
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exercise his parliamentary right, how
is it possible for any member to res-
trict his comments to 5 minutes or 7
minutes? I have tableg 10 amend-
ments. If I were just to take 30 se-
conds on each it will take abBout 5
minutes. Do you expect any serious
submission to be made during this
little time that has been allotted?

MR. DEPUTY-SPEAKER: You
have already taken a few minutes.

SHRI RAM JETHMALANI: Mr.
Deputy-Speaker, Sir, I would rather
not speak but I do wish to suggest
this that in England thirtyfive hours
minimum is devoted to the motion of
Thanks, England is a much smaller
country than ours. Bersides in Eng-
laung there is greater respect for the
rules of relevance than in this House.
If you are allocating this much time,
I suggest that you have a talk with
the Leaders of the ruling party and
the Opposition and then extend this
session so that everybody has an
opportunity to speak on the Motion
of Thanks which is undeviably of
great importance.

The second point on which I wish
1o make my preliminary comments
i< the manner in which the proceed-
ings of this House are being conduct-
ed, Sir, thig Janata Party is a majo-
rity party in this House and I wish
to say somcthing first to my party
and then to the members of the Op-
position. It is true that thumping of
tables ang interruptions of the
specches are a part of Parliamen-
tary life. But, it is my regret that
instead of their being a part, they
are beginning to become the whole
of our Parliamentary life. And we
who are new to this House must con-
fess that it is impossible even some-
timeg to follow the proceedings of
this House and, therefore, I would
request particularly, my party col-
leagues, on this side to see that the
proceedings are conducted with a
tremendous amount of dignity be-
cause the whole world is watching
thig Parliament ang the whole world
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is watching the performance of the
majority party to-day. May I say
this that I am convinced of the fact
that our parliamentary manners are
any day superior to those of many
others. But, we have to demonstrate
to the world that they, in fact, are
so and, therefore, may I request both
sides of the House that the speeches
must not be interrupted as far as
possible? I can understand when a
Member is delivering a punch-line of
his speech, if somebody who is emo-
tionally upset, indulges in that kind
of behaviour. But, if there has to be
a reasoned argument to persuade of
the other side, the speeches must be
listened to with great respect and
attention.

Then, Mr. Deputy-Speaker, Sir, I
shall proceed to deal with the various
amendments, It 1is unusual for a
member of the ruling parly to move
amendments to the Motion of Thanks,
But it is also a recognised convention
that the back benchers have always
the right to move amendments and,
in exercise of that right, as a back
bencher, I am moving these amend-
ments. But, let me make it clear at
the same time that I am doing so
more with a view to make some
constructive suggestions to my own
Government. Let not the Opposition
—those distinguished gentlemen, sitt-
ing opposite—not run away with the
misconception that I am condoning
the crimes which have been commit-
ted by the Opposition party-—the
ruling party during the last few years
that they were in office. In fact, the
purpose of my intervention in this
debate is to tell my Government that
the speed and haste with which this
Government has been formed and
the business of this House has to be
attended to, it is not sufficiently alive
to the dangers to our ten day old
democracy.

MR, DEPUTY-SPEAKER: Mr.
Jethmalani I am told now that the
time for moving the amendments
wag announced by the Chair and it
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was over on 3l1st.
moving your

over. You can
your amendments,

SHRI RAM JETHMALANI: The
amendments were not moved but

they were taken as moved and ac-
cepted.

So, the time for
amendments is now’
however speak on

MR. DEFUTY-SPEAKER: Did you.
move the amendments?

SHRI RAM JETHMALANI: You
were not there in the Chair.

MR. DEPUTY-SPEAKER: The Sec-

retariat tells me that you were not
there then.

SHRI RAM JETHMALANI: It was
not necessary to formal'y move th2
amendments. But, they were teken
as moved.

MR. DEPUTY-SPEAKER:. No. Was
that the understanding?

SHRI RAM JETHMALANI: Mr,
Deputy-Speaker. Sir, if I receive
suitable assurances from my own
Government that the matters whick
I am going to raise will be consider-
cd hereafter, I ghall not persist with
my amendments and I shall withdraw
them.

MR. DEPUTY-SPEAKER: Mr.
Jethmalani, I am sorry (o inferrupt
vou. The Speaker made this an-
nouncement on 31st to the hon. Mem-
hers: ‘If hon. Memberg wish to move
amendments to the Motion of Thanks
that have beep circulated, they may,
if they so desire {n move amend-
ments. send slips to the table within
fiftee;; minutes indicating the serial
numbers of the amendments they
would like to move., These amend-
ments will be trcatad as moved. It
seems your slip never came. That is
what they say,

Anyway, you may speak on the

amendments.

SHRI RAM JETHMALANI; Some-
times we are unable to follow what
is happening here. It may be pos-
sible.
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Mr. Deputy Speaker, Sir, the first
.amendment that I wish to move was:

“That the House regrets that the
t Address has not dealt with imme-
diate steps to restore judicial inde-
pendence and integrity in particu-
lar by neutralising Judges who have
played an unjudicial role jn sup-
rorting the Emergency and those
who were trying to destroy Indian
democracy.”

Tt is well to recall, Sir, that in 1971
‘the Ruling Party started the theory
of ‘committeg judiciary’ in the coun-
try. We who knew the dangers of a
‘committed judiciary’ realised at that
time that the ruling Party had de-
cided to become the only Party in
the country and to destroy democra-
cy and the rule of law because an
independent judge and an Thonest
judge is ultimately of wuse to the
underdog, to the weak and to the
Opposition and never to the ruling
Party and therefore, when they talk-
ed of a ‘committed judiciary’, we
knew that by the inexorable electoral
process they had no intention of ever
becoming the Opposttion in the coun-
try and that is why they wanted a
‘committeq judiciary’. We started
our fight against this. We started a
national debate. But in 1973 you will
recall that a Chief Justice was induct-
ed into office by superseding three
senior Judges of the Supreme Court,
Judges to whom ultimately monu-
ments will have to be crected some
day in this country to honour their
memory, to preserve their memory
and I think the peorle of this coun-
try will have to worship those Judges
who were superseded., You will re-
call that the Chief Justice was creat-
ed by a person who was a potential
litigant in the Supreme Court. At
that time the Prime Minister’s matter
was pending before the High Court
ang it wag on the cards that some
day the matter will end up in the
Supreme Court. We protested that
no future litigant in the Supreme
Court has j right to tinker with the
constitution of that court before which
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the matter of that litigant was gojng
to appear and it came to be true; it
proved to be prophetic.

The Chief Justice presided over the
"caring of the appeal filed by the very
person who had inducted that Chief
Justice inlo office.

Sir, Article 121 of the Constitution
prevents me from going into the con-.
duct of 5 judge in the discharge of
his duty. I can only recall events.
In Apri] 1976, may we recall that
the Supreme Court delivered a judg-
ment, To my mind the judgment
delivered was such that any judge
must feel ashamed before he puts his
signature upon it. Did it nol sev that
the order of detention, however mala
fide, however malicinrus and however
corrupt cannot be challenged before
a court of law so long as the Emer-
gency wag in force.

At this point, Mr, Deputy Speaker,
I wish to digress a bit. Our High
Commissioner in London, Mr. B. K.
Nehru in a signed article on the 12th
of January this year, only six days
before the elections were announced,
published in The i.ondon Times called
the Keshavananda Bharati’s judg-
ment of the Supreme Court an “in-
famous” judgment. The Keshava-
nanda Bharati judgment was a judg-
ment which merely said that the Par-
liament by its majority cannot con-
vert India’s democracy into a monar-
chy, cannot destroy democracy and
substitute a dictatorship. This simple
judgment. this great judgment, this
historic judgment of the Supreme
Court was characterised by  Mrs.
Gandhi’s High Commissioner in London
in a signed article as an infamous
judgment. I wish to ask: When has it
become permissible for our diplomatic
representatives in foreign countries
to abuse our Supreme Court judges
and criticize judzemenig intemperately
delivered by the Supreme Court?
This gentleman ought to be recalled
forthwith. This gentleman have ha-
rassed every patriotic Indian residing
in London and he is *he author of
that document, the suattorship of
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which is now being disowned by the
then ruling Party, g document which
was circulated throughout the coun-
try in the form of Draft constitution-
al proposals, Those constitutional
proposals when they were seriously
debated by the country and condemn-
ed all over the country were dropped
and today even their authorship is
denied. But the world knows that
Mr. Nehru was the author of those
constitutional proposals. They were
quite disgraceful. The Prime Minis-
ter of the country was to be the head
of Indian judiciary under those pro-
posals! This Mr, Nehru ought to be
publicly condemned and the least that
the government ought to do is that
he must be made to face an enquiry.

While judges in thig country were
being transferred for extraneous rea-
sons, the Gujarat High Court held
that the President’s order of transfer
of a Gujarat Judge was & maley jide
order—in a signed articlc again he
told the British public that no judge
had been transferreq in India except
two judges and both those judges had
been transferred because they were
tc be promoted as Chicf Justices in
other High Courts, When I went to
London, my friends brought this to
my notice and told me this is that
the British High Commissioner has
stated. I had to writc an article in
the Guardian of London poinling out
that 35 Judges had been transferred.
I gave their names and the High
Courts from wbhich they were trans-
ferred, I tolg the High Commissioner
that he was lying in writing to the
British public. After tha! the High
Commissioner had not had the moral
courage to go before the B:ilish pub-
lic and set the record right. Thiy is
another charge against this  High
Commissioner; he ought to be recalled
for having lied to the British public.

There is not one leader of this
country—I am not talking of those
leaders in the opposition I am talk-
ing of the great patriots of this coun-

try who had been in jail and who
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suffered for the cause of the Indian
independence movement for the last
19 months—who has not been malign-
ed by this High Commissioner either
on television or on radio or in the
Press or through public interviews
and I think he deserves some punish-
ment for that.

I say that the most historic judg-
ment which the Supreme Court has
ever delivered is the Keshavanand
judgment which says that you cannot
convert democracy into a dictater-
ship. High Commissioner has no ad-
verse comment against the judgmenu
delivered by the present Chief Justice
in which he holds that you can shoot
down a detenu or a prisoner, starve:
him to death or put him on an ice
pack and subject him to third degree
methods. Presumably he considers
this judgment good and famous,

Let me say that this last judgment
was delivered after the elections were
announced in this country. Elections
were announced on 18th January. 1
heard the News in New York, I said
it publicly that the test of Mrs.
Gandhi's so called demaocracy is al:out to
arrive in the next three or four days:
Justice Khanna has now to become
Chief Justice of this country; if Mrs.
Gandhi has got the lamp of democracy
rekindled in her heart, she is not
going to interfere in this matter but
will allow the judiciary to remain in
tact. Within four days Mrs. Gandhi’s
government failed that test; she again
interfered with judicial promotions;
she again tinkereq with the Supreme
Court and appointed 5 person as
Chicf Justice by way of reward for
a bud and cruel judgment.

I wish to say to this House that the
independence of the judiciary and the
purity of the fountain of justice can
never be restored as long as this Chief
Justice continues to occupy that
position. This government will not
stoop to removing a judge from office.
But let me say that the government



73 Vice-President’s

must make it clear to the Chief Justice
that he is an unwelcome occupant of
the chair and the sooner he goes, the
sooner he will please the government
and the people of this country, If
aller this statement formally and
publicly made he continues to remain
in office, let him do so; we will have
cleared our conscience and done our
duty by the judiciary of India and we
shall have carried out the pledge
which we have made in the manifesto
that restoration of judicial independ-
ence shall be one of its chief items,

During the period of emergency.
the Congress Government has trans-
ferred judges for exiraneous reasons
and those judges must forthwith be
recalled to their original homes from
which they werc shifted, to punish
them for delivering judgements against
the government. I can recall Justice
Lalit of the Bombay High Court who
had the moral courage 1o release an
RSS nprisoner charged. under the
Defence ot India Rules, cn bail. Ip
doing so he did not lay down a new
propositicn of law; he follcwed the
ruling of the Division Bench of that
High Court which was binding upon
him. When he released that RSS
person on bail. the Government of
the day saw to it that he was confirm-
ed after two years ond today thot man
is no more a Judge of the High Court.
He is practising in the Supreme Court.
And we cannot set right the judiciary
and the judicial tone unless we 1ecall
such greal and patriotic judges and offer
them fresh judicial appointments.

SHRI C. M. STEPHEN (Idukki):
Sir, I have g voint 0¢ order. I will
only invite your attention to Article
121 of the Constitution. Article 121
of the Constitution states as follows:

“121. No discussion shall take
place in Parliament with respect to
the conduct of any Judge of the
Supreme Court or of a High Court
in the discharge of his duties except
upon a motion for presenting an
address to the President praying
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for the removal of the Judge as

hereinafter provided.”

Now a reference is being made to
the Judge of the Supreme Court, to
the Chief Justice of the Supreme
Court, specifically referring to their
conduct in the discharge of their
duties and even going to the extent of
saying that unless those judges are
removed, ends of justice will not be
met. This is gross violation of the
Article 121 of the Constitution and I
will pray that these observations may
not form part of the debate.

SHRI RAM JETHMALANI' Article
121 talks of the judge in the discharge
of his duty. When Mr. Justice Beg,
appeared on the TV of this country
and proclaimed that the Emergency
was good and that it had produced
beneficial results, he wags not discharg-
ing his duties.

SHRI C. M. STEPHEN: He was
making a reference to what was stated
in the TV which referred to the con-
duct of the Supreme Court Judge.
sitting as a judge there . .

MR. DEPUTY-SPEAKER: He has
already accepted it.

SHRI RAM JETHMALANTI: Then
four days after the announcement of
Elections, he became the Chief Justice.
(Interruptions)

st WY AT Tl (IAR)
e awa wras @ge giw w2 @
STSiT aF F gufEar ¥ W 99 THg ar
e TE T o JT g6 @
FET AT WY & @1 AT WY A ¥ fAw
da 4 ¥ (W)

SHRI RAM JETHMALANI: Taking
advantage of the Emcrgency, the rul-
ing party destroyed the independence
of the Bar. It is well known and it
is a fact which is recognised the
world over,—I am talking of the free
world—that the Bar of this country
has played the most glorious role in
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safegarding India’s freedom. And
therefore Mrs. Gandhi’s Government
knowing that the only obstacle which
stood in the way of establishing her
dynastic rule in this country was an
independent and f{fearless bar, She
set out on a course calculated to des-
troy the independence and fearless-
ness of the bar. Taking advantage
of the Emergency, taking advantage
of the fact that they had tyranised
their colleagues in Parliament taking
advantage that there was no Opposi-
tion left, rushed through Parliament
amendments to the Advocates Act.
The Advocates’ Act has been passed
on the recommorndation of the Law
Commission of India which recognised
the autonomy of the Bar with
total independence even from the
judiciary of the country. The amend-
ments which were made during the
Emergency inflicted and foisted a
nominated Chairman upon the Bar
Council of India, The Attorney
General became the Ex-Officio Chair-
man of the Bar Council of India in
place of an elecled Chairman. Sir,
I have had the honour of being for six
years the elected Chairman of the Bar
Council of India and while I was
abroud they did not elect another
Chairman because they did not have
the courage to elect another Chairman.
They knew that the Bar was s0
independent that they would not
select another person in my Pplace,
then they went to Parliament and
prostituted the parliamentary process
by passing these amendments and
aimposing the Atlorney-General upon
ihe Bar of this country at the Central
jevel and at the State level they
imposed Advocate-General as the
Chairman of the State Bar Councils.
You will be amazed that in the Delhi
Bar Council, where there 1is no
Advocate-General, there was a very
extraordinary provision made. The
extraordinary provision was that a
nominee of the Central Government
shall become the Chairman. The
nominee could only be a nominee of
the Law Minister, It is well known
that during the emergency if there
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was one member of the bar who haa
disgraced the rebes of the profession,
it was Mr, Lalit Basin, who had been
at one time Chairman of the Delhi
Bar Council. Mr. Gokhale saw to it
that he became the nominated Chair-
man of the Delhi Bar Council, after
it had puassed a no-confidence motion
against him, So, my second amend-
ment says that steps must Le taken
{0 reoeal the amendments to the
Advocales Act which had been made
during the emergency and ‘we must
restore the elected office of the Chair-
man of th. Bar Council of India as
well as the Chairman of the State Bar
Councils. That is the only way the
autonomy und independence and fear-
jessness of the bar can again be
restored to their pristine glory,

My third amendment refers to the
role of the Attorney-General of India
in destroying an independent bar.
He has fortunately resigned and there-
fore, I do not wish to make any
cornments upon what he has done to
destroy the independence of the bar.
But I would like to say that in select-
ing our future Atlorney-Generals, we
must adopt some criteria. One crite-
rion is that apart from his ability to
stay in that office, other things being
equal, we must appoint people who
during the emergency had the moral
courage 1o go to the people and say,
“We must fight the emergency. We
consider emergency to be an unmiti-
gated evil and we are wedded to the
Constitution of India.” Only such
persons should be appointed to high
legal offices and not others who did
not have the moral courage to open
their mouth, whatever might have
been their inner feelings which they
might have disclosed in 'private to
their close friends,

My fourth amendment deals with
the anomaly of continuing to keep
under detention without trial persons
who are alleged to have committed
some crime, but which has not been
proved, This is contrary to the basic
concept of the rule of law. Though
we have released persons detained
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‘under MISA, there is another hated
law on our statute book. Freedom,
-Sir, is in grave danger when an evil
law is applied for a beneficent
purpose, because the human mind gets
-attuned to the evil and does not resist
the insidious and slow encroachment
on liberty. COFEPOSA is a law
“which has been made ostensibly for
ithe purpose of detaining smugglers.
Detention without trial of any person
who is not proved to be guilty is an
evil, The Supreme Court—before Mrs.
Gandhi interfered with it—has laid
down time and again that the rule of
law eni's where detention without
tria] begins. They said it not only in
the case of political prisoners, but
also in the case of other offenders.
‘There is a fallacy involved in the
argument that we are dealing with
smugglers, You are dealing with only
those who are alleged to be smugglers;
it hag not been proved that they are
smugglers. I will give you twe glaring
misuses of the law. In Punjab, an
opposition Akali leader was detained
under COFEPOSA merely because he
was the political opponent of the Chief
Minister of the State. ILet me tell you
something more ‘which will shock you.
While Haji Mastan was in jail, the
Director of Revenue Intelligence sought
an interview with him in jail. This
is on Sessions Court record and
I have sald it in public meetings.
Nobody has denied it. The Director
of Revenue Intelligence sought an
interview with him not for interrogat-
ing him but for recording of his
statement in which he was expected
to implicate the present Prime Minister
of this country in act of smuggling.
When I cross-examined the Director
of Revenue Intelligence in court, he
admitted that he had gone to meet
Haji Mastan to record his statement
in which he wag expected to implicate
Morarjibhai in smuggling. But the
only divergence between Haji Mastan
and the Director was that while Haji
Mastan said that he came on his own,
the Director of Revenue Intelligence
said that Haji Mastan had invited
him, On a point on which there is
difference of opinion between Haji
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Mastan and the Director of Revenue
Intelligence, I will accept ‘what the
Director of Revenue Intelligence says.
But kindly apply your mind and I
want the House to apply its mind.
I want those gentlemen oppcsite to
apply their mind as to how this
COFEPOSA has been mis-applied and
is capable of being mis-applied in
future, You can haul up any political
orponent.

A further paradox of continuing
detention  without trial of these
persons is that most of the big fries
have now been let off and only small
ones against whom there was no
allegation that the emergency was
being misused or that it was necessary
to detain them for the purpose of
dealing with the emergency, are
rotting in custody for the last so many
years, 1 want to appeal to my
Government that this is an evil
institution and this evil institution
must go. As a result of this evil
institution, all civilised investigation
has come to an end in the country.
Nobody wants to investigate crime
today. A secret intelligence report is
ecnough to lock up anybody. It is not
necessary to do anything further in
the matter. No investigation is done
and no witnesses are called, In the
interest of improving our investigating
machinery, I 'want that ‘hese deten-
tions without trial should go and
people should now be hauled up in
1egular courts according to the
civilised methods of criminal law
which are known to the civilised
jurisprudence of this country.

The next amendment is of very
great importance but I am going to
drop it. I go to Amendment No. 129
which says: “but regret that the
Address has not dealt with the urgent
need to define by law the privileges
of legislatures and to prevent legis-
lative despotism.” 1 hope you will
recall that some time in 1964 or ’85
there was a serious dispute between
the UP Vidhan Sabha and the Judges
of the Allahabad High Court, You
will recall that a journalist was
imprisoned for contempt of the House.



79 Vice-President’s

[Shri Ram Jethmalani]

The journalist engaged an advocate
and went to the Allahabad High Court
and two judges entertained his peoti-
tion. When the UP Vidhan Sabha
came to know about this, they issued
warrants of arrests- against those two
judges of the Allahabad High Court.
This 1is legislative despotism and
I appeal to the Janata Government,
majcrity party that restraint should
be rut on the majority itself. Our
whole Constitution is based on the
theory that sometimes even the majo-
rity can go mad as in 1975 the majority
had gone mad, We can go mad again.
Therefore, I want the majority to be
restrained.

The article of the Constitution says
that the privileges of the Parliament
shall be such as shall be defined by
law., We should now define those
privileges by law and we should not
leave them in undifferentiated, amor-
phous and vague form that they shall
be such as are enjoyed by the British
House of Commong on coming into
force of the Indian Constitution.

I am sorry that the leader of the
opposition is not here. He said the
other day that he stands by the 42nd
Amendment. I wonder whether he has
read that amendment. One of the pro-
visions in the 42nd armendmen!, apart
from the fact that it is an outrageous
piece of draftsmanship, is that the pri-
vileges of Parliament shall hereafter
be such as the Parliament may evoive.
In other words, on any occasion, the
privilege of Parliament shall be such
as the Parliament says they are. The
mischievous provision is that the
Parliament is now retaining to ifself
the power to arrest judges of this
country, a power which was claimed
by the Vidhan Sabha in 1964. At that
time, there was an outery throughout
the country that the Parliament must
sit down and define its own privileges.
If the Janata Party does not do i1, then
nobody is going to do it. It will be the
first duty of the Janata Party to fulfil
its promise of restoring the balance
between the people and the judges,
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people and the Parliament and the
Parliament and the judges. This is.
an urgent step which has got to be
taken.

Now I will take up the last amend-.
ment which concerns our foreign
policy. In our democracy, the Leader
of the Opposition occupies a very im-
portant position. In fact, he is supposad
to have a lot of weight and it is a mat-
ter for everyone to see that our Leader
of the Opposition does carry a lot of
weight. I do not, therefore, blame him.
for having valued the President’s
Address in terms of its weight, because
he told the House in hig address that
it is a very light document. Let me
remind him that the most expensive
and the most priceless things in the
world are those which are extremely
light, Weight does not necessarily add
to the value of a document. Though
the President’s Address is light, it in-
corporates the entire 28-page manifesto
of the party. because it says that the
Government is pledged to carry out the
promises made in the manifesto.

One promise in the manifesto which,
unfortunately, finds either no or inade-
quate mention in the President’s Ad-
dress is the very astounding, very
courageous and very historic statement
where it says that this country and its
government shall. not only preserve
human rights but shall denounce the
violation of l:uman rights not only in
this country -ut whenever and where-
ver theyv accur. Now, This ig really an
amplification of th: pledge which we
have made that ‘lerealier our non-
alignment is going to be genuine non-
alignment, it is not going o be spurious
non-alignment, which has been started
in this couniry after 1955. Nobody can
be no aligned. If somebody says “T
am going to have unalloyed non-
alignment”, it is unalloyed nonsense.
and nothig less. We have got to be
aligned to some extent. The experi-
ence of the last 19th months has shown
that if democracy has been restored
in this country, it is partly as a result
of the pressureg generated by demo-
cracies abroad, and that Jebt of grati-
tude we cannot forget to external
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democracies; let us make it clear...
(interruptions) If you wish to edu-
cate yourself, pleass listen, because
you have started jyour acquaintance
with democracy only ten days ago.

DR. HENRY AUSTIN: Sir, on a
point of order. In the President’s
Address and also in the various state-
ments by the Prime Minister, it was
stated that we will have genuine non-
alignment. How does this hon. Mem-
ber state that it should be 2lloyed
non-alignment?

SHRI RAM JETHMALANI: Genuine
does not mean unalloyel. Sir, my
charge against the previous govern-
ment is, that during the regime of
Shri Chavan our foreign policy has
neither been based on international
law, nor has it been based on interna-
tional morality, nor hag it been based
on national interest  nor has it been
based even upon national self-respect.
All the four pillars of foreign policy
hive heen ignominiously ignored by
the ruling party and I want my Govern-
ment to avoid these pitfalls.

MR. DEPUTVY-SPEAKER:
taken half an hour.
clude now.

He has
He should .on-

SHRI RAM JETIHMALANI: Sir, I
shall bow to your ruling. But, let me
say this, at least for the future, that
when you are allocating time for the
discussion on th2 Motion of Thanks,
please be g iittle more reasonable.
I have not come here to listen 1o
Ramayana and Mahabharata.

St STt NeEE qEE  (reT)
oqTF T AT ATE ATET | 7T o) waeg
FT gg FgAT HTqoFuAad g f Taf
THTGW JT AETART gav 4 fag  7&f
o7 & | U¥ WeE AEY Hgd Tfeq |

SHRI RAM JETHMALANTI: It is
my intellectual freedom which I have
exercised.
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MR. DEPUTY-SPEAKER: His time
is up. I am calling the next speaker.

SHRI RAM JETJIMALANI: Sir, 1
am resuming my seat in obedience to
your ruling, even though I have many
more points to deal with.

SHRI P. K. KODIYAN (Adoor):
Though there was little time for the
new Government to formulate their
policies, I should say that the Presi-
dent’s Address should have given some
indication of the direction in which the
new Government wants to develop the
economy of our economy. But the
Government’s Address does not indicate
any solulions for some of the pressing
problems of our country.

'The President’s Address gives im-
portance, rather high priority, to the
rural economy in the whole scheme of
the economic development of our coun-
try. Nobody can have any objection to
that, but I want to point out here that
some of the very basic issues that affect
the agrarian economy and the whole lot
of our peasants, agricultural worke:s
and the toiling masses in the rural
areas, li%e the structural reform of the
agrarian economy, have been complete-
ly ienored in the Address. I am referr-
ing to the urgency of implementing the
land reform laws for which the cultiva-
tors, tenants and other toiling people
of the rural areas have been agltatm;,
for the last so many years.

In this connection, I have to refer to
some of the pronouncements of the top
leaders of the Janata Party, including
the present Prime Minister, during the
election campaign that if the Janata
Party was returned to power it would
take away the Ninth Schedule from
the Constitution. The Ninth Schedule
gives constitutional protection to land
reform laws. aimed at bringing about
fundamental socio-economic changes,
passed by this Parliament or the State
Legislatures. The implication of its
withdrawal is that millions of peasants
who have got occupation rights over
their lands and also landless people
who have been given land as a result
of land reform measures will be drag-



83 Vice-President’s

[Shri P. K, Kodiyan]

ged to the law courts and subjected to
litigation. The result will be that these
poor people who do not have sufficient
beneficial capacity or resources to fight
in the law courts will lose thelf land.
Therefore, these pronouncements of the
Janata Parly leaders during the clec-
tion campaign, together with the total
absence of any reference in the Address
to the basic issue of structural reform
in the agrarian economy, creates appie-
hension in the minds of the millions of
peasants and agricultural workers cf
our couniry that the Janata Party s
not at all interested in carrying forward
this basic reform which requires the
co-opcration of all the political parties
in this country and all those who are
interested in the welfare of the agricul-
tural workers and other sections of
toiling people in the rural areas.

Mr. Deputy-Speaker, Sir, the mover
of the Motion of Thanks to the Presi-
dent for his Address, Shri Karpoori
Thakur. had made a reference to the
inadequate progress that was made
during the Congress regime, during the
previous regime in implementing land
reform measures. He gave some figur-
es also. He did not express further
what the new Government will do or
his party would do in order to completle
the process of land reforms.

The question of implementation of
the land reforms and other items of the
\N-point programme were announced
during the emergency by the former
Frime Minister. I know that the 20-
'point programe is being pooh-poched
‘by the hon. Members in the Treasury
Benches. But you cannot pooh-poon
some of the measures included in the
programme for the benefit of the rural
poor, Instead of the 20-point pro-
gramme, you may give it some other
name, but some of the items which
were included in the 20-point pro-
gramme like the minimum wages for
agricultural workers, debt relief for
poor peasants, agricultural workers,
adivasis, Harijans and also the aboli-
tion of bonded labour, and such other
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measures which were meant to protect
the weaker sections of our people, have
to be pushed forward and implemented.
If you are sincere in your profession of
love and sympathy for the weaker sec-
tions and want to serve them, then it
is your duty and the duty of every
section of this ITouse to carry forward
the implementation of those measures
which are included in the 20-point eco-
nomic programme which were meant
for the upliftment of the poor sections
of the country.

I would like to point out that the
President’s Address does not give ony
indication in what manner the new
Government would be going to hold
the price line. This is a point on which
the entire working people are very
much agitated. The price line can be
held only it there is a country-wide
public distribution sysiem through
which essential commodities can be
distributed to the people at cheaper
rates. But 1 want to point out here
that the public distribution system as
it is cxisting today in our country is
quite inadequate. 'The total number of
fair price shops that are now existing
in our country will serve only 45 milli-.
on people out of 600 million people of
our country. Only in Kecrala, there is
a State-wise public distribution system.
In Maharashtra and West Bengal, cer-
tain areas have been brought under
statutory rationing system. Rut, tak-
ing the country as a whole, the public
distribution system at present is quite
inadequate. Without building up 2
couniry-wide public distribution system,
which would cffectively serve the com-
mon people, you cannot hold the price
line.

Another point which I want to men-
tion in connection with the holding of
price line is the question of producing
enough consumer goods in The public
sector, not to leave it to the private
sector, because we have seen how the
private sector was behaving in the
matter of producing consumer goods.
For example, take the question of pro-
duction of controlled cloth for the com-
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mon people. As far as the mill-owners
are concerned, whatever allocation was
made, they failed to produce the allot-
ted quota of controlled cloth. There-
fore, I want to stress this point that
the Government should come forward
andt start consumer industries in the
State sector so that Government will
be in a position to have enough consu-
mer goods for proper distribution
among the people.

I also fail to understand what Is the
policy of the new Government in re-
gard to industrial development. I
know, the hon. Finance Minister, while
introducing the Budget, said that the
Budget did not represent the philoso-
phy or the policy or the programmes
of the new Government. I do not know
what is their philosophy. So far as he
is concerned. he was a member of the
Swutanira Party and his philesophy,
was that of frec enternrisc, the
freeclom to amass wealth for those
whn are engaged in the indus-
iria. @nd business sector, the freedom
for the workers to be exploited, the
freedom for the poor people like .agri-
cultural workers who are very much
suficring  from unemployment and
under-employment and low wages to
stor—e.  If that is the philosophy that
this new Government is going to follow,
the: I should say. not only our ccono-
my will suffer but the concentration of
economic power in the hands of a few
wil’ continue. The result will be that
the disparity of income amongst dile-
rer{ scctions of the people will go on
increzsing. Therefore, I would request
the new Government to consider the
question of development of the econo-
my as a whole taking into account the
respective roles of the public sector and
the private sector in {fe {evelopment
of the economy.

'The public sector has to be further
sirengthened. But in their manifesto,
they have said that there will be no
further expansion of the public sector.
The public sector fias grown into a
powerful economic factor in the deve-
lopment of our economy. Its enormocus
potential can be used for self-reliance
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and proper development of the econo-
my, for curbing the further growth of"
monopoly and for controlling market
mechanism through entering into the
production. and distTribution of essential
commodities in a big way. I would
urge upon the hon. Finance Minister
and also the hon. Prime Minister 1o
consider this question seriously.

The previous speaker referred o the
foreign policy. He said that new Gov-
ernment will be following a genuine :
non-alignment policy. I do not know
what he means by “genuine” non-align-
ment policy. Is it to remain simply or
completely neutral when the imperta-
list powers are trying to sabotage und
bring under subjugalion economically
backward and, otherwise, newly inde-
pendent countries? Is it to remain
neutral when in thie Indian Occan area
milifary bases are being set up by the
Americans and Britishers. ...

AN HON. MEMBER: Soviets also.

SIIRI P. K. KODIYAN: The Soviets
have denied that they have any military
base in the Indian Ocean or they have
any intention to set up any such hase.
For what purpose are the Americanus
builidding Diego Garcia base in the
Indian Ocean? So much money is
being spent. For what purpose are
ther dumping military hardware in the
Persian Gulf arca? According to a
report, about half of the militarv aid
that has come from the United States
in the last three ycars has gone tc the
Persian Gulf area. The in-enendence
and security of countries around the
Indian Ocean are being tareatened “v
the continuous military build up and
setting up of military bases by the
American imperialists. Therefore, if
you want to serve the interests of the
country then our foreign policy will
have to be a dynamic one which would
firmly oppose such threats. Our coun-
try will have to follow a policy of non-
alignment, with its solid support to the
people fighting for national liberation
and to the people fighting against
racism in South Africa. Namibia
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and her citadels of colonialism
and racism in the African Cantonment.
Please, in the name of genuineness of
non-alignment policy, don’t bring down
the image of India. India has today
a respectable position in the World,
and in the comity of nations and its
opinions are heard with respect in
worlg Councils, We have acquired this
position because we have, in consistence
with the principle behind our national
freedom struggle, firmly stood by the
side of the people who are fighting
for freedom: we have stood consistent-
ly for world peace and we have con-
sistently stood against military allian-
ces and deliberate attempts to create
tension in the iuternational sphere.
Therefore, I think it will be for the
good of country and the pcople and
for India’s good name that the new
Government follows a policy of non-
alignment with support for those
fighting against imperialism, neo-colo-
nialism and racism ang for those
fighting for peace and national libe-
ration.

With these words, 1 conclude,

eI TR )
HIAAT IITEAS HgIeq, AT SU-
Trezafg S g fFT O wmwor 9T Sy
AT g3eq S FIQX ST T FaAQ@T
a7 Io fvar @, & Iq 7 UL FW
¥ fac @srgar g 1/

& o7q ¥ ATEAW ¥ T@ 99 F WoA
F5 fT90T TFT FIAT AEATE 1 7Y
&7 qar f5 aradrg £ QO oo  FioE
geqi 7 43 37 fF gw 9 @ afeqar;
g€ & HfFT 39 ggT ¥ 33T 9 afeaay
FT HIE VY TE @T WX 9 § 391
A @y & A T ¥ 9 anfgx & fF
FIT FTA A7 § 7147 afeaat wry
g1 Y wgr wfeaar ST A § 9
NagamrmHfagaitg | 7=
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15.00 hrs,
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gt & wad/ ¥ g IR
Tga wareT 9w frg § 1 Wy @ A
Fg & fr e afal ox 9t o0 gQ
§ s o A sanefaar g€ § ST
A A FAGH A | e A,
fa afr gd ¥ 9w oo €
FT IAF T FEY AT g qwAT 0
¥ gumar § fF A @ aFar &
wafae a3 a0 & 6 faam awmi]
& WY 9979 FAQ AT | AT W=A A
%% faums agi A@ | F g WAN
TO #AY TF M7 At wged 7 A,
gl T ALHTC 9T TR FTAT A
SR Fgr {5 T/« 7 aF F1 g
fear S =gy 1+ & gwwar g e
G 9 AT FAT qJgT I®A g |
37 ITa qf ol F FACAEq v agh
L& FA q@7 I9aT F1 ATOH 2
gedt € At Swar & AU T8 tHA
qFar & |

FEIL FT TATHT, ATEAT FT FTATHT,
qRAGE FT TATHT AT QAT 7T §6
TATHT QAT & TET T AEEHA ¥ qHA
g 7 WA vEA &, 7 I AT 49 §,
g agd faesT gam AT & 1 A9
wiw g f5 wiET g 9@ AT A
FEIE fara F HIT 39 A7 A3 |
AW aF FRET AT TAAfTE T
7 W1 F, A1 § T FFTH FET @Y
g wdl 7 e &Y 0 K Avgar
g f Sar T 59 a3 ¥ o gy
&, form & gen A 1 § S TgwEn
Iufa &Y Mk = & | WY |
AS[E &, 77 IAW Hy qg @ w
I gar & 1 FomET wwE g
? 9% mgt aT dg @ ey o &)
qar wa qE A wTEy | et O
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F=a7 A1 &, wgi a< fasrett @, ae &,
ag OX 69 @ I Aifgd | afe
dw & T fae @¥, Sy wjEnr
frer g% 1 SR AR ¥ 2w A syt
N W AR AW AW AT AR,

TR ¥ FH TG AT A0, A AW
Wi ¥ frdaw & j__

SHRI MOHANARANGAM (Cheng-
alpattu): Sir, for the past ten days,
we have been observing that most of
the speakers are speaking in Iindi
language. We ave not in a position
to understand ...

MR. DEPUTY-SPEAKER: Yon
have the translation in English.

SHRI MOHANARANGAM:- The
translation of Hindi language in
English does not contain everything.
The Members are sp2aking fcr 5-10
minutes and the trinslation of that is
for two to three minutes or go.

MR. DEPUTVY-SPEAKER: . Probab-
ly the English version is more precice.

ot w0 IR (FTETL) e
gaet ¥ i ¥ aonw afww, {9,
FHT ¥ a9 W IAFT AR oy &
HT SATCAT WX IART T T aFag |

JurenR AR . afae & o @y
¥ A} 1 A AT |

sfto qWo T T Yy ¢ Fra7Ar-
ag) ;& e ® Ao

st wOQ 3T : afre § afay,
gwogdn | e § ga @ s
|reT |

SHRI ARAVINDA BALA PAJA.
NOR (Pondicherry): Sir, according
to the usual procedure, the time is
allotted as per the party strength.
The Congress Party had its time, and
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as far as my Party,
concerned, and Wwe
Members, we must
time.

Anna DMK is
have nineteen
have sufficient

MR. DEPUTY-SPEAKER.: That will
ye takgn' care of.

SHRI C. M. STEPHEN: I would like
to know what exactly is the apportion-
ment of the time.

MR. DEPUTY-SPZAKER: Actually,
there is no apportionment of the time,
because there was no meeting of the
Business  Advisory Committee. It
has, therefore, to be done as per the
discretion of the chair.

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy-Speaker, Sir, I
wish to express my  appreciation, of
some remarks made in his Address by
the Vice-President, acting as Presi-
dent. I would particularly like
to draw the attention of the
House 1o the remarks that this
Government relies on the power of the

ple. the vitality of the democratic
process in India and the deep root that
it has taken. Sir, ag a Member com-
ing from the Union Territory of Goa,
Daman and Diu, I would like to put
before the House the demand, the most
cherished aspiration of the people in
my part of the country and that is,
the full-fledged statehood, separate
statehod being granted to that terri-
tory.

15.10 hrs.

[Surr M. SATYANARAYAN Kao in the
Chair.]

That is the demand which arcse and
which hag been growing for the last
15 years and since the time that terri-
tory was liberated from the Portu-
Juese.

SHRI M. RAM GOPAL REDDY:
May J congratulate you, Mr, Chairman,
on your appointment to the Panel of
Chairman?

166 LS—4.
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SHRI EDUARDO FALEIRO: May I
remind the House that on 18th Decem-
ber 1961 that portion of land was liberat.
ed from the colonial yoke and that be-
come a part of the great motherland
and till this day it has remained as a
Union Territory. I submit that under
the constiiutional enactmentg and under
the constitutional scheme ajso which
govern us, the Union Territory stetus
is not a permanent status. It is a
transitory, temporary status only and
some day or the other thesas people and
this portion of land has eiher to merge
in the neighbouring State or they must
get separate Statehood.

In 1964 as there were controversies
among the people of this territory as to
whether they should continue as a
separate territory or they should merge
into the neighbouring States of Maha-
rashtra or Mysore, an opinion poll was
taken and that opinion poll proved once
for all that what the people wanted was
not merger 'with either Maharashtra
or Mysore but a separate State of their
own. This was in 1964. We are now
in 1977 and in spite of 13 years having
passed, the power of the people, the
will of the people and the most urgent
and pressing demand of the people in
my part of the country has not been
given its due expression.

May I bring to the notice of this
House that in the year 1971 a non-
official resolution brought forward by
the Opposition Party, the United Goan
Party, for a separate state-hood was
passed unanimously and it was accept-
ed even by those who upto last year
opposed separate Statehood. In 1976 the
Maharashtra vadi Gomantak Par'y the
name of which itself shows that they
are for merger of this territory
into the neighbouring State of Mahara-
shtra, brought a resolution in the
Assembly for separate s{atehood and
this resolution also was passed unani-
mously. I will not take the time of the
House nor will you allow me sufficient
time to explain to the House as to what
are the advantages, political, ccoromic
and administrative, that will accrue to
the people who constitute a separate
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[Shri Eduardo Faleiro)

‘Statehood and which do not accrue 1o
people who belong to the Union Terri-
tory. One of them is representation in
the Rajya Sabha. A Uninn Territory
does not have any representation in the
Rajya Sabha. Goa does not have any
representation in the Rajya Sabha
precisely because we are a Union Terri-
tory. Then we do not have a separate
Public Service Commission. All our
administrative offlicers are selected by
the UPSC which has a choice of the
entire country while in the States, the
‘State  Public Service (lommissions
choose generally from among the people
of that particular State. You will be
surprised to know that out of the 30 or
40 IAS officers which are presently in
Goa, Daman and Diu, there is not a
single officer who belongs to that terri-
tory. You will be under a wrong im-
pression if you believe that all of us
are savages that we are primitives, that
we do not have any IAS officers, we
have plenty of officers, our officers have
even hecome Governorg but still not a
single TAS officer is drawn from our
territory.

There are several other henefits.

The hon. member from Pondicherry
has interrupted. and therebv. he has
reminded me of the local judicial autho-
rity in the case of a Union Territory.
There, the Judicial Commiscioner ex-
ercises only certain restricted powers
of the High Court, whereas in the case
of a State the local flnal judicial autho-
rity is the fulfledged High Court. Tt is
better to have a High Court rather than
a Judicinl Commissioner. This is a
disadvantage to us which is hecause
of our being a Union Territorv. Ilad
we got a separate State of our own, in
that case we would have a Hich Court
of our own. The litigants of Goa do
not have that benefit. It is not justifi.
ed. It is high time that full statehood
was is granted.

The reasong given for not granting
Statehood are two:

1. Smallness of the territory: It is
a small territory. People go only for

CHAITRA 14, 1889 (SAKA)

Address (M) 96

holidays. That seems to be embrasgs-
ing.

In this connection, T would like to
submit some statistics based on 1971
census. If the North Eastern areas
Tripura, Manipur, have been givqf
statehood—there is no justification
whatsoever to deny statehood to Goa,
Daman and Diu.

The population of Goa, Daman and
Diu according to 1971 census is 8.58
lakhs whereas in Nagaland the popula-
tion is 5.16 lakhs,

Density of population per sq. km. is
as under:

Goa .. 225 people per sq.k-m.
Manipur o A48 s s s
Nagaland 31, s »
Meghalaya 45 5 3 3 3
Tripura o 149 T

If thig House could grant statehood
to the North Eastern Area, it cannot
on the basis of justice and equity
deny statehood to the people of GOA”
which has larger population and more
density of population.

The other argument which is
adduced against granting statehood
to our territory is that it is economi-
cally not viable. On this point I am
happy to say that the rate of growth -
during the decade—1964—74-—as also
the incrcase in the revenue has been
to the extent of 500 per cent in the
case of our Territory.

We have at present a deficit of Rs.
12.34 crores. 1f statehood is granted,
we will be entitled to Rs. 3 crores.
The scheme for allocation of Central
Taxes has been evolved by the’
Finance Commission for 1974—79§
The remaining will have to be made
good by grants-in-aid by the Central
Government, The Grant-in-aid will
be to the extent of Rs. 9 crorves. I
give figures to show in comparison
the grants-in-aid being given to the
North Eastern States.
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We require grants-in-aid to the
extent of Rs. 9 crores, whereas for
otherg the figures are gs follows:

‘Nagaland Rs. 39 crores
' Manipur Rs.27
Assam .. Rs.73 »»
‘Orissa .. Rs. 103
Jam nu &Kashmir .. Rs.656
‘Tripura .. Rs.25
Meghalay .. Rs.25 23
Hima :hal Pradesh .. Rs.45 .

The Central Governwment will nct be
doing any big favour if it gives grant-
in-aid of Rs. 9 crores {o Goa, because
the export duty which is earned by this
territory is Rs. 55 croreg per year on
iron ore alone and this does not in-
clude export duty on manganess ore,
on cashewnuts and so many other
things. This is a pressing demand of
Goa, Daman and Diu. This Govern-
ment claims to be comrnitted to the
welfare of the people, as itg name in-
dicates. But empty promises would
take us nowhere. It is our demand
that as early as possible full-fledged
Statehood should be granted (o our
territory. The ersiwhile Congress
Government was  inclincd to grent
Statehood in respect of small States.
The House must be aware of this. A
couple of ycars back the concept of
working statehood was adoptled on the
basis of 1the Morarka Commitllee re-
port. Before becoming Prime Minis-
ter Mr. Morarji Desai  was reported
to have made a slatement that it
would be better 1f India had 4 or 5
major States and that small States
were against the interest of the coun-
try. I request him to clarify this
point. Government should express its
policy on this issue cf small States.
I want to know specitically as to what
the policy of the Government is on
the question of granting full-fledged
statehood to the Union Territory of
Goa, Daman and Diu.
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With these wordg I thank you for
the time given to me to speak and I
thank the hon. Members for the pati-
ence with which they have heard mly
speech. I hope that the points raised
by me will be 1eplied to by the Gov-
ernment while replying to the debate.

dq /A (st S wAtfew)
gumafa wgig, W &7 f5@ swar F
geeafa ¥ gfawmn X 5% g9
g &1 /YFT g fear &, 9@ sHar &
# aa § qgw wiwesa FT0 @ g
[T 7 qg 7% feqfa 7R 78 7€ a3
AN H A oA S|t ¥ o, iR
AR TAF w1 gFEen fEan, A
ST g &N & aia § A8 &, 9
a A1 oY ¥ 418 FTAT AGATE | [ATHL-
9 FY JAAT T A AT T 29 ¥ Q@A
g &1 #iar fqar, #iT ag # q TF R
4 F9 F 06T FAT FI—TF v
qAqT qUTA HaY, ot gfer T,
T A G 7 1 T T30 o A watfew
AET HT AGH! &, FATEIY T ST
IY AT A€ 2, AR IT IFT AR 0
& oY St AT W Aeqe &, IPiA AT
ga o 91 F g7 fF a9 waifew
Ti§ § I ATATHLIX FT JAQqT 9
e 7 gATET AT JAQT A TW
FFIX ¥ IR & A7z 97 are faw
AY IT GF A AT T g AR By
TF T @Y, F AT H a9 WX
& TAfa # W7 dw & ardafas
Staq ¥ A qra s A af, 19 g
FI I8 H i qFEISARY A=A H 904w
WX a9 § 4 FT AT a5 9 W F
FAAT A ¥ H UITFTH @I | GIFR
FAANT | HuG AAAT @I A
g 7 a0 A an fw od o fawogw
WA T xR IF A F1 QEY
grat ® afsat s FX ST & gfew
F QP 9T FIY T AG T TR O
TART A | ¥ A A gy o
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[= 7 & waifreq]

AT EF qTQ W & qTaA9E AAFHIG
N forw oar 7 AR W@ @A F Gw
faar 5@ =y Y & wrewfa & afwwo
9T gRATE & N FT 99T FIQ G0
HYEIE ’AT AT § |

Y | o=l F FF WiEw A,
IO 93 | TAAT FY FHE™H 9 "
TN Ao fFar 1 T a9
WE aga w2 1 AFTA T
W FARAEE | FT Y IW
FA A ! FFN F WiHe fUvT @
Ig a6l ¥ g@R 7 AvAr efefeeaw
¥ feamat WA v I far =
fF ot &0 & g7 @ K
q@IT &Y oM AW N @41 FX W@
&1 &y fawnar # §5 I 7T W
g ¥ g ) feed dtw gt ® faw
Hfaat F g@ FOG TEFX T I 9T
Tamar, faw dadg faguam) &1 ag
R wiEl ®1 q2 FT fooat i awag
9y wE A IR &A@ fgaim
SR T df Afqar g7 @ 7 owmw
AEEATAWRE L FF IT AWM
AR T A oA @ 0 fage &
fres gu =wrd & =gy Wi oAy,
waw, SeEr Sy fyed 2w #),
@R fegea 3 ogiey gewl &
AW qrel ®Y AT ATE HMTA FAT
e qrt & w1 & Afqr g ?

gafan & grgar sEarFAT qref
¥ 93wl § fFa 3o weadEr §1 917 )
wfaal ®Y g A ST F GHA F |
"uq g # feefa w1 g ar 7 god
gg oA aT W g | wfen faed 30
|qral w qEfqdl F ag TE TS WwA-
o @ F JwaT 7 9 orRad ww
w99 §T.T X Iq«Ar g, A fow
fFrigd = e @ @@ &
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Fa g, 39 foraardr &1 faaiy ¥
WY AT AST FX | I9 ALE FY A
ARy g e @ § 1 ™ fw
oo ATY Wt AggE #X 77 & fE svam
g 7 fawfaer oo & s@mET, W%
T qgT &7 fawfasr amo 3 9w
o\ 9 e AT 3w Fr geae fFar
Y gH @NT ATGT ¥ SIW WX AG
g ¥ 2w F71 famin w% ag seReTdr
TWEER T ATE & | zafag ww
TET AT KX, TG 9« &, afww 9w
F HATAT G AN S arien gq ey
gs afcfeafa # gud & faggnam
O 319 FIH IIT qF |

T guATe q7 AT agd § 9
T FA FT 9 AT g9 qT & foeqy
amar g #ifF faed g awf § #ix
famigs< e 11 a9t § W F AW A7
q2Y arai 9 fovsr @ F1 I w99
g@R F fwar 91 @@ feae

st qHe T WA Wy “g3”
T “gwmg’ @ifag | gfdmwe @
T ‘g’ qE @i aFT |

st S FATOA ;WY aq} weal
q aer€ Sed §, wafegg qv 9+
A & ATHA ANT HIFS WEHT Iq14T
ot fr dw fawfaa g@rgrg 1 aamEr
nar fr fas® 11 @A ¥ W@ gaAr
faxfaa gt aar § 1| AT faal ®1 a1
g fr foed @ g€ @wg ®@Eq,
S & QAT ¥ QiR AW F "9 A
“gradfas fede” s ® o1 awHQ
wiwE! ¥ g7 qar FuA & :fow w46
fe fead 0T T9gT F+NT FWER I
MY T g&E T a@ fwar )
@ “Trmafaw fe3T’ a1 9 3w
a9 qfa weaRar § @ER OF qui
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e fowt o war e ag “oigifew
fede” 7@ & a@ ‘e feaw”
W | W A TEE qEgA WD
[THA TGAT AEAT FGIH W & AW $T
IA¥ HINT FIAT FI TE®A § |
# faora=x faew aw awf #1 a@ g,
fred 30 Fwl T AEF WifE o
qAT F1 gEeqr AT Sasr 1 fewe
wfgear sfgear I® 9T WI gW
QuAr T@w | fred @ @ ¥
st gfa it #1 & “emmAfaE
fere” <@ ag frgar  “eraafus”

[

g7 HqX fraar ‘SsRw’ gr-—-ggr
¥ AT 9rgar g |

9 sy gfeawr ey ga waEr
gAY a9 T9U FY FTHT 4 54 §F
g g ‘syafaw feae” s ¥
T TIU FY FNG W TE 25 97 |
qg ATTE { HFES §, WI AG | T
AR ¥ o= »TmdT g ot sum Ha)
4l a9 3§ aw “‘fa@r qrEe @A,
TOET &Y @1 & ATy Y SAar 9y SEaT
=T 4 24. FAS ofeqT @A aF
“graafas feas” swTd F FT TAWY
FETATE 4270 | g ‘st
THT’ H ITEY HEAT 18 FUT qT TS |

T a3 ¥ gt a% Y T g
2, 9 ey i i wary S
FAT 99 39 W F RN &) WA A
50 W I @ ® foedr 9 1 9@
Y TgT & @ G €, 10-20 T I
ot VW9 @M FIr qgd & AfFA wEa
50 WA FT 97 | 77T T T SAtaT
feae & a1 50 UTH I FT HET 42
AIH &Y @ AT | THY % § qq A
gfear iy SETT HAY FEF dq9 A AT
qF safad #1 FIT &8 15 Hex faear
g7 JfF 10 g FY “‘TrgAtaw feaw”
FaR 3R HR@ M I T aTR@Y
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HHaT T § UF AfF Y 840 AH
Faeata faerar av sitfs <o a9 “Tafas
fe¥s” & ag 748 9 & W@ ™aT | T
I ¥ 9 gEifs g OF A oA
faeret ot afFT Haad oF wRHr &
N6 g@mr 7 Prawm dar g o
qfF T a@ #1 ‘safas fedw”
Fag 6 frmrdr w 7% 1 g O
JaMT gAfAT wEQ 2 wifE s
AR T THUE FH W@ A/ Tq@T
fF w8 2§ Seaw 99T @ § wals &
AR & NS faamm gar a1 ag Wit we
AT HIT AQET q€ TG | AON AT
RAIFST F1IT FE AN &1 LTTF AT

T AR FEA T Aq9 § |

TF IZE § HI JT A0 § |
qw ¥ fawm N Ifvae 3@ a9 O}
fi gt & i gewra 1 fFarT SaTae
Y @I | & et ey FY “srAfwE
fse” o= g 5@ W g ¥ ©F
HITHT & 918 T 437 EXT q1-9. 3
foelt, AfFT 10 99 F a7 ag T I
7.8 f&dl | mar |

TT F A QETATANT  QEREAAT
¥ W g—3 1 fgam Wea-
“grgAfas fewe” we S 9y IO
Ft Waeed e di-26 @, AfeA
10 a9 F 91T I 4T g1 TE-1 FAT
AJqEE FT F&AT T & A1 e
) “TrEAfaw feas” uE @ ¥ auw
qI—1 qM@ 19 AR, AfFT 10 @
H 7 qgF - A@ gl g | FgeEd
IIT I@ § FIX AR AqEEH ¥ AN
¥ @R A e Csrtes fede
A gag f—s8 @@, AfFT 10 A
A QAT 98 @) mE——30 9@ |
fegeam & fAeeax v Y e
“settas fede w® Y AT fr—
36 #A7 Ffew “fede” aara @I
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[sfr strst waif 24)
qg q&AT & TE-42 FAS | WY W@
Afed —Fradt aar g g |

Ffpw, awmfa wEeT, oF &9 7
qga aGH 55 | ag FW AT A9 9T,
qAS ! 1966—67 ¥ F 3@ AT qWT
FT I 9T HIT YT o7 FAT 4T |
Iq NG UF qSHT A7 S fggem W
&z ara g A, AF a1, Gifew faw
FT ¥ zmar o7 | fggEm #1 st
feie” gura gIAgl  ag FT IS
*F wrefa fgo  FT@™ F1 AfAF v
™) 9g X srhtas fewe
¥ ara ¥ ww fear ) @fsw Sy
@al ¥ W ¥ G AEL 1, W @]
g | & AR wiws 3@ quT T T
TR HIT &7 fea=edy g, ab 79 F 9w
qgam 1 Ffow FEW AifE I q9
89T 6T & | 39 A AW &R 9fed AR
i oAt g & 9 #) gurd 71 FW
Frfeg |

Y UF weew 7 Fgr OF “qg” wes
wq Fifea, “meer afeaa-& oo w1 @
FT IqELOT N |WE ) T@ WA A
TN UF e 9w fRr gr-grs
QAR P’ 3 qEATES & aT Y N oqar
7Y, 97 2 gU AN A g qH T
an e, FifF afe T TEET #}OAH
qEH AV AT AT ATAT AT qg TEGH
I AT § | WXz gaq o1 & faw
TF AH! & qR § qqam@T 1gaT § —
e & ar ¥ @ TamEy ¥ foar 2-ag
SfFq -5t SIATFTW AT | AT T
AW S & AR & 27 & fR A
Ir W dto am qfaw fawm & ey
Efyg ¥ ot famar 259 F1 GiRI T3
difsg 91X 39 %1 92 FT TR 79 F}
TH AR & AV SATST T T F D Al 7
q FH I AT § &THT qTIAT &Y Hford,
&I IST F |
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wY A agE Wy (§Q@) ;- =®
ar faw @RI FT a9 §, g AW
gl W awa § )

Y S wAif¥g : TW TEA A
20 wEMT ¥ ¥ &1 fFw ag & wEr
% oga #1 F9 fFar —9 I®
g2 % R X fagw # wifww i
T 21 T feae ¥ @@ Sw)
Al FT gEAre & ard ¥ e § —

“The railway strike of May, 1974

was essentially part of the move-
ment for national disruption.”

FEfT AR, g T AEa 9 fw W
g1 &1 | {A 9% g WA 4T 4T
fr & 3 ggam F1 3=man ) gfar Wy
& FEard § yAR fFar @, a=A-
TTT F AR UNTE @9 X ¥ G
BaraT i gaTd astg ¥ ST a1 A@i
QT W FT @€ g1 4T | F ggarT
TE ATEAT AT | W T TW WA KA ¥ )
39 o7 7 qg7 # a1, 99 39 a9 R Igw
I W@r A | Y@ T ST AT Ay
F AT WA F 9 HI IS FT qG7
7 faay @ fF gw @t A €
IgH AT 6 A oY |

g} fguma & 350 AT T FY AT
TR OE & K F Fgr a1

Every demand 1is negotiable.

T L€ FIATF F A qad § S §
fageat asar @ 7

Every demand is negotiable.

A Tegahy At dto fro fird ¥ sy
W ot age oF qum feam g fow &
Igiv faar § :

“When the Ilast
was declared, I

general strike
happened to be at
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Mussoorie and on hearing about
the strike I immediately returned
to Delhi to take up the matter and
see if a settlement couid be arrived
at. The then  Railway Minister,
L. N. Mishra called on me, I advised
him to continue negotiations with
the Railwaymen's Federation and
their sik point charter of demands.
Tt is great pity that Shri George
Fernandes was brought to Delhj for
the purpose of negotiations but soon
after, in a .nost indiscreet marner,
sent to Tihar Jail.”

TR WEIRA, g & TSI [g1 @ Ay
30 AIT FT A & 9 a9 qF | IH WaA
X gH & ageEg ®&rar | 1 98 & F
AAET FET ART F AfdT 1T,
AW 7 feaw § o 9 q@wS 7 A
g & @9 A W FAT 97 1R W
FEF I g ar | § T T
fF & 2 qard@ #t gag s 7 faosr
9g ST AR @G 9 qF W wWad
> arae w3 ¥ A wmeA | &g e
aw sfreas waaTEw AT gard S
IS qTAT AT ATFT TG 8 T aF I HT
Feq A fear arfs g1 o T 9g
Toe g faaR #X @ 9 f g7
7E qFE | AT FGT THS ! TS 7 ATGR
qT 12 a9 TF AT IO FA Q@
TR T 98 WA T wa & 1239
TGS U F A 7T w9y R
HR T F 2 a9 W9 frafom e q
Y T FE qS @ gEEeErT
AT I Fgt T et gfer Jem & w3
¥ fegardr &1 aree fag ot | =9
REEME F A Luq F1 GFST 7L,
(gt gfee aret 7 83 far v HR
Ty qer fF A Fui s ) @,
@ F% saw @ faar mmr ) FEEs
@ AgE | AT dEfEr v &
7T g feeet ¥ AW fedwmd wmE
IFT TST W I¥ & J31 F W 9
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gaTE Sg AT T AR agt ¥ 97 fagrs
A et faar mar 1 2 ade @ q@
9 q AT FI & fau w7 o7 WK
5 a9 AF 97 W9 fqqr ok sq =@
AR FBA 9 fF

This was an attempted national
disruption.

Sutery wgred, & Fgar g 5
This wag an attempt:d naticnal
disruption but not by the Railway-
men, but the Government of Mrs.
Gandhi. This was an attempted
national disruption.

AT qgm =fgy, ¥ F ATE 1 gAY
T 1 B Af9T | 57 1 AT A
qradY Foor fears a8 } @ & W e
& HEM AT FTHLE #F 9 AAT T,
sifs gaR ot fra &, g faey wd =
forama &1 Fie TR @AR | TE To A0
&o go Hro &1 af.@Fww & | 37 *T
g e WE grEE | s anww
ﬁwﬁf.m%

“The Governineat of the country,
ruling in the name of democracy,
had unleashed its armed forces
against unarmed peaceful wor-
kers to compel them to work. It
looked like the naked dictatorship
of Roman Emperors, letting loose
their armed solidery against their
slaves who refused to be mere slaves
only to work under the whip-lash.
For 20 days in May 1974, India saw
peaceful bourgeois democracy, in-
stalled in power by the ballot box,
forcing the railwaymen to give up
their demands gnd  their richt to
strike to get those demands. This
bourgeois democracy which swears
by truth, non-violence, pecace and
the poor and the fundamentals of
the Constitution attacked even the
families of the Rai.waymen, further
illustrates the truth that when the
worker has sold his labour power.
to the employer, he sold himself
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into wage-slavery and not only
himself but his family and his
home also.”

7g T a1gw A foet § | 78 = v foram
TR ? ST 16, 1974 FT | T8 Y
AW e Far I H fargm
I g 7 o8 a9 wifad g, 9%
22 W% A AW F WX ¥ R
1 S Ty ¢ fF ag a5 Fwiferwr
JqF a1 | A 319 941G F g9 H foram
g T g —

“The railway strike is not some
one's consgiracy or clever trick. It is
the logic of the parasitic capitalistic
landlord system of our day and its
special viciousness as sown and
grown in our country. While the
railway workers’ leadership were
actually invited to negotiate and
were coming step by step to a
settlement, the treacherous henchmen
of the capitalist order in the
bureaucracy and the government
arrested the leaders of the National
Coordination Committee right in the
midst of negotiations and locked
George Fernandes and others in
jail”
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far ek md aw ¥ W v W
AR T T AT T | AAW TR,
Fer o © fF & I,
¥ aren %7 g ) AR P w4
R g R @ ? A W@,
%Y ST A @ oF faedr fordy
o fazdl & IR ¥ o7 qaede & Fumit
¥ g foar & —

“In a letter addressed to Chairman
Mao Tse-tung in December 1974,
Shri George Fernandes complained
of ‘ruthless repression at the hands
of the Government of India of the
Indian railwaymen when they fought
a glorious struggle to secure justice

that has been denied to them for
several years now.”

AT ST FAteT ST A 71 fewar
2, o & wifew 7Y & A9 q@-39ARR
LT &, TS FAlfeq 3w FT AT g ) W
& gEal ¥ I8 BIaHET W —

“This man is g traitor; he must F |
hanged.”

SEAET WL, A FT 99 9T, I
# qg FT g ]| § —

Chairman Mao Tse-Tung,
People’s Republic of China,
Peking.

¥ Frve =W & W 3 ) W fRaw
¥ @ WY wew g § | O TF
Fr 7z fFae @0T F3 e afkw

Dear Comrade,

T WEIT, TH AT A gAR
AT BT W & W AAGA I Jg AT
TEITAT AT §-FAR A IF @fwa g
& WY & g T, Afww z@w w1 oA
W X AT FE T T | THA Ty
T fo #7 JETET AT & 9T 9gE A
g & i ar @1 AR famrs W
9 w9 fFar o @) gEE § ag
w1r 1 fF strst Fatfeq Avn & g
£ JqTH Y AW G [ Q@ 9 A qe
7 Q& §O T gl 99T | TEE! W Fam

While the news of railwaymen's
strike in China—"

A wegrRd, 11 fgEeEy,
# fegeam & @A § oF @av o
o fir v F W aeam gs &) & 3w |
I FI AFT FIAT FA & forg Frav
g 9T v | feet Y gfaw &
ZHH! AFT | g9 TF T AHC AT G A
gW IamEm Y AT W ¥ ) afew
St e A gfag ygi T &
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T WITE) AR AE o & | Yy ag o=
T & wea & T | 59 97 § v 91—

“While the news of railwaymen’s
sirike in China has took us by
surprise, the repression let loose by
your regime on the striking railway-
mer has shocked us in no small
measure, The Indian railwaymen
were themselves recently victims of
‘ruthless repression at the hands of
the Government of India when they
fought a glorious struggle to secure
justice that has been denied to them
for several years now. While
expressing our solidarity with the
fighting railwaymen of China, we
‘hereby demand that your government
concede the legitimate demands of
‘the railway workers,

Yours sincerely,

George Fernandes,
President, All India Railwaymen’s
Federation.

T @ § @I 70T FT IT A4
A EH 9 AT O | 7R A w7
AT IAT | TAAT 919 foRav 1 AT S
AN ¥ g g ot 6 w9 g agr forar
g PFT TE AT THA W IT A
9% G § q2 q77 TEF BF aad | ;v
I ARTE F TS QAT 97, T Y A
#4497 g7 9= w9 o o
# faeit wiwat &1 7 Fae 7 7 afew
THAFT FT HY IATA§ | T8 WY F2T T47
f fadeft Toar aF< gua fergeam #
I A FATE | TR | I BrT
2 g 7 TEEr ofed fF oa
WA ST T 0

9"

“Substantial amounts of money
were received in May/June, 1974 by
Shri George Fernandes from abroad
through a foreign bank. If money
transfers took place through banks,
more money must have flown through
other channels to him and to others.”
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awraft wET, waw w1 W g

T FIAA GAT & | TW TEAT F wE

97 #&F forar mv & | 78 TwmAw W@

& = * we § dw forar v v g
R ¥R § §7 yfae waear §

st sfer et & Ay faedy st
AR A3 ferdex” 7 #¥ 77 fazdr

foet 1 5w & &% I T R Aoy
s ardre et § ag arda W T .
TR AT R & | SET a8F A A
T FF TG FUT F FhaTa £ a7y
T FAT B9aT FT A &F | T2 29T
qv A T, 1974 1 AT oz WA &

TR /R E J9, 1975 fFAT W@ |

T ¥ ¥ ? g e A A e

T et | R ¥ G fed ag @Y

ST IO | 7T F 9 qwgA A fq @

Wi @ 4 7 3= & vt A & wyow

WO QW HIAT AR g o

“In October, 1974, ‘when the
International Railwaymen’s Seminar
was held in Frankfurt, West Ger-
many, under the auspices of the
German Railwaymen’s Union DdeD),
the delegation from our Union
KOKURO proposed a motion on
“the protest against the Indian
Government and support for the
Indian railwaymen,” which got
approvals from many representa-
iives in the Seminar,

In November, 1974, the 110th
Session of our Central Committee
held in Tokyo discussed this matter
and adopted unanimously g motion
on collecting voluntary contribuiions
among the members. In agreement
to our aim, the Locomotive Union
(DORO) started their own campaign.
In response to the resolution on
supporting Indian railwaymen,
Japanese railwaymen ‘were very
active in the campaign for collecting
contributions and signatures, and the
total amount of their contributions
reached 68,000 US dollars for
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KOKURO, and 17,000 dollars for
DORO.

In May, 1975, the Japanese delc-
gation from the two Unions attended
the fiftieth Annual Conference of
the ATRF held in Jodhpur, India
where Brs. Murakami and Temita,
respectively President of KOKURO
and DORO, handed directly drafts
of the contributions presented by
individua] Japanese railwaymen to
President Fernandes in the presence
of all the representative of Unions
affiliated with the AIRF. Our
contributions were transferred by
the bank drafts under the official
recognition of the Japanese Govern-
ment.

Paying his respects to our wills,
President Fernandes made a promise
to use the contributions as Indian
railwaymen’s education fund for a
long period in the future. For this,
the coniributions have not been
drawn from the bank at all.”

oF oF O TEEY A A A E o
gEd afm mE Fmr o 7 T faw
Ig AT WX W AT WE S, 1974
% 1 4 s foee S @ 1 wf
sraeqy & for@n ar sy e iy +
fr e dm a1 Fr fRe T A g,
1 & Wil oré 8, wae A T | Al
TS AW FIA FY G G TAHN QT A
12 FFQFT F FT FET ! TG 99T & W
Hadoagaarg:

Now about the interview of the
Prime  Minister, Shrimati Indira
Gandhi, to Mr, George Evans of the

Sunday  Telegraph, London: The
question was:

“What were the external pres-
sures that influenced you in pro-
claiming a State of Emergency? The
Government claims, for example,
that Mr. George Fernandes, leader
of railwaymen’s union and Socialist
Party, wrote to Chairman Mao
soliciting support and that substan-
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tial sums of money were received

through a foreign bank.

The Prime Minister replied thus::
“First, the real reason for the

Emergency long before my case

came up in the courts was the

developing and deepening crisis...”

IFFAN TVIEI L

Against she said:

“Mr. Fernandes said the money’
svas for trade union activities. The
money was originally put in his
personal account though later he
transferred some of it. The cheque
came through the Reserve Bank of
India from Japan and we had
information that part of it came from
somewhere else to Tokyo and then
here. Before that a cheque was
rcceived from Holland, I think, to a
party in Orissa. They quickly said
it was for agricultural work but the
sort of campaign that was going on
was obvious, Those who went on
strike were being paid. Where did
the money com= from? Our trade
unions are not rich.”

TS qg JgT & el | A ¥ AT AR
q AR W TG F qFar 3 5 @Ew aw
FQ | WR o 73, fw & fod oo
F e fFan, o @ gt I
gmfaa 587 awm FaF {1
HAT AT HS A1 FT TR TGT AT
IfEd oY | TTT A Y A=A e
T A @ gH FA g I Anfed
g7 | W9 A F1 ALY, feq, isar
TATT A 30 T AT F A1 AT GrAY
g1 6 WAA, 1970 F1 THY 92 ATF H
FIAEHT & ARG TH JaF  A2T B
drfeat # WK F WY T, qEAN
wy fomd, arg oY A
FAIA TECST AR AA F1 Af531 & A<
™ R H A 4 W weqaT™ BT
o, qa7 781 ot fF a= i ad | swfavam
FT 5@ o9 F faarE qr@r 9 At
FHfTE & F A0 A 7T A TSR
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FY FETT 97 AT I a7 g T v a7
g A gw A E™ & fad dare &
¥ | e 20 I ¥ OF HSH I J9q
iwrﬂ%waﬁmwiﬂrwm
Ifam 7Y & 1 ey, & 3@ Afwwmr
qT A AT AGY AT, AfH o AW F
I A FT o0 FT AT 9T, I FI
TREZT AW AN T AW FAT
ar Tafed § A W g | T Aw R
TFX ¥ 78 T FI T A A AT
JAATIT & WiHe § QW & qraa Qo
FAT TR AT TWfAd A @/OE |

HI U FTfady ar aor F:T g | gL
FqT FTag &wmar fF gw feam=d £
26 S, 1975 F1 & AregT § 97 39
TF A fager 2mm uF SEE g, S
T/ qWT U 919 AE) g, ST A 9 T
F 919 R &7 q7ET faRw 7 S @
W1 22 WEM g T @wmfy S syoer
gl 51T 3 A9 &1 WA T a4l #1839
FC | I GAT HIT AT AT T A
T2 4, 9§ @gm %1 sfafafy § so &
TR 9 FE®AT | F T FFT T Y
ST T I & HIT AT S F et F &
T arTer #1gw fRerd T ) AR ag
q AFT A T FwT, A wEer ¥
frwer gom g UF, UF OXAT §,
st foF wE ¥ us fAsear a1 71 g
qF FT W1 SATAT 9T, 94T AGE WG AW
F faaar ar fF 71 | @ IR § f@sg
AR Gafafaw far at & q@ Afd,
A I 9 FET, [ g AR T TG
Fgar 91 fF ag widr S Fv W T
qgdl 9df ¥ HA Figr 4v ¢

“The fight will be beiween Mrs.
Indira Nehru Gandhi and Mahatma
Gandhi.”
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Y S & TEX T AT F AT | Ay
off ¥ et ¥ & ww T A arATOTRY
& &Y SATAA | gAY TG ATT FEr 4 )
T qETATEY @ew gy o ¥ IRy &
Tt X ww w1 fow =@fa & oo
AT T Jgi T F GEAAT § TS ITF
IR ¥ Afed 1 Jroe T8 @,
T FW ATA9 FIA & A AW qaue
&Y 93 fF 4t Q| gwT | ST A A
Y gETd #1 $§ Y T foram, T 9%
SfY oo |1 ifed | feamh gk ardfr
A 9T W9 §F AT q9ET A9 A1
&, fomir X &2 &Y, o9 W 77 {),
v fragdr faw ¢ wEM & S«
T Y | g agd A § R AR e
F agd @ fFar & ) @@EE & A
FT 1T FEAT TH F SYTET AT q1T HIT
FIE TG & FFAT & 1wy ghaer
TEr 6 WEM & fwm Sa wg 4r
G 1G4
e F I AT | IIAA 6 &
6 Wl dMHTX TEr WX AT i
AR ERE AR ALt e AN i
faera @wdY afeq & waaT =<y § foar
g, S9H IAHT {IO AT T 6 WA &7
feama frama 2 1w @ S8 A9
N7 39 GHT 43 q, T HIATET I ASTE
H A 9, &7 9199 g gErd HWIT g%
I #r sz fgar 7 owmr ozAEr 9
gy #R e @0 9a g3 g oAl
SEUECH

16 hrs,

S{TAET AT AT TF TG AT qTHA
TEAT AEAT § | qW F JAAT A UF
dgT ST FW A qATe & fAIra &
fom, Soa g omar @ ¥ qgw @
wfwaea fFar &, 7 9@ gare J4
ar Fel ¥ 9 fF gg ammmd g,
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wifaew &, @ AW A S=aAr A& 9r |
W oFg ¥ fFogw @ & S g
W T 939 ¥ SN TF 6N 22
S@Ts, 1975 F1 faar o f st
i fefafm—aiRe oo sied
gy et AT fRang & 99T Ao 27

¥ faar 8 —

“Yesterday another member of the
Opposition wanted to know what

fascism was. Fascism does not mean
merely repression;”

—of course, not—

“it does not mean merely that the
police use excessive force or that the
people are imprisoned.”

—of course, not—

“Fascism is the use of falsehood.

Over and above everything, it is the
propagation of the big lie.”

TF I FT JAGT X 5T A1 ) 6
w< faar & & agr ameey o, agi
wifew a1 foewr s @B 9r )
SuFT foig SR W oA aER
oWl A A F, fang @ T |
o F; A7 TIA AR A o qwI
AEAT ¥ IJFT W A9 A S
F AT S wfq @ 2w F AW
F a9 ¥ woq A ar fwbo & @
5 & WHR 93 TeF T qre F
T W F AT 7 gT FX W@ faqr
g

Teeafa st &  wfewao ¥, o
I fredr 20 #EHT #Y 9R I8 FgU
S & 30 a6t Y fawrer g€ feafy Am
F & fAT oF w@T 9w &y g, IAF
for & S ggae [ F A9 QI
g9 W F AT FY, 7@ A9 F1 foad
IRIT 193 FT Q@G HH 5 AT
w gur fear &, SO+ fo¥ gweEr
[T § WK AR @ F AT QAT

4
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SHRI BEDABRATA BARUA
(Kaliabor): Mr. Chairman, actually I
did not want to speak on the matters
that have been raised in this House,
but having heard my respectable
Socialist friend, Shrj Fernandez, I
would only like to mention that so
far as the allegations that he has made
against my party are concerned, we
have so far stated that mistakes have
been committed. We have not tried to
defend those mistakes so far. In fuct,
we have explained in this Hcuse by
and large that in the party as a whole
we are in a mood of introspection and
we are trying to find out what went
wrong in the battle that decidtd our
fate.

At the same time, I cannot help say-
ing that so far as the statistics are con.
cerned, there are two major defects.
Firstly, it has failed to take into zc-
count the rise in population in the
country. It has not taken into account
the fact that the population has gone
up in the mean time. He has also
avoided giving production figures. We
in the Congress Party are proud of the

development that has taken place dur~*

ing the past severa] years, parlicularly
during recent history when the pro-
duction of various items was increased,
exports went up and so many other
thingg happened.

I am in partial agreement with what
has been stated in the President's
Address in negative terms. What I
mean by negative terms is the mandate
that is stated to have been received by
the party in power today, the mandate
to remove the restrictions on the rights
of the people etc. We art in partial
agreement and our party leader has
stated in this House that we will co-
operate in all essential matters in car-
rying out whatever mandate the ruling
party has received from the people.

I am also in partial agreement with
what has been stated about the deve-
lopment of agriculture—partial be-
cause my party has contributtd a lot
to it. It is simply not true to say that

" {nvestment in agriculture was less oOr
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that it was neglected. There was a
green revolution in our country, agri-
cultural production has more than
doubed since independence. Certain
other measures have also been taken
which have taken agriculture out of
the medievaj phase. It 1s, however,
true that much that could have been
done in agriculture could not be done
because of various constraints. While
I welcome the opportunities of the
present Government to do away with
those constraints, to face those prob-
lems, it will simply not do for them
to function only as an opposition
criticising us fort having failed
to do something which I have no
doubt they will find equally difficult
to implement when the time comes.
In fact, the time has already come. I
do not think they have plenty of time
to tell the people that the Congress
Party failed as they will have to
show soon what improvements they
are able to bring about in agriculture.

It ig true that something should be
done for rural water supply and all
that, but it requires vast investment.
The real problam is not rural water
supply or rural industries. What is
starting is the complete absence of
the fact of struggle in the country-

side. It is good to say that there are -

people below the poverty line, but
they are in the countryside. Why
wag there no inention in the Presi-
dent’s Address about the :andless
workers, about the people who are
below the poverty level, who do not
have holdings, who are tenants, what
Government proposes to do about
them, what type of legislation they
would like to bring forward, wbhat
exactly the party, to which Mr.
George Fernandes and other rocialist
leades of my acquaintance, with some
of whom I had close personal re-
lations, wants to do to remove this
type of poverty in the rural sector?
Rura] industries may be g solution
to some extent, but unless investment
is diverted from the industrial sector,
it will not be possible to develop
rural industrits. It has a logic of its
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own. Vast investments will have to
be made and one will have to decide-
one’s policy about other industries.

In the President’s Address there
should have been a general statement
of policy. I agree that the parties
which have come to power recently
may not be able to state immediate-
ly their approach in detailed terms,
but at the same time no political
party ever comes to power without
having an economiz policy. So, why
was it not found possible to state in
concrete terms Government’s gap-
proach with regard to the public
sector and the private sector? It
should have been possible to do it in
two or three lines.

Harold Laski in his Grammar of
Politics, while discussing hasty legis-
lation, hag categorically stated that
hasty legislation 15 not possible be-
cause a great political party goes
through a process of study and strug-
gle before it arrives at the seat of
power.

There must be at least a particu-
lar approach to the basic problems
before the country. I mean the basic
economic policies—I am not speaking
on other matters—which cover agri-
culture and everything else. It is
possible that the Ruling Party has
all the options before it. It can go
the Swatantra way; it can go the
socialist way; it can go the centrist
way. Now, the Ruling Parly has to
decide which line it has to pursue.

For example, take the case of pub-
lic sector. I saw a statement from
Mr, Verma about the industrial
policy. It is just a repetition of
what Shyama Prssad  Mukherjee
placed before Parliament some 25
years ago with certain minor amend-
ments. Now, the public sector in
this country today is not confined to
the basic and key industries. It is
producing bread and consumer items.
As a Member of Parliament, I am
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concerned about the fate of th? pub.-
Jic sector. Unless some policy 1s
made regarding the growth of the
public sector, the growth of the pub-
lic sector will be inhibited and if th.e
growth of the public sector is inhib}-
ted, two possibilities arise. The pri-
vate sector has to be allowed to grow.
My party was not allowing monopo-
lies to grow; my party at least at-
tempted to help the public sector to
grow as fast as possible; and only to
cover the gap in the production, big
houseg were allowed expansion. Even
then the {share-holding pattern and
every thing was changed. Public fin-
ancial institutions were invited to
purchase shares in it. How is it pos-
sible today? If the public sector is
not allowed to grow, if there is no
enthusiastic response to the needs of
the public sector, the private sector
is bound to grow as fast as possible.
If it is not allowed to grow because
of internal contradictions in the Rul.
ing Party, then there is going to be
.... (Interruptions).

T hope there will be no contradictions.
I want your Government to function
as smoothly as possible. As a Mem-
ber of Parliament, I am trying to tell
you that if some elements want to
stop monopolies, then the public sec-
tor. ....(Interruptions).

SHRI MADHU LIMAYE (Banka):
Did Mr. Brijlal Verma say that he
was going to de-nationalise the in-
dustry?

SHRI BEDABRATA BARUA: Mr.
Madhu Limaye, with all respect, 1
would like to tell you that even that
most simple statement was withdrawn
bhecause it was considered to be the
rpreliminary view of Mr, Verma: As
a socialist, T am saying this. I am
not saying as a critic of what is being
said. The time for criticism has not
come, I want to give all the co-
operation that is due from my party.
I do not want to stand in the way of
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this ‘matter because parties have
merged. That is why, I would like to
avoid speaking about contradiction,
But how can I avoid all that what 1
quoted from Laski. The political
parties have merged. I know the
ideopogy of the Swatantra Party!
I know the ideology of the Jan Sangh
and I know the ideology of the BLD.
But I do not know what is the amal-
gam: what is the economic policy that
has emerged out of this amalgam I
am entitled to know from the Govern_
ment what fis the amalgam of the eco-
nomic policy which will protect the
public sector, which will assist the
private sector and which will protect
the national finterest in both the sec-
tors.

1 want the Government to specifi-
cally state in the interest of the coun-
try’s welfare, in the interest of the
public sector, in the interest of the
socialist aim of the Government their
clear-cut economic mpolicy. Unles&
the public sector is allowed to grow,
unless the socialist orientation in
Government policieg is allowed to
continue} unless the Government
makes up its mind and says positive-
ly as to how much the public sector
will be encouraged and how the pri-
vate scctor and the monopolies will he
checked, we will be in a very great
difficulty. I find a very sad tendency
on the part of my friends opposite
to still continue to speak in terms of
the past. The things have changed
and they are in the Government now.
As the ruling party, they have to
place before the country immediately
as to what their approach is in regard
to various policies of the Govern-
ment. They cannot go on arguing
that they are going to formulate their
economic policy. Because their party
has won elections, I will call it a big
party, if not a great party. It should
be ready in regard to the basic prob-
lems, like, tenancy reforms, land re-
forms, role of public sector vs, pri-
yate sector, etc. Their total silence
is rather strange. I would not ex-
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pect the Government to keep silence
for long,

In regard to the Constitution
amendments, I would like to say a
few words. It is true that the rul-
ing party has a mandate today to
restore fundamental rights to the
people. But it is also true that there
was the election in 1971. When our
party went to the people in 1971 for
a mandate, whatever the mistakes
that might have been committed later
on, as to whether social and econo-
mic changes should wait upon the
discretion of the judiciary, we won
as much as you won this time.

SHRI MADHU LIMAYE:. It was a
mandate for five years. It expired
on the 18th March, 1976. The Cons-
titution (Forty-Second Amendment)
Bil] was passed after the expiry of
the mendaie...(Interruptions) You did
not do anything before 18th March,
1976. After that you had no moral
right to do anything.

SHRI BEDABRATA BARUA: The
1971 mandate clarified that the peo-
ple wanted progressive measures in
the field of land reforms, tenancy re-
forms and economic and social chan-
ges. All this could not be done with
a reactionary judicial system. While
we do not say that the mandate ex-
tends to this day, the point ig that
our party continued to believe in that
type of thing. Therefore, in spite of
a mandate that has been given to you
to restore fundamental rights to the
people, they would like to have a
progressive Parliament capable of im-
plementing urgent social reforms
without being hampered by the judi-
cial, political and economic set-up. I
am saying that with a specific object.
When it comes to the question of
amending the Constitution, my party
will consider each amendment on its
merits as to which ig essential to the
political ang the economic life of the
country and what is essential to the
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progress of the country and what iz
not essential

Regarding defections which have
now been upgraded to the term “re-
alignment of politica] forces”, I think,
this is g see-saw struggle between
the ruling party and the Opposition
in which it suited somebody to take
advantage of defection and it suited
somebody not to take advantage of
defection. We are not afraid of de-
fections, I am not saying that I ob-
ject to defections as such. The peo-
ple whom we select or you select
defect whenever power goes from one
party to another party. They are
not even good human beings.

SHRI MADHU LIMAYE. How do
you explain your own defection to
the then ruling party?

SHRI BEDABRATA BARUA: When
did I defect to the then ruling party?

SHRI MADHU LIMAYE: You be-
longed to the Socialist Opposition: you
changed over to the then ruling party.

SHRI BEDABRATA BARUA:. 1
never was elected to any Legislature.
I am not going to give any explana-
tions personally, but I may say that
when I joined the Congress I was not
a Member of the Legislature. That
is the position and I think people
have a right to think over their fun-
damental approach to the country
and change.

But, today, ‘defection’ has been up-
graded to ‘realignment’. T warn my
friendg on this side and those on the
opposite side not to take it very easily,
Once you call defection s ‘realign-
ment of forces’ you may not stop any-
where. It is not for you to realign
the forces: it is for the country to
realign the forces. There is always
a possibility that directions may
change and there may be a realign-
ment of forces in the country; but
this sort of ‘monkey jumping’ from
one side to the other must not be up-
graded as ‘realignment of forces’. To-
day I don't think the party system fn
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India reflects the sort of right and
left orientation in our politics that is
projected from the Government side.
It is not true that in the Party sys-
iem there s a right or left orienta-
tion. That orientation has to come
and there should be a realignment of
forces at some time in the history of
India, but this is not the time for that
realignment. We, on our part have
solid support for our Party and we
want to stand by it rock-like. My
Party is committed to policies which
are leftist policies, socialist policies
and, in spite of whatever our Leaders
are said to have done and whatcver
‘aberrations’ /may’ have taken place,
we will stand by our Party and will
continug to lead the revolutionary
masses of India towards progress.

sto fatsa s medan (werersmie) -
AT WEYET, T T S aR-aTT
% T § fr sl & T g
g ifed | afs sdErem & wied
T T EINT AR TAHY A 6 A 7
g% g, a1 3 o & gy fem
g aidf 3w oA &Y Ay & f
dfagm & St qediferat 28 & gEey
e, afzag <z @ sma @ fae
FE avg T 2 5 ew swm whEm
®HTFAA | FIE Fodto, firm,
UV, WA NIW, T, qHTH A
q oS FHF F g owqT AGY 2, T
ATEAT | 37 q@e AT B TO7R 727
FT W ZF f F o 5 g
F ATE QO QTN —awfAy
Gaear g f5 & wma iy & otmr
g el 1 & grow Fvr g R gy
sEn fafreer d@faum # s
W FF FATafat ¥ oW ¥ oew
AT FA T STIEAT FT qUE I
FY T98T O &Y a% |

#9103 97 Fo wATEAH AF ¥ |
AT  gRF 9T AEY o7 4%, $T far
TSRET # AR 9 | wfE § g% avay
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Y
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TiFeaX STEE dgd A1 —I AW
wr A TE R AR AEw 9TEe X o9
ot frar & 5 ag oY & A A Fwa
oY A &1 F s o
N 5@ FE fTER FWE T A7 IW,
F\ife g0 AU AW H IF TEE FW §,
qg 9Ed Fgh W I FIAT 94T §,
TR FH STEE aGT FI TR NIEA &
FIET o feami #Y & AR 9w
ggamad @t R g a9y T 8 B
AT AT TN W F & g TV
garw fram @ga samer e owm
T AR W F FE FAY AGN A 0

A TN ¥ TAFET FoAET F
are § gATR WAl AW AT FIA T Y |
TG TIAT FgT QAT & HIT SHFT HI
o F faar s A T w6 & W
FASH TF qFd § T & gL AT agq
TR gl g 1 ¥ SEA g R oW
AT F1 B FrAifaa fFar qmeo
S g A1 QR g1 Sredr ar qer §
ST Ag AT & WX M@y CqR g
I g, Ig FAE ¥ FF JTE |
AT AALIST JIAT  qgT AT
AeAr @ A & o= gar g fE oav A
@R ¥ aIq FE 3@ &1 QO e
il

g oot @Y fF dameeT ¥ oA
T TeEw dA w1 Qfg qaw F
T ¥ qT3EA & sfr § 29 e dA™
F RTIT gEIA dF o TS JIQEAT
aTfts gl T FATGH FT TF o1 faer
faaT e AR gt F gX oF wa § HqA-
qreiy g1 §F HIX G Fr GgEe 9%
g5 | ¥ J@aT § F 5@ A &1 oA
et & s qu foar st o
TG T AT T qgF AAFT TG A |

39% HAr § qg FgAr Fgar g
ff gk 3w ¥ gEd 99 § aSy FRw
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FEET QTR WY TR § ) o Sy
A Tw W fear a1 Afew TAE
wTq a7 9y fFar mar 1 59 WA
MR FA & fae & agan g fv 299
foo oemEw T FW oA Sw o
¥rdz ¥ o3F ¥ 7% A § 15 A
T MAT & 10 IIEY @9 AR ¥
I '9Rw A ¥ AT gAE wE A qza A
amard §1 7 wgATE oA S3E A
| faar 9w it #@1 37
T 9 ) wR Qv AF fear w,
/N IAF AT qr@l AT Faly Y FJOT |
WS ST FET A I gzAT A
oF Wi @ 9 fF oA e F
AT TF & IO IA W@l A |
AT T gZ A/IT O7 FAfFT qg AT
A wd | K agar g fF 1w o Sfem
AW qrfedt a8 qg A/ gae gEE
¥ 7 A9 F A4 A w417 gA 8,
IaFr gT fRar qr@ 1 IAE AR
FF 430 ¥I4 FMr AfEa w4
EUESACEE- S C I I C AL 1 E S
Iz ZA, TF 359 wWifg IJAF qqaET
TiF AR FFF EgW Afgw
F wrgan g 5 oF wia sfar ax arfasdr
g 41 9T HiT 7 TTEOA & fA7
AJT UF § T AT

3179 JT 939 IFH ®1 g4 WIS -
[z {7am g1, IVFT HY FUG G
F F7 7 faar 1 @1 ag aafas adt 2
11 WEF FTH FIT 9T 13 WA 1 339
famar a1 afsT ga1 azq 9 F7 faar
£ | AT HATE F AU 9T 3R F747
2, a1 fFeT TR A WA qATET SAT_T
graT & a5 W ¥ qusarg faer
FgT 9 TR AATE F 20 wfoma &
gfaw 27 ) fafge am & & & agar
g fo gt 9 arfadt ae & an § 9,
IFET T q fwar @
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¥o To & AT &Y TETWHEE FINX
TAARZ TIATES & qrey § § o 2y
ﬂﬁ'iﬂ%’mQﬂ'oﬂT{o g %
qrg WY uqde fFqr T 9 W) ag
fagst made & @ &% faar ar AR 9w
¥ faars T FmaT 91, I@ QA
&1 fee & agrer fwar smg

T grEeE & wagd #
TTEATE | FErar HIT TG F qAILHF A
&qaT {541 91, IFH! Hlo THo STo Al
oA A A AT @r &1 & agar g &
A7 fafres a@ga I9%) BT 499 |
qma

oAFNT 9T, fang FT 74d  egAl
AT gAY TRAT 9T AT FA W G
F1AT & 1 OAFAT 9T g T HIT "wfgw @
ad & 9rfgy FFife fasar & Iwfa
9T gq% AT #1 Iafa W fase @) 9@
AF AT 9I7 A AT TF T AW Y 37 |
gafay gzFre foar 9x @ Tar dav
TT FL |

IMT VLT I AT I E AT @Y
arer § 997 FTT FEeg g g o fw
AWM ATAT QT E@T AT T AT E 0
& szt g fF g5 e2uq 9y dwEE a6t
Frrafea gETEES A S ife 2
fafesitd gz &%

Fz0gA § A wvee fead vIgE
2 7z WS arer Z1AY Jifge g 9w i
TAAdz F1 ATF q A 7@ fagr qmav F
7z g faur s 1 IR Q¥ awg wWE-
Frgg Fatar So arfs 77 arEr |/
FH AT A9 FT qF AW W T
HIXEEr ®1 IAMT T

F0et wyar fao qrfasl & q& T
Fam e fFamafia @ &
Trgan g fF g war @ ¥1f Qar ryam
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FY grrom FTAr w1fey forwmd fe frer-
wifes QAT §ET A1 &% ¥ ward W
Tzl ® IR A9 W oEwg N
faerdt TR | AR GTHR AT AR TR
¢ fF oEg-amg A€ F1 Aeag fae-
mifas! & arF @i gg g ot fF afr aF
W= 7@ g€ & | ag wa g e
g W W A A a9
srder awern § 1 g e fafre
& #gr & F g9 3 9w 11 g 74 |
Afew & 7 1§ w1 B T aresfen
93 g fFar oTg arfw ag o AW ) w
oz T &Y @F | 1 awe How G
ot fr g wwer @ oA @Y aw |
s R g8 Wl & W gw fean
ST |

g wAo fo ¥E ¥ faw
feare iz guk @@ 830 "WEgX WY
¥ | 3¢ 98 FE FL fF T & qw qar
78 & frrer fear mar & 0 & =mgar
fF S P & Tg fFar oo ) S99
93 ara 32T 2 ©0 gwi? ot Gar
e T W Lz 97 gTa foar
w3 o T 9T T gy FH FTT &

TH q3E ¥ W F 7T 9 FF a9
TAL W AT 9 HTT ¥ I oY
frrer fear mar & 1 & =g f o= oY
9 9 FAET F1C | FG(H g9 a9 F1
TP FT G § a1 FI% I8 AAA TG
gt fF 9 99t 7 agre A smg

A 3B arq & weF e @ g
& gror F2 0¢ fF T a9 QO A ey

SHRI S. D. SOMASUNDARAM
{Thanjavur): Mr. Chairman, Sir, 1

have great pleasure in speaking on
the President’s Address. As referred

to in the President’s Address, I re-
quest the Government to -bring” com-
prehensive amendments to restore
the balance of power between the
people and Parliament, the Judiciary
and the Executive, and the States and
the Centre. I am sure, the proposed
amendments may keep up the spirit
of the effective federal character of
the Constitution.

Then, Sir, with regard to family
planning, it is essential for the wel-
fare of the country, but the imple-
mentation of the programme should
not be compu'sory. It should be
voluntary, We have to educate the
people convince the people and per-
suade them to

accept it and in its
implementation, '
India is an agricultural country,

For the last 30 years we adopted
many developmental programmes in
the field of agriculture. But now we
are importing foodgraing from foreign

countries. Why? We should not im-
port foodgrains at the cost of ex-
chequer. I request the Government

to fix a steady, fair and remunerative
price for the agricultural produce,
This will help in raising the standard
of living of the farmers, I will also
request the government to arrange
for timely supply of fertilisers and
other agricultural inputs at reason-
able price in order to minimise the
cost of productio of foodgrains_

I am sorry to note that in the Pre-
sidential Address, no mention has
been made about the Inter-State dis-
putes. In this connection, I request
the government to take necessary
steps to settle the Kaveri water dis-
pute at an early gate, The basic ap-
proach for settling the matter is that
the supply of water to old ayacuts
should not he affected. The Central
Government may revive the dialogue
with the concerned State Governmentsg
and settle the Kaveri water dispute
in accordance with the spirit of the
1924 Agreement,

In this connection, T would very
much like that river waters should be
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treated ag national asset. We should
not discriminate whether the eyucut
belongs to Karnataka or whether it
belongs to Tamil Nadu. When the
Government take a decision, it should
not affeet any ayacut. The other
thing I woulq like to request fis that
you may consider to amend the con-
stitution so as to nationalise inter-
state rivdrs.

Lastly, it has been observed over
the past few years that Tamil Nadu
is lacging behind in the matter of 1n-
dustrial development. Take the Sa-
lem steel plant. In regard to Salem
steel plant, a go-slow policy is being
adopted by the government. 1 re-
nuest th-| Governmeat to speed wup
anl implement th: Salem steel pro-
ject,

SHRI SAKTI KUMAR SARKAR
(Jovnagar). It is a great privilege for
™Mz to speak on the Presidential Ad-
dress.

First of all, I would like to congra-
tulate our Acting President for his
brief but bold speech. What he told
may not be encouraging to many of
us because you know the statement
's so brief. But, at the same time,
nis speech cannit be ignored. What
he told, he told it courageously. He
admitted that the atrocities commit-
ted on the people were abundant. In
the Congress regime the miseries
were untold. These are the admis-
sions of our Acting President. So, 1
want to thank him for that.

I want to highlight about corrup-
tion, So many cases of corruption
have come for discussion. Janata
Party has assured the House that the
cases will be looked into and enquiry
would be made, if necessary. This
is really good. But I want to empha-
sise about the corruption in the poli-
tical field.

The latest election has proved that
democracy has taken fits root in the
masses. At the same time, we should
not forget that corruption has also
taken its root into the masses. This
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is the contribution of the last 30 years
regime in India. We could not achieve
very concrete results so far as rais-
ing of character is concerned. I
would like to emphasise that if demo-
cracy has taken its root in the mas-'
ses, corruption has also taken its root
in the masses. This corruption should
be eradicated, Now, the question is
how to do it? I would like to give
a suggestion. We, representatives of
600 million peorle, have to submit the
Re*urn within 30 days. We shall be
giving the same in the next few days
when we go back to our constituency.
I want to say that the Return would
be infrastructuous because the limit
prescribed by the Representation of
Peoples Act is not pragmatic. In
most of the cases the limit has been
crossed. The Return which we are
going to give is to some extent a
mockery. Let us devise some sort of
method so that corruption is check-
ed. I would like to say that the Re-
presentation of Peoples Act should
be completely amended so that the
people cannot exercise their right by
means of money or with the force of
money. My humble suggestion is
that the entire election cost should
be borne by the Government,

We are very proud to say that we
are a Socialist Government. We are
proud that we are thinking of social-
ism. But the election system in our
country is not at all congenial to so-
cialism. It is almost capitalistic. First
of all, I would request all the leaders
present here to think over the mat-
ter. Our great leader Shri Jaya Pra-
kash Norayan had appointed a Com-
mittee. I had acquaintance with Prof.
Tarkunde. I met him. He had made
suggestions in a booklet, But the
suggestiong were contradictory.

There is a simple formula by which
we can eliminate all the expenditure.
I am just explaining by giving an
example. Suppose in a Constituency,
three persons contest. There should
be one poster in which the names,
symbols and the parties names may
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be given. These posters should be
got printed by the Government. The
posters may be given to the Gram
.Panchayat for displaying in consp.cu-
ous places. In this way the expendi-
ture on the posters can be saved.

Likewise the identity cards or voter
s'ips which we give to every voter
can be got printed and can be distri-
buted by the Gram Panchayats.

Rigging can easily be avoided, if
the polling agent puts his signature
on the baliot paper before giving it
to the person concerned for voting,
So, rigging can be avoided very easi-
ly and there are very many simple
procedures which can easily be adopt-
ed. Corruption in election wil] dis-
appear if we do not allow money to
play itg part. This is very important
and we have to see that money does
not play any part in election or in any
election of public institutions. I think
the Government and opposition lea-
ders wil] sit together and think on the
necessary changes to be made in the
Representation of People Act. I think
some clauses are going to be changed.
The hon. President has made a refer-
ence to this in his Address. But that
is not enough. The whole of the Re-
presentation of People Act should be
remodelled. Provision has to be made
whereby money will pot play any
role, At present the Government
bears 70 per cent of the election ex-
penditure. Why should we allow po-
litical parties to incur this sort of
fabulaus expenditure? If we are
really to bring in socialism we should
not ‘indulge in such large scale ex-
penditure as the capitalist countries
are doing. This is my humble sub-
mission.

I want to plead for the creation of
a new ministry for Backward areas.
There is great disparity between one
taluk and another, even from one
police station area to another police
station area. Such great disparities
are there in a vast country like ours.
Regarding Girijans and Tribals and
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o'her backward communities, 1 feel
that they are still in darkness and no
concrete improvements have taken
place in their living condition. So, I
want to suggest that there should be
a Ministry of Backward Areas and
Communities. This sBould be under
the direct charge of the Prime Minis-
ter, if we sincerely believe that social-
ism is the remedy. These people have
been exploited for thousands of years
and various provisions of the Consti-
tution are aimed at helping these peo-
ple but nothing concrete has emerg-
ed so far,

As a member of the Committee of
Scheduled Castes and “rribes I have
toured throughout the country. We
have examined various departments
and organisations but upto this day
nothing concrete has been done. So,
1 request that this must be thought of
by the Prime Minfister and this Min-
istry should be created for this spe-
cific purpose.

Regarding the eradication of pover-
ty, in the last election, Mrs, Indira
Gandhi announced the slogan which
was popularly called, garibi hatao. If
you really want to bring in socialism
it is very necessary to root out po-
verty from rural areas. I personally
made some interesting studies on this
issue in Sundarbans area which is a
most inaccessible and backward area
of our country.

Here we started helping the margi-
nal and sub-marginal farmers. They
are emotiona] peorle and have many
complexes and so they should be
taken proper care of. Operational re-
search project has to be taken to all
backward areas, In this area, the
hands of Dr. Swaminathan who has
been entrusted with these projects
should be strengthened. I personally
feel that he is the person—an able
scientist—who is trying to touch the
problems of the people by undertak-
ing such an operational research pro-
ject and so I request the Minister
through you that his hands shouldq be
strengthened.
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1 would request the Agriculture Mi-
nister ‘and the hon. Prime Minister to
take all-out efforts for going ahead
with the research and extension work
for any development of backward
areas. Every region has its own limi-
tations and its own resources and also
its own capabilities. These should be
identified first. Unless we do that,
nothing, can be done to develop ‘he
area. éo far as the Planning Com-
mission is concerned, it requires to be
reoriented and remodelled.

Lastly, I want to add a few lines so
far as my own area is concerned, Sir,
1 belong to a district called Twenty-
four Parganas. And you will be as-
tonished to know that this has a po-
pulation of more than 85 lakhs. One
portion of my district is completely
backward. But, in spite of that this
has not been taken as a backward
area,

When I was a Member in the Fifth
Lok Sabha, at that time, Shri Mohan
Dharia was the Planning Minister. He
assured me then this district
wou'd be divided into two parts
on the floor of the House. But,
so far, that has not been done.
1, therefore, request the present gov-
ernment to ask the State Government
concerned to give its suggestions
immediately so that this district
could be divided into two parts, No
special attention has been given to
the portion called Sunderbans. Unless
this is done. no technological deve-
lopment of the area is possible. Sir,
this area is surrounded by water. The
length of creeks and canals is 731
miles and the whole area is protected
by embankments to the extent of
2200 miles. Though this area consists
of jungles, yet, human beings are
living there. And nobody has taken
any care about them. The West Ben-
gal Government has set up a Sunder-
bans Development Board. It is a
political consolation. But, nothing
has been done by them in the matter
of development of this area, I would
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request the present Government to
take proper care of this area,

With these few words—I do not
want to encroach on your valuable
time—I convey my thanks to the
Acting President for his speech deli-
vered the other day to both Houses
»f Parliament.

o TN THTH (AHTAT) : qWT-
ofy weiea, wwefa 3 #fwwmw 93
T YIATE-9EATT 89 ¥ Jufeyqd fEAT
T §, § SFT GHYA FA F fAq @er
g |

Teafa & w9 wiwame 7 3
NagrdfF @y A WA
st gfqaeg @@y T, 9y qETITEY
g & T A AR wgA AR F @
Fr & fau o F7w I AT A, ST
gurer fFar s, s IR @wra
Far st ST &1 99 @ geT 7 Q@Y
fam aw &7 wr &, fo= & g waawy
7 w97 sefas® qu gwfg
F W &9q3_F1 Afafafeat &1 gFrfoa
FW 97 gfaag I w7 F 1 mew
Framsit ¥ ot Gt £ e A T

sfower 7 42 gu At ¥ faw & =@
IAF WG §7 FI 91997 grar & fw v
7 7Y v §, Y, T § TS A 97
Y AFHANT A FG AlHad KT FAT
@ A, 97 TEH AR gEa g
WY 9, 99 WET 7A@l grefaar sy
JAT 7 WO AT @Y 91, 99 I qEt F;T
qAYq FT W 4 AT A9 § qAAN
a3 A 1 3ETE 2 W@ & WX
TR AR & q T g @ & | & o
T & WK FY FEAVE FIAT EATE |
sfaqer ¥ a1 Qg wET 7 w77 e §
afrrm @R, Weham—tawt &
TF F & F iwaw & g% 7 §) g S
tfefagus faadt § foed aral arfaal
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#! frar d F197 ¥ 7= T W@ W7,
WAL & AT T FX T qF /K
WA X AT T AT AF 7 qg F @Y
e eaaaar g 7 sfawd F Jar
J/Y FAGY AT EF & 7 IART AT FY
AT 3VF § a1 WIS q A W B HEY
IR IAIAFE 7

TS I=QEHAAT F a1 § FT 14T
fF 3w F w=T Is@aETar @ A
arfgu | ITH@AAT FT IITH Fgl &
T2 ? AT AW ¥ FAT X FIA IJTH
qqT wIEH F BT &, AT F WA
S, TFIIHT FY FAT T 2, A HT
M@ FTZ AT 7 A=A I=0 @FqT 4T
g &, faQw g1 gar &, fasg dar
grar & | TEY gHT | 3F W ¥ WX A
WAqd SuT At s et & faere
fe & w@w FT A TE, I
fewratforsrs #< faar war @t =7 gan ?
FIT FTTT ¥ A (AT FHAT 747 ? 907
FMA H AT T 7 AT FTA A
goora & A% ? wfqwer § 45 gy A% gy
feai & 99 @@a ag 771 5 Q8 @
qT I AT FAA FF AL A 57 g
9T 37 & TFAT £1 W 98 FTAA IIAT
war, 7 fawa az=T @y 99 /@ § oF
WS ARHT 7 739 TH & AF JHT
arfen | 39 a9 T 3 4 weEY A wHT
FT qg 77 AT g7 famy I5g @aar
dzT g aFar g, fasig & F2v g |awar
g\ FaT g I wEA ? AR Gl &
FET H W THT F AT G FT AV 0
AT At | agt 9 fFad faw g agt
qT W I AT | ST F7 wiggt qar
FI JATY TE | Tg FTT AT TG T
¥ I T & JATHL A &Y | FT W4T fF
gH Ty T FY AG A A, TH AY FTIA
F A @y F, gu A A A T 7
W 77 A7z F AT & S AT AW
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Y AFAT F T FAT | Aoy 7# Ffoqw
F AJT NI F I A F7A §, T
HIT Awaa B TS A E WA aaray
g & 7 @ wfge =@ A e
TrfeQ |

& |IqF AW g T@AT AT §
fF oF safeq 1 Foff a9 & foo @
G gHT | TgT I Fgr 147 Sfaqer & g
for safaaat & qw a1 s arfeat &
INFATR 1 IZ OO T & | 98 97
5 a1 gAT ? 4T W & g gwr ?
fagr Fai ag=T mav ? Fav W & fag
agar war ? fagm uw safew & fow
IIAT AT | FP, qFF &7 & IW HAT B
AT arfeat & W FA7 & ag HAA faer
A fag far &Y g@ avw 33 g swar aret
F ggeat 7 fog fear friigw A &
fga & fau saat qrfeat gara FT &,
HIX AS IATL (A AR 79 fagr a5
BT | HAT AT FT= TNy ¥ T gq
Y st & fga ¥ forg, 3w & fga & fag
HIAT FAT-HAT faaenTwi w1 afq-
IM FI& AT AT TF qUET § 98 g §
IFg IR § I Am arfeai ¥ ST &
wfiqer ¥ 92 g 7ar TG FZ THA & |
17 hrs,

AR a1 o< favarg F#19 Fw ?
F aF A H3 1 5 gog aiefy ¥ quredy
faaet &, 91 a® N g97 WY F I
qTH FLA T, AET 790 FT JAIT FTCF
TTETH @7 FIA 1 qEY AT AT TG
@ 2 & gag wid &1 F99 § a6
frwmar =rfgm | A oF wiaEr A
aaae< § faor 1 &Y 3w 5 wfax
ATIAET FT W FIE T AT 8, TS HAT
AT A3 @ § Fga o F A Ay agad
BYET AT g, AL 3T q1F FIJ &, TS
T UF JAGAT F TR GIT AT F/
O TH AL | TG TH N ¥ A%
T AEY Wl a9 gro & faw ow
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@ 1.9 wmarw 3 @ ¥ fF g9 ae,
qY A T RN .. . (S7aww)
... g e ae o) faww fear
w11, frg ara a3 favame 7 frar T A
GATE H F Sq F 97 | 99T H &7 F
wfaat & wiaw faar fe ag ag 9w
& vy g Qwd faeer arfEm o
A 3@ [ & a@ Faw
g ad am g It g @ & 5 = 9y
wrzfaat &1 FHag F fawremr Tfgo
w3y Afefafeasy, favagaraar
gaTa gt 1F § ;Wifw IGH qg FCATH
fpa & fomsr 7 & au . F37 a9 ar
qar qam fF Fa1 g® EWT R 1 99
TR AT FAT AT AW F TATHT FT THS F
AT F AT @ T | FEr @ o
gag THST T4T AT ATH &% qar & fF
Fq7 gY TFT ¥ | WA UF 9T ¥ qer fF @
SR fFar g, e aor & aeT T § @
S+gia #gr fw el w7 F71 qar T R,
I FT 9T ALY §, TSG & fIw) Ay
Zin fafaedy #1 a1 & &, 59
FIT § STALFIT AT THT THRT AT
AT | (SAIA) | AW TH QF @A
FATAT, THIFER F Famar fo gy 57
ud ¥ qF W &, TT AT 9T A I3
FATT AT 1Z § 3% F1% afars 987 §,
ITFT F13 AW AET & | fFe o safam
¥ e F ¢ fF AT 9 9%
HAAT AEHT FE @r our & oarEh
gqe 1, gW N oWE W i mwIw
9T Fq FAT 13 § afFT g weE7 §
FqifF AT FTHA FT FATA & | AT
TEY TH I FT T FATH FT qAFT 8 7
T TET q@ § T@ M F Arwaa
It 7 &=7 gAY g & gg 2w 9
o ? g e g Eggag
ad NguE T 97 §F Al TR

gqaTady gAY AIfET | W A JAT F-

T EEHT A FE g AL R | AN T
feq ¥ faq 19 QT AT 74T 19 | WY
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Address (M) 13‘8’

FreAT® foFe § AT SFATEA W @AY

TR | & HTTHY IITAT FTLAT § HHAA
A ¥ OF WTAeE AT & @ SR 9h Y
FL ATY MY, IF 9T IFIT 302 FT 39
FATAT | Y I qT §EIFET 47 I VI
Fgar uT fr facga @ ¥, BT R,
Fafrars & afws 7 s9adr @ & 302
F FATIT HIX FIE SH ALY & TFaAr |
qaT AE 9 AU AR F ¥ ATA A
AT | A IF T I @I | AW AT
#q€ § | & & S1EAT § g AT AT
FW E ? oA §3, TN %@ f#
us fefy aafem a3 gaar &1 3@ a9mar
s, i HR fFg faw ? e Sear
qg €9 aTq a9 q&! g | 97 § J« 7 9,
TYM Tl & Fgq9 " 9 fF o /e
eIt fau 7 § | TATTET AR 753 T
9 H TAT | A1 SH G HEATEIR Y o
g =feg | FY & ot @y g g €
JUENTE F FHTL AT UAIHQo & g7
A1 T qT FY qeg A § g% W WA
gaY WY FY g€ | ol weit oF feew
afwadr, rgaar #r oqr faquea &
7 g% faad! Fgrr g9 T g3 Feur
& WL SATAT & | | FFaT qUET &) FLHTL
a8, & miw w7 ¢ fo wead
1 fa7 afar & s 9% g yarER
Tq W Y FAq7 9% 7 & g9 fafuga
I AT ATy WIT IS aw@r
qradr Afge | SAFr JAT F WAT
wfeg | drr & g afrw arwrERr
FA FTHAEY FI& ITRT IS AT
=rfge |

& qb @ R FgT WTEAT §
T A ¥ g g oA
@ 5k SER @aF @@ @ A
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[gra=is v.um)

424t dfaa= goe afcqg g, a8 @
W AT A | AT F qTHA A
femge av a1 §)3 st w1 dEET, AT 0
#1 faota, smar &1 waar faege a6 -
IaT A g § facw § 9 faard,
Waw Fma & faiw § 9z faa g,
AT A 4290 qoeA & faOw 7 Fe
fear 31 g9 3w F SmarEr & oA
wafeg 8, T THFINER ¥ & |
T @A &3 g AN IW FT AT A
# da T F, a@few I oA
62 FLIT FAAT F HITF 7 AT HIAT
fear &, T@ W F 39 WA F1 AHAT
QAT | ATH ARl Al FA 42 F GOEA
@ R A Fqar 9l | &1 @
FAFL 44 AT | AT SAQT T AE
dae 7 fFar g, a1 wagd gwe w5E
Tq T4 § I T 9 q199 A7 T8 ZAv |
I & fTed FFAT F1 IRE ST,
IR FAN T wA F @@ aw
FI1E a7 T, AfFT & o TGl FT
FEr HIT IT F BT FI AT 92T,
AT &Y 781 f% 781 7 I3 F7 Iyx ATy
39 F1 TE WA F F AW AT 0T,
FifF 27 TH JHAr 7 51 dger fzAv
91 IW K1 AqAT AL AT AT 4T,
I ¢ & faars #1€ g © A9)
? gFar 4, 39 ¥ fgare fom A
R aFdt fi—ewfom f& 7@ 62 Fre
AT FT HEEAT 4T |

QF WM ®TE ;. WUH HET
A ME TR FT 5999 T TTHI
9T T 4T

o AW N®TH . ' g, TEw
T1Z@ FT THENA FHY WTUTX 9 AT
aqr 91, AfFT WS FAET FTOGEAT
wsferw g9 R a1« 2, /A wx faar
T AT 2 ) W W §Eem W
IAT &3 T TUX F—-WX A WA
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& f s i @ @ wAaT wT dEA
ot gTH §—- qg 1T TH F AAAY G} )

aumfa AgRT, g9 F 994 SO
9 A TBATT FEr F-—WTH A ST AT
qU FEAT & | N AEWAT AT O,
aw F g &G ¥ qWr g 30
| FY FUG T F gAAT F A
guTarT qgr wrs, fawwmar @@ g
THa SURT T g g AR FHI
SATET FHI AT g | Saw & fi ot
g7 fra 7 a- fom dFomdard, o=
F1 g greA O 9@ I & o
et At aFeArs & fag iR smed
500-600 ¥4 U9 = FT qFaT 8,
q3-98 3@ T HAG U FI TFAT
g, @ffq oF T g, 9 &
dar 7EY 8, I FY FqATHl 7 AY 9 %
faea &, 99 9x 92wy & faF O
g A8t faeat 21 foew 9 gt
i 99 g@ER ¥ @ fam V3w
7l fram ) & Smar qEf #Y g
gaT I fF AT F @ aa A
TERTAaT &1 g fFar s foer &
§7 A A FHIT  WEgEr  FT
FoAT I3 3T ufedw Al 4 AT FT
9% AFAT g, AfFd UF T mred
T 212 97 oY &7 FI JYT =97 F1
T8 a1 ®Far- -fuew dw q= | g@r
qauTAAT 437 g% & | g9 A SWar A
aazt frar @ 1 A & oot |
q FgT wRArTg fr gw &g amer @
FTAT T |

g A uyw Sfed= ¥ wsw § v
2 f5 fred 30 A1 § wayd |
9 F7 qrr o Afzar 7@ FT aFr g v
#aa ¥ ama oF faedt w@aT I|ar
g 9 PWTR FIE T ¥ 0F T
q ur€ &, 999 & 9 F=A ¥ I9
TEred feg g WX 99 % a9 I
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qAEt &Y oF WM ¥ 9T ¥ G §
Tifd I¥ 2w ¥r watew §EAT F ATAA
A fEFar wm@ AR WIT w4 AW
& 8% fF gt a9 fg a<g &1
T ST AT §, T Y ITF TR
¥ feom zhewa frar grm, feaer
dfrfer: dar g &) =it A’
9@ YU w71 forar . 7@ Y OF
sfa ¥ grew % Qs v T@AT AR §
WX ag @ wear § fF oSmar 9wl
9 3H-NT Wy T Swar &1 9N F;
qiEt I9Few FF AT qF favarw @
fo 2z #m mawg g7 ——gdr AT &
F@aa s ag Wag WEI

aaTfy AEEw, aEf 97 §9 AW
gaTY FEAAT & ArEw | FAr T
2— famg #3 Froeady feaifor =m %
X | WA AF TH OF AR A A
1 <G & Ay AfF £ gwor T87 #2
WRIFagar g fF amw wmE
R T FeT F Fem oA Afa T #7%
T g Fwama feoifse #1 wi
gara fear wmg ) 9w F AR ¥
g £1 @ sz @y aifga, awifw
TH A | g9 WU SAdT ¥ 4,
FUTET & 9 FIAIG & |

awTafa #geg, # Hodr g
quré 7 wrgar § @ fow fr foam ¥
Tl &1 fawfeames fear @ o
fea & a0 & fAFe fear agr q1—-
HE WHAR ¥ R A AN §, I
d:ch(QTtrq?ra'gara'&mgéa't-—
I G F1 AHQ { agie AT @ g
Qe feqrz iz T @a &1 agm fEar
gafFmas a@ sk g TwEa g
f§ gAY Wi §HTO J W w9R
WEEH & agd § AW F g AR
§ fremfaa frar @, s ag & e 1
I/ AW A AwLT P X Ay
aw . wq Y 836 T § & ot o -

CHAITRA 14, 1899 (SAKA)

Address (M) 142:

AT g AT gE § | FaE T Aw AT
g g fF e ol g ¥ art
FHaifeat #Y, o w7 oy femgi@ &
9T JEY 91, TASE WS @ A
femax s< faar, fefeng a7 fear mar
o 99§ AR et ¥ a3 g &
AT T XA 7 d a7 #¥
qTE T qHY ST qIEFT 1 AT fA
T a=rfed, feamad s wfed
fom Art 1 g ¥ AR qam
femt &3 fear mar g1 3T F S
F1 AT TATTAT FT & IT &1 agre
faram o

aunfy wgEw, SwArai F
¥ gzi 07 F1 797 2 A 9i91@ F fAa
gu # Arv-arT gg "iT F9T g fF gw
Tam fF gw q 27 779, 77 frar g F9
gy fifq, #7 &@ A= g97 77 @ &
giaitF fam /&Y wgra 1 faagT eqex
Fg faar o1 f3 7767 $1 37 27 F37 3
fzw &Y gu & =7 wafr 3 9 A,
#E 9% 9THFT gH (39 T ATAA ARL
7 §FA g1 1§ 7 TIFAT0 AT F17 THT
GTAATO FANT FF 971 F fga 7 i
afe v ava § FzA1 9zAT g R wg aF
fom STl 9% T A1 agF AT § d
FATE 1 & 229 FT 20 °IZ TATH HIT
5 cargez Srar, faa F1 77 gAT A 2
FF OF T | FF T #1 mifgE
ST & FifF O AT FT§ &F FgoTar
T T® T & | g7 A § 39 F fA@
rEygEfa & &1 SAT 91 "I g2 g
qIT Fmar o4t fF && 7 oAifagea 7 g
F1 gavq fwar §, fEmmamr 7 79 @1
aauq fear @ o qar a8 f&w fee
F @WET T TR EA G 1 gAg
¥ W qF TEY 419 gATE AT °Y ) 937
4 STERE STATH 9T HIT 20 ATEE T4
QT | T A1 A9 FT a9 T 420 TATH
aZ ¥ AT 9T ATEE T 1Ay
1T L@ ¥ TR OF A& av & fzqu



‘143 Vice-President’s

[z o 7o {7 9 7771]

q7 | FA F AR OF 7 WY AT Y
ot fF gfew g #1 avg F I F A=
¥ Y fY, 39 § Faorar Aay o v F
g oY # a99F § AR F 20 @mrE
s § famm w@ar g wgT @A g
AR 39 & 18 39 F1 fgrE gy sy o)
TH qg & agT § Arafwal ¥ aFr Taqv
1T B four war | o A wfwer
e F gTAA W G I9 A F T F
ZITH 30 @TEE T FT HEAT E |
I A FgT fF 30 ¥ & 20 Tz 91 quTH
WAl & ¢, 7 IT & A3H ¥ § AIC A
qF Foowmw 7O g e gy
mfus TR ® AFT 4 IAT F qTAA
T & HIT I aTl § SN qEy GRar
g7 | FAT I T & FAEE §F § TAT F7
fea gor 2, ag W@ @arg | = SwTHY
q FgT ATH AT AT | WX T THTHT
& A gt srar oo gy § o zAd
faar & #r ¥ f@, zaar  framt
F AW 3 fagr, A SEE ? Y A
T M 2 fen, @t saar 3@ gwea
F1 57 GY€ § IE@E 7 FFdT HIX 9AqS
ST HAT &1 9 T3 § oFHq97 7 £ |
20 QT3 HIX 5 T3+ S HT SF7qT
FTA IATET K TR F e &F faar
2| SAGT 7 T 21 1 qWA AT WIW
ST AWT & Y avg o fawm i

nT A & ag w21 & fF Joar et
F1 W FRIT AT favarq gvA FwAT 2R
TIT ST &1 37, I TH 9477 qref
T W A 9w & fad € 9w adr
STATHT &1 AT A1 O a6t § g7 qar
FIT AT € FIF 6 ATA FY 9L 9T 5
A & A FAT AT HAlT gw w3 a9
g | A ALY TF /1A § § A ;WA F1
gH T F4AT g0 |

wwTafd 7R # oF a1@ W wgT
AIEET 1 WX 4 ST g3 A4 3q
AT sqar #1 favara 8 aar 5 19 &Y
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FEX § A T AR ) T ®wAAY
LI FHT X GF § | 7 AR T4 Q@
%1 g9 waq @ & faq, fast eag
FEC AT R A A FATRE
T FAar &t g3 fa@Em & war @
gerafa wEeg & wrod Fgar § & gw
AT 9t & @ g Fradr ax Faat
o fezrd & qra faaw aff GF ) g7
SAAT ¥ ATF g 37 {6 7T A g Afa7

garifa warza, & 32 w1771 AT AT
YONT ITFY FAAT F FAT A qLITAT

21

MR. CHAIRMAN: You cannot lay
it on the Table without my permis-
sion. }

o7 gX A wArEg & ard fawar 3

o T 13T AFTH : TG & 38 T
wet & qra fasam &1 F91 FL )

SHRI C. M. STEPHEN (Idukki):
Mr. Chairman, Sir, the Address of the
Vice-President acting ag President
honestly left me disappointed, This
Address does not contain anything
worthwhile. In accordance with the
convention, the President has spoken
on behalf of the Government. But
it is an accepted convention that when
the President makes an Address, he
does not make any defamatory or de-
rogatory remarks about the previous
Government. The President of India,
the Rashtrapati, is a continuing insti-
tution. He represents the unity of
the Nation, the continuing entity of
the Nation and as and when the Gov-
ernments come, he speaks on behalf
of that Government. Therefore, it is
a principle or convention generally
followed that the Ministry Joes not
make the President to speak in terms
critical of the Government which he
represented only a week back. But
whi'e going through this Address 1
find. that this convention has. been
vio'ated. The President has been
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made to speak in derogatory terms
with referénce to the Government
‘which he represented before the elec-
‘tions. I wish this bad convention was
not set up by the Government in
power. On the other hand, the Pre-

sident ig expected to give a picture
of the state of the Nation as at pre-

sent and is also expected to give cer-
tain indications of the lines of the
policy which the Government will be
following in the subsequent years,
Now, this Address is absolutely silent
about both. We do not get any state-
ment of what the state of affairs of
the Nation today is on the economic
front, on the international front and
on the general condition prevailing in
the country. Therefore, what should
have been a report of the state of the
Nation, that part, as far as this Ad-
dress is concerned, is silent. Rather
the President lays special emphasis
on abrogation of certain acts and
nothing more. Well, the Janata Party,
the leadership of Janata Party is not
a sudden creation. They have their
cwn ideag as to how the Government
will be functioning and what the so-
cial and economic policies, will be
projected. Therelore, the plea that
they came to power only a few days
back is not a valid plea of excuse. or the
ommissions mention what the general
policies will be.

17.20 hrs.

[SHR1 DHIRENNRANATH Basu i» the

Chair]

It meang that they are completely
blank in their minds as to what they
are going to do tomorrow, When an
Address of that type fis presented, it
becomes difficult, in consonance w;th
conscience, {o express a Vote of
Thanks to him. We can express a
Vo'e of Thanks to the President only
if the policies are spelt out; and if
the policies have found acceptance.
No policies have been spelt out.
Thert are four items which are empha-
sized, Wiz, that the Maintenance of
Internal Secuvity Act will be abo-
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lished, that the - presentation of the
People’s ‘Act- will be amended, that
the Prevention of Publication of Ob-
jectionable Matters Act will be re-
pealed and that legislation will be in-
troduced to ensure that political and
social organizations are not banned.
Are these very momentous things
are these momentous enough to find
a place in the President’s Address?
Are these the only things which, ac-
cording to the Janata Party, call for
rectijcation? If these are the only
things which, according to the Janata
Party, call for rectification from ouf
of the doings of the Congress in th
course of the last six years, then onk
must concede that the doings of the
Congress have not been so bad as
they are trying to make out.

In a Presidential Address which
covers 4 pages, this is all that is stat-
ed. Therefore I find it difficult to say
that I thank the President for his
state-of-the-nation message. As a
message to the nation as a statemeut
of the condition of the nation, this
Address has completely failed.

As I said, the Address should not
have beep critical about what the
government did; or to be more speci-
fic, government should not have done
the indecorous act of making the Pre-
sident criticize the government on
which he himself presided, This is
a thing which generally any Presi-
dent’s Address would have avoided.
But this convention is violated. I am
here only to appeal that this danger-
ous precedent should not have been
set up, and should not be pursued.
Here it is stated:

“The General Election just con-
cluded has effectively and decisive-
ly demonstrated the power of the
people, the vitality of the democra-
tic process in India .and the deep
root that it has taken.”

Well, Sir, it is a statement of fact.
But this statement of fact has bee=
made after every election. After all,
Indian democracy did not fall from
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the blue. Indian democracy has a
dynamism of evolutionary growth. We
started in this journey of democratic
experiment from the day we knock-
ed out as a republic. Election after
election pioved that Indian demo-
cracy has come to stay, Election
after election the percentage of poll-
ing has been going up, except for one
year or so—and gradually mounting
up. People have been becoming con-
scious. Verdict was being given; and
the Congress was being voted out of
power; it is not for the first time,
May be from the Centre it is. But in
the (gifferent States during 1967—and
before 1997-—the Congress was being
voted out of power. The Communist
Party was being voted into power,
Parties which were being voted into
power were being voted out of
power. This shows that the Indian
democracy has an in-built dynamism
of its own.

Having stateqd that, shoulq not the
Janata Party concede that the Con-
gress, has been guiding the destinies
of this country—whep I say Congress,
I find many of my comrades on the
other side; they have been Congress-
men and the only difference between
them and us is this: we art people
believing in the d=stiny of this party,
peorle believing in the destiny of the
nation, believing that this party can
take the nation to its great destiny
and some of us are holding back in
the party, whereas may be out of frus._
tration and may be out of impatience
some of our comrades have left the
party and gone into some other party.
But when you say that the democra-
tic process has come to stay in this
country, you must concede that the
Congress, in the course of the last
30 years has been making its own
contribution, to make democracy flou-
rish in this country; and that inspite
of the Emergency being there where-
under the Congress could have delay-
ed the e'ections under the law that
was already passed, the elections were
ordered. (@Unterruptions).

It could have been delayed still fur-
ther, but the electfon was ordered.
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That itself shows the deep faith of
this nation, of which Congress is also
a part, like others are also parts, and
the contribution made by it for this
democratic process.

It is stated that ‘“the peop'e have
given a clear verdict in favour of in-
dividual freedom democracy and the
rule of law”. May I make a submis-
sion without being misunderstood?
For one thing, what exactly is the
verdict, I have my own doubts. Look
here, we on this side present a pecu-
liar picture which you better try to
understand and analyse. The entire
Kcraly is on this side; s also the
entire Karnataka, Andhra Pradesh
and Tamil Nadu. Then., where is the
clear verdict? I am pot raising the
north-south controversy; far from it.
The verdict has come, and I for one
agree, the verdict is for individual
freedom, for democracy.

But who violated the individuaP
freedom? If you would bear wilh
me, I have only to quote the specch
delivered by Babu Jagjivan Ram,
when he moveq the resolution before
the House, for the acceptance of the
Proclamation of Emergency. I have
got the entire speech with me here,
In that speech he has put forward
the charge that individual liberty was
violated by the opposition, that de-
mocracy was under-mined by the op-
position and that the fundumental
rights were corroded by the opposi-
tion. Therefore, according to him,
in order to safeguard democracy, to
protect individual liberty, resort to
the provisions of the Constitution
which permit the promulgation of
emergency had become pecessary. So,
these were the events which led up
to that,

I for one fought the elections omr
the question of emergency. I wanted
& verdict of the people on the basis
of the emergency. All of us in Kerala
campaigned on the basis of the emer-
gency. We said that democracy is in
danger by the movement which was:
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taking place in Bihar, where people
were being harassed individual liber-
‘ty was in jeopardy by the movement
that was taking place in Gujarat. We
said that by the threatened gherrao-
ing of Parliament and the State Le-
gislative Assembly, democracy was in
jeopardy. So, I asked the people
whether gherraoing Parliament or the
State Assembly is a democratic right,
or parading a Legislator in the streets
and forcing him to resign his seat is
a democratic right. Is not the indivi-
dual liberty entitled to be protected
against that sort of thing? If in order
to protect that democracy and that
individual liberty resort to the provi-
sions of the Constitution -elating to
the declaration of emergency had to
‘be made, would you or would you not
accept that? That was the question
which I put to tha electorate,

Whep Shri Morarji Desaji was ask-
ed o question after the election, how-
did it happen that the south gave a
verdict different from that of the
north, his reply was; may be, rigours
of emergency were not as severe Or
as great in the south as in the north.
“Therefore, what follows is that the
emergency as such without those
rigours was not opposed by the peo-
Pple . .. (interruptions) I do not know
whether family planning or enforced
sterilisation wag part of the emer-
gency . . . (interruptions) I entirely
:agree with the analysis of Shri Morar-
ji Desai. Therefore, emergency for
‘the purpose for which it was enforced
‘was approved by the people. So, it
was not a disapproval of the order
of emergency. What the people re-
volted against were certain actions
which were taken under the cover of
emergency in certain areas,

What 1 am saying is that I do ap-
prove of this statement, but for en-
tirely different reasons. Govern-
ment have published a statement to
show that the people have condemned
what followed emergency. According
to me, the people in my area accept-
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ed the upholding of individual free-
dom the upholding of democracy, and
were against the use of concerted
force against democracy and the co-
ercing of parliamentarians. Accord-
ing to the Government the people
have given their verdict upholding
and individual freedom, but they em-
phasize that it is following the emer-
gency, but I am making the same
charge against the opposition which
operated before the emergency. I am
not making a new statement, I am
just reminding you of the statement
that Babuji made on the floor of the
House.

According to me, democracy cannot
function if you gherao Parliament, if
you offer hunger strike on the floor
of the House, if you force legislators
and parliamentarians to resign their
posts; demncracy cannot function if
you call upon the people not to pay
taxes to the Government elected by
the people democracy cannot function
if you use concerted force against the
Government which has been elected
by the people democracy can only
function if there is discipline and ac-
ceptance of the verdict of the peop.e

People have given their verdict,
they have elected you. We are
behaving as a responsible opposition.
Our contribution hereafter will be to
demonstrate to the world how a res-
ponsible opposition must function.
There will not be such incitements as
were seen here in the last Parliament,
those scenes which some of my friends
will remember. From here there will
not be those scenes. Hereafter there
will be no necessity for MISA because
the Congress is in the opposition. We
do not believe in the sort of operation
for the suppression of which MISA
is necessary. If you do not resort to
violence, if you do not.resort to sub-
version, to the use of terrorism. this
sort of measure will not be necessary.

Therefore, the condemnation of the
people was of both gides. As far as
I am concerned, as far as my area is
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concerned, condemnation was of the
gort. of agitation that was brought
about which necessitated the promul-
gation of the emergency. May be in
some other areas it was condemnation
of the misuse of the powers which the
emergency gave. So, I subscribe to
the statement, not in the sense that
the Government does, but in a differ-
ent sense. Certainly upholding of in-
dividual liberty and democracy is
sacred to the minds of the people.
Whoever may violate it, be it the op-
position or the Government, the peo-
ple, by their verdict, have said that
they shall not do it.

This was the issue which we honest-
ly put forward in my constituency in
our pamphlets and speeches: “Do
you approve of the emergency as you
know it or not? And they have up-
held the proposition.

The Address says:

“The traumatic experience of the
last two years during which many
atrocities were committeq on the
people and they had to wundergo
untold sufferings .. . "

Two years goes beyond the period of
the emergency which was there for
only 19 mowths. So, I shall go fur-
thtr than that, Certainly atrocities
were committed on the people and
they had to undergo untold suffer-
ings, but at whose hands? You will
say at the hands of the Government;
I wil] say at the hands of the opposi-
tion, going behind the period of the
emergency. In Bihar, in Gujarat, in
different areas, untold sufferings were
inflicted on the people by the con-
certed action of the opposition. By
calling for a railway strike, many
things happened. This is our case. T
am reiterating it. You created a
situation in which resort to an ex-
traordinary measure contemplated by
the Constitution became necessary.
Promulgation of an emergency if not
an undemocratic act. If you say that
promulgation of the emergency is an
undemocratic act, you are condemn-
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ing the Constitution of India as un-
democratic.

The Constitution provideg for the
proclamation of emergency in a par-
ticular situation. If the Constitution
permits the proclamation of emer-
gency in a particular situation, if you
arz going to condemn it, you will be
entirely condemning the Constitution
of India itself as undemocratic. The
only question is whether it was justi-
fieq under the circumstances prevail-
ing thon. The circumstances you have
stated are that you will carry out the
mandate given by the people. You
have also stated that you are to fulfil,
in every way, the mandate given to
you by the people. The mandate, you
have stated, is the rule of law. That
is the mandate which you have stated.
What do you mean by the rule of law?
Let us say the rule of law is to with-
draw a case against a person from
the court. A dynamite case was be-
fore the court of law. The matter
was before the court of law. It was
under investigation . The case was
started in Gujarat when the Congress
Governmenf was not in power. In
Gujarat, it was investigated, dynamite
was discovered and the evidence was
collected. That case was put before
the court. You believe in the rule of
law, but you had no difficulty to with-
draw such a serious case from the
court rather than abide by the verdict
of the judiciary. You do not have the
mora] courage to face.the judiciary.
You rap awav from the judiciary. JTs
it the rule o” law or is it administra-
tive arbitrariness? The other day
you said that you will not indulge in
which hunt. Let every body remem-
ber that he is sitting in a glass house.
We are not used to the practice of
throwing mud on other people.

I have only one thing to say. T
remember to have read that a woman
was caught for adultery and brought
before Christ. When some people
said that she must be stoned, the mas-
ter said, “He, that is, without sine
among you let him first cast a ston.
at her.” I am not saying this in order
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to avoid any attack on this side, but
let every body examine himself.. Let
Mr. Gupta, who moved the resolution,
the other day look to himself; let
everybody look to himself. He who
hss not sinned will not receive stone.
Wa have absolutely no apology about
it, but what is the task before the
country? This euphoria will end.

You will have to face the hard
rezlitieg ,of the situation. We wish
yon all progress. India must pro-
gress. The people of this country
have given you the power to rule
this country. On you depends the
future of this country, We gsre
all part of the country. The
country must progress. There-
fore, we wish you all progress and we
shall do everything to make your
working feasible, possible and good.
If you fail, India fails. Therefore,
you must not fail; you must succeed,
because you are accepting that sort of
policy that js now enthroned. If that
is the policy, I have got my own
doubts.

I heard a learneq friend who had
appeared for the smugelers and other
people speaking. He was saying that
Parliament’s despotism must be end-
ed. What a wonderful thing to hear
on the Floor of the House? Legisla-
tive despotism must be ended. And
what shoulq be enthroned? ‘The judi-
cial despotism must be enthroned
and the Anti-Smuggling Act must be
abolished’. Ang then comeg the heav.
en when there will be no smuggling,
judiciary and Parliament will be
given a place of honour ip the society
and the rule of law will prevail
Under that, whatever does not suit
you, you will withdraw from the court
and whatever suits you, you will pro-
ceed with it. Your smugglers will
have their own place in this country,
I wish you all success. May this sort
of policy succeed. But the hard rea-
lities of the situation are before us.
Therefore, I say that this Address has
failed to outline what they mean to
do, that this Address has stateq cer-
tain things which are not in conson-
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ance with the conventions laid down
and which the President should have-
stated and that this Address has tried
to interpret the result of the elections
in a manner which will go to the ad-
vantage of both, to you and to us,
because this sustaining of liberty and:
democracy was done by the people,
according to us, as a condemnation
against your actions before the Emer-
gency and, according to you, as a con-
demnation against our actions after
the Emergency. Both have been
punished and both have been sustain-
ed. To that extent, it is true, Other-
wist, it is absolutely wrong.

Now, the Janata Party has come in.
The two-party system is develoging..
If it develops, it is al] the same.
We have seen enough of it. Such an
experiment is not a new thing to us.
In Kerala, we have seen it. My hon..
friend, Mr. Madhu Limaye, wags say-
ing that the Swatantra party man has
become the Janta party man that the:
Janta party philosophy is accepteq by
him. 1 have never thought that a
political philosophy which one has
cultivated all one’s life, as a part of
one’s life, could be changed over-
night—a Swatantrite becoming a
Socialist, a Socialist becoming a
Swantantrite, a Gandhi-ite becoming
a Jana Sanghi, a Jana Sanghi becom-
ing a Gandhi-ite, Is it a Midas touch
which converts everything into gold?
I have only heard of Midas touch.
But here is another touch. What
touch it is T do not know.

Then, I come to extra-constitutional
powers that are being developed. I do
not  want to offend anyhody. The
people talk about Mr. Sanjay Gandhi.
I have all respect for J. P. I do not
want to go into all the details. The
time will reveal everythine, Is it not
an exira-constitutional power develop-
ing by issuing statements and giving
directives? About the dissolution of
Kiashmir Assembly. a report can go to
the Rashtrapati. But a copy goes to
the Jaslok Hospital. J. P, holds a
press conference and tells you how
things should be done. Is that not a
philosophy of extra-constitutiona?
powers that you are developing? The
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leader of the party was being elected
ot by consensus, not by election, but
by extra-constitutional power. I am
: saying this not by way condemnation.
1 am only saying that there is a third
party watching the ‘whole thing. If
:you condemn extra-constitutional
power, we are with you. The extra-
constitutional powers must be con-

demned. Please don't develop the
philosophy of extra-constitutional
" powers.

SHRI NARENDRA P, NATHWANI:
(Junagadh): The extra-constitutional
power exercised by Mr. Sanjay Gandhi
lay in instructions amounting to issu-
ing orders to go, receive and honour
Mr. Sanjay Gandhi. It is different
“from paying homage or respect to J.
P, who wields only authority. Pay-
ing homage or respect voluntarily
is one thing and doing so compulsori'y
is another thing. Why don't you
+distinguish between the two?

SHRI C. M. STEPHEN: I am not
-condemning; I am not criticising. I
am only pointing out to show that
what you are doing is developing into
something which goes against your
pretensions. I am not in a mood of
condemnation; I am not in a mood of
criticism. I am only in a mood of
<cooperation and trying to point out to
you that things are being written on
the 'wail which will go against the pre-
tensions that you are making now.

With respect to other things. ab-
rozation of MISA and other Acts. we
will give our views at that time. The
Indian National Congress, with its
diminished strength is here. But re-
member, when vou ibe at us, when
you mock at us, I say, we are not here
as a divided peovle. In Kerala. in
“Tamil Nadu, in Karnataka, in Andhra
Pradesh, we hold the fortress and we
"have come victorious. We held a posi-
tirn and that position was upheld by
the people there. The other part of
“India took a different position.
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This, we must try to examine. That
is all I wanted to say, If you are not
afflicted with political blindness and
if you are Kkeeping an open mind, I
hope you will look at the true picture
that is developing. Let us try through
cuoperation, with the peasants of India
on the one side and other friends on
the other side, to build up India from
the past to the future—not by abrogat-
ing the past and starting from {oday,
but from the past to the present and
iromn the present to the morrow so
that the India which we have been
developing over the last 30 years
(when I say ‘we’ I inciude my friend
Shri Mishra and many other people
who together developed India) is cor-
tinued to be developed as per its his-
tory and its traditions.

With these words, I am sorry to say
that I cannot support the motion bty
reason of the omissions and comimis-
sion¢ in the Address of the President.

SHRI ASOKE KRISHNA DUTT
(Dum Dum): Mr. Chairman, I rise to
support the Motion that ha; bren sa
e¢bly moved by my friend Shri Karpoori
Thakur. The Indian democracy has
often been described as the biggest
democracy in the world. In the last
Election it has been proved that it is
not only the biggest democracy but it
is one of the most mature democracies
in th world. For several years peo-
rle were harbouring doubts about the
Indien c¢lectorate: particularly, in the
Inst 20 months of Emergency, the
country had come to such a pass that
peonle thought that democracy had
disappeared from the country altoge-
ther, This Election has proved that
the Indian electorate is not less
mature than the ecleclorate of any
other country in the world. For twenty
months we had lost our freedom of
sneech; we had lost our civil rights.
But new a peaceful transformation
has co~e about. which is a unigue
revolution. I feel that nowhere else
in the history of the worid has dicta-
torship been removed through the
ballotbox. It is a unique achievement
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of the Indian electorate that they
silently but forcefully, through the
ballot papers and without a single
bullet, removed the dictatorship which
they tried to establish. (It 'was not
only dictatorship, but they also tried to
establish dynastic rule in India). A
tremendous enthusiasm was generated
in the ‘céuntry as also a tremendous
spirit which was similar to the one we
had seen among our young men and
bodys during the Indian Indeptndence
Movement and in 1947. We found a
rc¢oetition of that during the Elections
of 1977. The Address of the Vice-
Fresident acting as President has re-
flected that spirit and that trema=ndous
en husiasm in the country and 1
sincerely thank the Acting President
for his Address.

One thing pained me very much.
The Leader of the Opposition and
I were once upon & time members
of the same Party ard he wpgs my
esteemed leader. We had ogreat
regard for him and we thought that
he was one of the top most Lea-
ders of the country. What a trans-
formation has come over him in
the last 20 months. He iz calling
us strange animals. Hg rhould look
at himsclf in the mirror: js he not
wehaving  strangely? I remember
that in 1962, curing the Cninese
aggression, when he was brcught to
Delhi from Maharashtra, he was
toermed as a ‘Giant of Maharashtra’.
Iy the last tweniy months, that
giant of Maharashtra has been trans-
formed into the ‘jelly of New Delhi’.

SHRI M. RAM GOPAL REDDY:
It is very uncharitabl2 on yonr part
to make these reémarks.

SHRI ASOKE KRISHNA DUTT:
It would have been uncharitable if
I had said it in another context.
But a man as powerful as he is
remained absolutely quiet for the
last 21 months: when our freedom
was taken away, not a word of
protest came from him; when our
press was gagged, not n word of pro-
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test came from him; when thousands
of people all over the country were
put in jail and kept there without
any trial under the MISA, not a
word of protest came from him....

SHRI C. M. STEPHEN: Many on
your benches now were with us
at that time, doing the same thing.

SHRI ASOKE KRISHNA DUTT:
We do not believe in vengeance....

MR. CHAIRMAN:
the Chair.

Please address

SHRI ASOKE KRISHWA DUTT:
I am not addressing anybody else.
I wag only trying to reply to a re-
mark that he had made.

Through you, Sir, I want to remind
my friend who was interjecting that
the Leader of the Opposition should
be gratefu] to this ‘sirange animal’
because he had lost his voice and
this ‘strange snimal’ has given back
his voice, so that he can speak now.

I want to draw (he attention of the
Government through you, Sir, to
another matter. When our Lok
Nayak, Shri Jayaprakash Narayan,
whom we all respect, whom the
whole country respects and whom my
friends Opposite also respect-—I think,
they are afraid of admitting it openly,
but in their heart of hearts they also
respect him—was in jail during the
struggle, the treatment was given in
such a manner that, possibly, his
kidne'ys have been damaged for ever.
I think, it is the duty of the nresent
Government to see that the best me-
dical treatment comes, may be from
any corner of the world, so that we
can try our best to restore Lok Nayak
Shri Jayaprakash Narayan to proper
health.

Many of my friends have mention-
ed about the manner in which truth
has been distorted by the former
Government. My hon. {riend, Shri
George Fernandes, has today, very
ably, made out the case, how un-
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truth was continuously poured and
how untruth was given before the
whole world. I want to make a point
that not only did the former Govern-
ment try to present untruth to the
present genecration, but, I suspect,
they wanted to present untruth to
posterity also: a time capsule was
prepared very surreptitiously, very
stealthily; a small coterie made a
time capsule and cmbedded it into the
earth. 1 strongly suspect that it is
an attempt to hoodwink posterity and
to create an atmosphere sc that hun-
dreds and thousands of years later
these people, who have now beep ex-
posed, can again be deified. Through
you, Sir, I would rcquest the Govern-
ment to dig out that time capsule
and see what it contains.

Some of my ‘riends Opposite had
said many things about the Sarkaria
Commission and other Commissions.
In this context T would like to bring
certain facts before this House, just
to depict how the former Govern-
ment, the former ruling Party, be-
haved with these Commissions. We
have heard much ahout the¢ Sarkaria
Commission, but many of us have for-
gotten about the Wanchoo Commis-
gsion. In West Bengal, some years
back, there were charges of tremcn-
dous corruption gmong Ministers, and
the Chief Minister of West Bengal
made a lot of fan-fare und appointed
a Commission of Inquiry....

SHRI SOUGATA ROY (Barraeck-
pore): On a point of order. That
was about matters relating to the
West Bengal Government. It cannot
be raised here.

SHRI ASOKE KRISHNA DUTT:
I can appreciat¢ why my friend is
objecting to it. There are certain
points, which he would not like if
truth was made bare. Therefore, he
is trying to obstruct. There is no
point of order. I am not saying any-
thing about the actions of the West
Bengal Government in that way. The

APRIL 4, 1977

Address (M) 160

Commission of Enquiry had beep ap-
pointed under the Commission of
Enquiry Act and it can be discussed
in the Lok Sabha.

Sir, I do not want to go into the
details of the Wanchoo Commission,
but after its repor:, two Ministers
had to resign from cffice, because the
Chief Minister ¢aid that the findings
of the Wanchoo Commission were
against them. One was a Cabinet.
Minister. What happenel to him?
Within months, he was appointed as
the Chairman of the Jute Ccrporation
drawing salary double than what he
was drawing as Minister. The other
Minister was ga Deputy Minister.
What happened to him? During the
last élections, he was the Chief Elec-
tion agent of Shrimati Maya Ray,
wife of the Chief Minister, West
Bengal. This js how they deal with
corruption. The persons against whom
charges of corruption were proved,
resigned and they were again restor-
ed to other officec with higher salary.

Now, I would like to bring to the
notice of the House another matter,
and perhaps my hcn. frienq from
Barrackpore will get more annoyed.
This js a matter of rigging in the last
elections. There hag heep a tremen-
dous amount of rigging in West Ben-
gal, particularly in Barrackpore and
Dum Dum constituencies from whicn
I have been returned. My margin
would have been two lakhs more, if
there was no rigging. The facts
about rigging are startling. Many
hon. Members in this House often
confuse rigging with false voting.
The rigging of the type that we had
in West Benal was quite different. I
would demand that the Government
appoint g Committee of Enquiry to go
into what happened in DBarrackpore
and Dum Dum. In Dum Dum Ccns-
tituency, more than 250 booth: were
controlled by gangstars and the rig-
ging was directed by the State Gov-
ernment and the Chief Minister of
West Bengal. 1 make this allegation,
this statement with the full authority
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at my command, How did the rigging
start? Forty-eight hours before the
election started, 40 to 50 of my prin-
cipal polling agents were arrested
through the State machinery, many
of them under MISA. On the even-
ing at 10.30 p.m. before tl:e election
day my central election office was
raided. The officer-in-charge of the
police station gnd al] the officers of
the Police station very conveniently
disappeared from the police station at
that time. For half an hour, my cen-
tral election office was raided and all
my principal leaders incharge of the
election office were beaten merciless-
ly. Ten of my workers were beaten.
Four motor carg were. completely
smashed. Whil= the police could not
be contacted. I haa to go several
miles to contact the sub-divisional
officer. When he came w=about two
hours later, the enquiry was goirg
on. At that time, the news came that
polling had already started at 1.00
O’clock at night. That was the night
before the election day. 1 com-
plained to the sub-divisional
officer, who was my assistant
returning officer. On my written

complaint, he starteq enquiry at
about- 3.00 O’clock in the morning,
four hours beforz the polling was to
start. He raided booth after booth
and in seven booths he found that the
ballot papers had alréady bheen filled
up and the stamp of the Communist
Party candidate was already there in
all the ballot papers. They were so
reckless that they were throwing the
ballot papers in the streeis. Here are
many ballot papers serially and con-
secutively numbered. I can place
them on the Table of the House, if
you want, Sir.

SHRI C. M. STEPHEN: It has
already been explained by the Minis-

ter .
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SHR] ASOKE KRISHNA DUTT:
When the polling started in the morn-
ing, gangsters in jeeps with fire-grms,
pipe guns, revolvers and bombg start-
ed charging the genuine voters.

Then the voter; were driven away
and they captured these booths and
started stamping the ballot paper and
putting them into the ballot box.
One of the Presiding Officers com-
plained to the police but nothing
happened. Here is a letter written
by one of the Presiding Officer. He
hag written to the officer-in-charge
of the Kaliata Police Station, ‘Please
arrange for police force in polling
station No. 54 as at such and such
primary school as we are having
trouble in conducting the vote.....

18 hrs.

SHRI C. M. STEPHEN: How it did
come to your hand?

SHRI ASOKE KRISHNA DUTT:
It came to our hkand because the
officer in charge of the police station
threw it away. He did not take any
action. He was directed by the Chief
Minister to do this. So simply he
was obeying his superior’s orders.
You can compare the signature of
the Presiding Officer. Thcrefore, I
am demanding an inquiry into this
matter. If you set up an inquiry. not
one but hundreds of Presiding Offi-
cers will come forward and give evi-
dence that their booths were captur-
ed. If an inquiry is made, I am sure
you will find that in Barrackpore
Constituency more than 2 lakhs votes
were rigged and more than 500
booths were captured. Now that the
Janata Party has come to power, they
are not afraid of MISA. They were
being intimidated by the State Gov-
ernment. Hundreds of presiding
officers will come and give evidence
in my constituency alone. I am
making a categorical statement. I
am not asking for the report of any
petty officer. Will the Government
cal] for the report of the Additionsl
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District Magistrate, Mr. Subramaniam?
He has given a report to the Chief
Electora]l Officer of West Bengal. Let
that report be called for and it will be
found that in hundreds of booths ::: my
constituency there was riggins and
there was more rigging in the Bar-
rackpore constituency.

= T ST - JTT AN AY AT
afgarav i g memig waiz

SHRI ASOKE KRISHNA DUTT:
All that I am demanding is: let there
be a proper inquiry because I am
afraid in the Barrackpore constituen-
cy there may be anp election petition
by the former member, Shri Mohd.
Ismail. But this is not a matter for
election petition alone. The Chief
Minister of West Bengal himself is in-
volved. He toured the constituency
before the elections, and had a high-
level conference with the top officers.
This matter cannot be left to the
Election Commission alone. It should
be inquired into thoroughly,

Beforc I conclude, T have several
other things.

sft A fw (T
A FHEIH HIT ATFIT TF AY w9y O,
gAY ot 777 Ay forras €

oft Trsht s gea (fRdrsraT)

qarafq aZzm, faq a7z 7 faez & amw

famr & o *w &7 37T | T F ZwTU
aw wE gAErm T d

SHRI ASOKE KRISHNA DUTT:
Before I conclude on this point of
rigging, I have told you my personal
experience, What I have seen in Dum
Dum and Barrackpore might have
taken place in many other constituen-
cies also in the country. So, we call
for a thorough inquiry by a commis-
sion into this matter of rigging.

In the President’s Address there is
a mention that certain provisions of
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the People’s Representation Act which
were introduced have got to be re-
pealed, I feel that is not enough. It
may be necessary to introduce new
provisions into the Act because this
type of rigging was never envisaged
in the past. When counting was going
om in my constituency, I could see
that bundles of ballot papers, hun-
dreds of them, in consecutive num-
bers were found inside the ballot box.
How could it happen? How could
anybody put bundles of ballot papers
into the box unless the lid is remov-
ed and put inside? The Returning
Officer also agreed with me that that
was common-sense but he gaid, ‘It is
nowhere in the rules book. So I can-
not disallow these ballot papers.’ So,
some common-sense has got to be in-
troduced into the People’s Represen-
tation Act so that in future elections
cannot be rigged.

Before I conclude, I would like to
draw the attention of the Govern-
ment through you that in my consti-
tuency as wel] as in other parts of
India several industries, particularly
jute and engineering industries, have
been closed down. In my constitu-
ency alone during the last twenty
months of emergency morc than 50,000
people lost their job. A thorough
enquiry must e made.

A lot has been said abou: the gains
of emergency. But it has beep ad-
mitted by them that more than 5
lakhs of people have lost job during
emergency. Of that 50,000 alone is in
my constituency, I would request
the Government to sec¢' ihat these
closeg units are started again and
those people who lost their jeb are
brought back.

In conclusion, I would say that the
Address of the President truly re-
flects the spirit of the pcople of the
country and the manner in which we
propose to improve the economy of
the country. The crying need of the
country to-day is to eradicate poverty
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and to create millions of jobs 80
that the problem of unemploymen
can be solved. That can be done by
the Gandhian method of decerntralisa-
tion of dgvelopment of rural econo-
my—decentralisation of rural and
cottage industries. That indication is
there.

This Address has been criticised by
some of my friends Opposite. They
said ‘hat that was a small document.

This Address is brief and precise and
in envisages the aspirations of the
people,

I sincerely feel that it is a fine piece
of document and I thank the Acting
President. 1 sincerely support the
Motion of Thanks moved by my
friend. Shri Karpoori Thakur.

MR. CITAIRMAN: Shri Ramiji Lal
Suman. He is not present. Shri
Ramgopal Relli.

it go T sitare I (o)
awmafa &, Teafa Y & i &
& aTfadi——

st T g e (T
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fF zf=a aee, Fi0Er G F A
# 2,600 FUT %o %I 1 §fg g€ & CAT
98 FWT AET AT 41 | HIX qg TwHLAGY
F ST § &Y gAm & 1 gArR qry mErey
# 2,500 FUT T3 FAIST TIT 0 § |
¥I g AT TH @AM F J2q F qI}A
FIIIGAT F @ & | I 9731 F FIeq¥
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ET 19 7 § 427 F 12 9 AA@R FAT
afgd | g T A W FaE & fady
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# qg #9 age f@a s
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g Y 1 TR F T LA &
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T A1 5T AW § FT AT 2 FUT QAR
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{4 7o Tw Wrare T3]
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1Y AT T3 § BT A51 ISTAHA 2 |

¥ FEA a5 & ag S e
T g, 77 O FAfAW a7 g 8,
JEAT FH | I FE T T A G
8, ®E dwed de X T de g,
7g Ewe &9 ¢ fv g fafaex
#Y 2 | mrowr W F A00T | fgar
A7 q7 HATAT & HIT FE HIE FIH AGL
& @ &) S A fe e g,
T STEAG TG AT & | A AR
QT gou WeHT §, 9 aga faAr ¥ qw
) AT A 2, 77 A7 & FF I aE
FH Y TG A I A€ A ATHA
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TR STIHT IG5 TEAT QT ay 100few &
FATIT A TEAHT TGN I qEA | w0
g #3 ¥ s Aifamw & 9y
o e fafrees dama & F@ @
FT @ F, AT TG ¥ ger 2 | ggi
200 ATIHY FF@ET [ I3¥ &, AR ¥
TATH & @I | A FEAT A8 3 O iz
FI FATT AT FH F AT AT Y
difcaeet TomET aifgr | wT qewT
T TXFT @ AT qASH  gw AW
FT A HT TEA TEN 3, @T +7 FTCAT
3L GAAAT  AHFT AT A AT AF
FT 3T |

e Wt 1 T ¥ & 1971
¥ 77 AT, OF g AT § # A
dar &Y ST & ) FEg gre aAm g
uzq & TFE FT & fgrgeam w1 fAw I
fear 2 ) ag oY & T oy aEfeei X
F1% {8, AfFa ag gAr7Y Tamwe O )
TALT FF AT KT AT FB FIAT &, A
FEFYAT I7 TATHT KT (q@res | g
T TIORT AT FAaT TR HT TS
&

T ag I & 5 5 717 w8 ww aw
gq 3, 78 M2 T T A A
AT | A F THS-TFE AN AT THHW
% | zafg gart w3 @ Afaas
FTH FIA FT TCH &I QT | AT T
I I V1 TATR G AT, FB I
grT =rfer

T FgAT & frogw A @ET A
afeor 7 ST @eT Y | QA 1 AT FAE
gfea St 7 ATaEY v ], Ao AEw
¥ Fgr g gr A agfae aotea 3
e
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a1 wreafrme faw @ e what
N wET A A W TAH WOR wIE
F

e & q¥ & ¥ FiAw A A &7
21 I ATTEY qrAAT g2 R eferor &
T ST oy foredy 2, @@t ¥ A )
stas afefrafa ga< wa & o=or &
ITARN 7 Srg-aEEEL aE far
U™ I & g g1 gheT sSear
FGea F) e 77 F0AT | 7T S
FT €@ g T 3 F (sexma Ay
FAT I3 Fr Fifow Ffwg

=t TRTI w gAA (fwEdarane):
qAITT HERA, @93 F aFi gl &
T i AgRT 7 S miwwTa
faar &, & 99 X @ W gER TS
FT FAGT F3 F forq @er gan § | St
ME F A ST fgrge &
g faam & g o amaz frw
&, eafa & mfsmow § 9=t &7 Seore
fFrar mm 2

farely qet & Ja, »ft T gT07, A FFT R
for TaS=T # aga IAfewar £ AT IF
¥ g IW A AZT TG AT & | SR
ag W F71 & & fggmam A saT &y
Tadaar &1 I & fou s
feufq oomms g oY | ameqa § I I
wEl § fegew oW g@ g
I9 FY AHAT T AT FGT AT FHAT g,
afee grrv aen f a qar « Ig107 39
# sorar 7 & 1§ fadaw war S
g&zamﬁﬁqfa‘gﬁﬁ%w
# TN ¥ fAq ArEt AW AT @ 2 |
ST aTef #1 fewe A9 & ararg § qEe !
wd a8 Ot fF 1 At S @ o g,
Iq #Y fege 7@ fagr qraT | gAST
F dR 1 o wETw AT, A
RIS 2ars AT Sl Tofag &
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FE AT AT e ¥ I few )
TR AT 737 FgY & o Fgegem Y
TS AR 9oTE F fau goe=t s
T R 39 F w0 fggE 7 aga
fFm gm d 1 Tw T g 2 fR
ALY F AT FA g7 AN aF gy
#ifvm w1 18, 3@ faw Y 783 & fag
ofY sr=gTor it S ® 5 97F, afE I A
TqT o o TAor H Fr T gm

F09 F fag w27  fF avd v e
4 #1049 qTE OF 79 wiEF A | w4
fagza & fF star st 7 o Ao el
g, T qg IF FT A AT FEI, AV ;AR
arer F9F | fgegea & &R Saar qref
FT AFTC 30 | AfFA AT Fear qref
T IT AmEt 1 g A A/ oSy
AT FY §F A FT Jq Fa,
ar ur ar faiey o § 38w farg
2 2 8, afFw ai= a1 & a7 39 FRNh
FT IATAT TIA HI | GENT AT FH .70
T FAAT F AT FAT FAW, F7qT I 0T
a3y | sfra A mafas &0 g
ffan fegea & AT A 9T N
e fzar

ST aTEf F WAFTT qIFq AR
#1 G qE F1FATE F FTOT qGF A8
ge & 1 w7 g8 sfawmw § ga®)
¥ gae1 & F15 19 WY FE T X
§ wgAT =rgar § fF F9g AR
ot wrat w1 qen far wa ar faereat
F fasrem @, FAAT qUET H GHL
ST Bl #1 739 faam /W q7q GH
F AR qgEar FI¥ F1 AT H H7H

I5MT TR |

fagelt gewTe 7 are-are wiw 57
ST 9T WY fergeaTa & At A1 18
¢ qF A1 T F7 gF Ag faar 1 &
WA FIAT ATgaT § F qqqH AIHC
#1 faqm gwmit & AT 418 A
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[# 7Ty wrer 7]

T & AlorEra) ®1 A [ FT wfuF
g =i d

frest axF )t aIw & ag T
frar s <@y @ f g ot Wk wfe-
afeat #1 aga gfggd & wf & )
wgfaa sfoaat si= sy smenfag
& "rgEa # feae & awer 77 o< foar
g% 19509, 5= 5 g@ mFr Afagm
A1, T qF HTSoToTHo i‘i’a‘r‘(aa’f
FT 9T 2. 99 #X fogges gresw
FT QWA .5 B e
T g gfoml w1 sfeanfaat
& 819 ffu g 9s8 gaF #1 98 F
AWM E | gw F @y iy fawg fai
¥ gfeomt o qaoit & & & @rs &
g1 F1 foaar wamg FHF gL T
fFar 3, Mz faelt & a1 warw A
fFoT 2

FUE T T g 9T FT A7
f g2 &t qw AT F e wqar
R, 98 W% FT faar @ | gwr v ?
R & 9@ wrf dFferw cqaedr
AT 1 S AW A owqET e
7 Y AT | qY 7 FIC F g AR
HEFT QT AT 9 | Ag @9 F ;T
a1Er I AW F qrA AT & Y IT *
fog #1é dFfen;. somear 7@t #v

foer & A o= & 7z qre w2
sgn f& fagremt & @ fase &
o & 99 H Fg WY 18 gfawa &=
S T fawar 1 s Fee #+1
& I |7 WrgAT g, F@i & &Y
g | F9 § ST H ¥« oF g
WEAF § I F 1 97 & fF 2w 18
sfauq % §ww W E 1 3 |9
arq foeet g & @ § 1 =
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aréf Y aTw A el e 9 g A
g JEl ) R )

TF I@ TET JFATE A gL @
ok 38 38 f& «m@l AvEm fres
fei STt & ™ &) fergeama Ay SA@w
F gfgFrimr AT AT AT E ) @ I
gf@rd & ag fo9 & s el # 913
Tq &, ToeT g aT A0fEd ) A
qAAfT § S TT ITF T ST
L AT FTfgA, S FT AqTAATAH
g g Arfed - Aifw fg gEam &
FAST F owerir F foag @ &
dw U g fegema ¥ Awda w
gasitfaq &% & fod w1 99 MU
& 1 AW FT FTR dFATH 25 F |

# syoersfaal ST AER F AT, &
FLEATET FHET I T Far qref & 1
FT GFATH g1 a1 TF ad A&7 F4T | qH
SaT Avsrara ag wraar @ fr feegeana
F1 zfagra wfasing: ww@q  faar
T 8 ) 9ge EETd AN @A A
a2 F8 F1W HIX AIE 2@ A @
FXT ¥ A I FT FTH a1 47 fvay
A Y SFR TAT AT FWI FEAT |
@t 73 sfagw fd g 20 AG A7
geeared ¢ f& = w=ar  qref
F AR T T g1 q¥ AR qqr o 7
G qAT A8 FT W1 TF H<6
T@I F 1 § @ra HIw geAr
aifgd | g w9 a9 gAR fRat 7
w2t &1 & o wE fauw @ &
FEAT AEAT |

F I g § wm &
FHAH WL 7 7 FAq fgrgea™
afer fawd & o srwaifas afwat
9 S FT g FT G AT FAT

"Y I & FF wrgaen agd fErgeans
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¥ W@ A oagh Ao A QoY
TR qoaT § | gH g qgd JEFR
gt s o fader agi awdw AQ |
FITTAT AT & FHaa 6 FATAATE
& waw & AR fergeam & @I
F1 %g F1igd (e o Wi antwaR afaqar
g ferr@m Yt oxFix 9 WA
Wil F1 T FT | FIEAAT ATEA
I AT A q1 9T AT CF TE@ A A
ST 41 | I§ WA 1T FEA T §F
gl ar | gfew midr 7 w7 fF wow
qTgd, W9 F IZT A FIE ATEIT gl
g a1 dfFT 9w w1 wsEfaw
FHFAT agi § agi 9 a7 I F AT
L0 7 QAT | TAAEY F g WSS
A F1 FW foedt g ¥ fFHar
ar | o fergeam ® ST # qER
i & | 99 F 7 gu wfafafy g7 am
% gga # fF fgrgeam & arva
FY TS TZA & | AT gH THET ATRATAT
nfeat & fad o a9 98 AR gw
g Wi F Efe wgaer & ford
gt F1fgw | q9TA § TSy FT AT
qATH AT & | AITS FEAT F Y T
g g1 gq & 1 faqaa fava faameg
F gaTl mE wqa WY dAr F aw= &
TR AT H Aa &gTfAq gRm
qr fgrgear 19 HeF ®T W A8 FgA
#1 g& grn fx fergeam sgfaa
9 HeF ¢ AR F ATt g qw A
gu fwet & wifs & w7 4G F @
g | fergeama # o1& AFAA FT GEAT
gar ar fawg & agd § gEIIAEY
M 7 g1 f5 fgrgeam @ awae
gaTe fFar @ vgr £ 1 wE@Era A
aore fFar | @RN ¥ WOET aTa FEY
at fergeam mre ag F7ar g f qare
H ST ®T GTEHIL q9, KA F
qa # wfawssr a7 o1 Awaa q
FHTSATE T A g1 a1 & aHwar g 39
# 1§ narg TE E
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og JWy & fF Iac w@w F
ft ¢ @ &1 f@ee gar N Fiww 7
ST 9T | 6 FIATT ANT IF 9F T &
fadtee § S T | & GFR ¥ FEAT
argar g fF @ ¢ & fawe & o o
WS T IF AT FT G4 97 | gATQ
FER F1 A 5 g 97 6 g%
ARTE & AFIA 1T F HI I A0 A
FW 9T O | F JIAT & F
I AR A & faayr strar v ) B
SR FT IT AFEL AT FIA G | ITHY
St afaa Y 3§ Fwamfa 7 oW
fFar | gw TR & " WA § fF
Y AT ST WA T F IT A & FAT
gfaea amg g s

AFAerETfeal & ar § & a are
FgAT ARAT | T WHA E fF ogw
T ST F ST gU AT I AN Ty
g 1 At oF feafa o mm
& o= st #7 favar e s &
FARM T FA-TT=HAT F AT & GCEHIT
Ffaawduy fFr g 1 Sl AteEm
AT MG & | F AR T FET R
AT 7 A & fgar F & fog
areg fFar & zafqo @ e &
Al < g gATd QX gweet
T HF G | T FER A G
39 ®1 fgrd s wfge #k zq9 #
FE T TE g Afgy

uF aq & ag FgAr e g 5
Ada FY a9 7 AW Fgd & 1 fqeN
18-19 WEHl H dFad & AT
FA FT QU A Iew ot A fEar
2 wfew wzfr fawgfe
fedt &1 dHT@  FAT  ATEAT @
qg g% 99T g1 v g 1 sfew
Ty T s fEar dwaa aeT F@
F wfea few mdr gz W @
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[=: T=aT 1R qAT]
7€ | & OF g g AT AT F qTAN
9g @ E—

TR A Y fEm A S A
QT & I I & A FY AA A
e iy ¥ waw fear Swaa w1
quTE A F | AfwA fgegead &
SAAT ¥ AT IR AV g AT 39 ;
oM@z aura g 1 wAr
F TE GO ¥ qgT TG A
T FAAT FT FEHL F AT F I
qUET ATATHT FT A6 ATAT F1 FTHIL
|

aamfy weRw, ww| qrEl &
AT § ag S TR S R
e < fagr & Ffw & a7, 3|
qar Agr a1 fF =% T Ag w1 agdan
gar & fam fedi ® wigE W
TETX TE FT W 105 wOF fed
T OFE W | " HE-ART
faqra ot g @1 w9 @ 5 fram
# 155 w7 fdes Ag Y O "y
¢ affw fram & fad 105 @@
foerd @ | AW qgr 97, 3EY @6 A
T &t X F37 f& wae fFEm 105
w97 ffdest 9 wOAT A A &, a9 AgH
A ¥ w7 @1 5 R fgwm &
fram g A€t 3 o gw faRwt ¥ Ag
wraa | Rt ¥ A A faar 6
fagwt & @ wweor w, faw@ &y
FrT § TE 1T, AfFA I 105 T
¥ ST & 9. ...

Q% AT g3 o 144 WY fFEeA
qT FAET AT |

5t TN 9T GRA ¢ FUF EHR
 faRel #1 144 ©IY fegeq &1 IW
2 fan, afFr @ 3w & vl &1 125
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T9Y T W A faar, fow #7 v wfy-
Fw a0 A qF A oA | feRE™
F framl M1 99 TR § AGAW
qr, 59 1 wragr AT aEt & e
¥ 9rgar g fFami #1150 zo7 fEew
# feama ¥ faar st

aarafT wgE, gIF TETT qEAIA
9 Ay S {7 A SR F1r ], ¥ ag
dY HT FT FAT ARAT § | TATSA
AW JAAF ATL A, 1 G 5 HWT
qET TRT E, TH FT GRQATHIOT GHT
TifgT AT 39 F A9 9T AT AW
F1 gore f@ar mr | A€ TR
Tifgr fF 3 faenfoat &1 a9 &
fa e % 97 gEow ¥ |t
F ATH 9T (oW 1T § I FT AA
T

™ W F gErfaT §e9 W famw
T & S IR #T A & AT
39 vy § & WY OF J19 FHAr qIEm
—zo faoelt Y qFTRIT A FOG F
wefr foer )@ 3, 3@ faa swar qrEt @
T F QTG FT TG G0
Tifga qOT AEFIE OF AFEE R
frgair g =fgr | wma & =
FaEr & o fawrfa & o, 37 F1 =
AN FAT ATEA |

T & AT &Y IF F e WY -
= AT ATEIA—IET I AT FAAT qTEf
F AN A qT FHAG qUIE F ANT I,
#fedt #1 I9F O q@ gAAr A0,
FIT EAHIWN AG gAr AR |
F99 qET F qWT T I FB FAT §,
I AR W R E AT &
oI FTAT § fF Far qrEt #1 q@R
fafera & & smar At sTATHT A 97
FGN |
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T WSS F 99 § A9y 1w qET
FQTE |

PROF. DILIP CHAKRAVARTY
(Calcutta South) : Mr. Chairman,
Sir, I rise to support the motion of
thanksy moved by my hon’ble friend,
Shri Karpoori Thakur. The acting
President in his address has mention-
ed that the people have given a clear
verdict in favour of individual free-
dom, democracy and the rule of law
and against executive arbitrariness,
the emergence of a personality cult
and extra-constitutional centres of
power. It further says that the trau-
matic experience of the last two years
during which many atrocities were
committed on the people and they had
to undergo untolq sufferings and some
have even died, has brought home
the relevance of this.

Mr. Chairman, Sir, only day before
yesterday I visited the Presidency jail
in Calcutta, In spite of the statement
issued by the West Bengal Chief Min-
ister, from time to time, that all the
political prisoners had been released,
even today there are 152 political pri-
soners languishing in the Presidency
jail alone. There will be a little more
in Alipore Central Jail. These are
the two jails in my constituency in
Calcutta South. There will be many
more if we include the figures of all
the jails in West Bengal. I do not
know the position in the rest of India.
I believe the total figure wil] be stag-
gering. I would urge on the govern-
ment to see to it that not a day is lost
before the large number of prisoners
who are detained without trial and
languishing in jailg are released.

I was listening with rapt attention
to the speech of Mr. Stephen, whose
English language was very nice. He
was shedding crocodile tears about
the rule of law. He referred to the
withdrawal of the Baroda dynamitt
case against Shri George Fernandes
and some other cases. The prisoners
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whom I met in the Presidency Jail
told me that cases had been institut-
ed against some of them and they
were first produced before a court of
law in 1970. But the judges have
been transferred thrice and the cases
are going on even today in 1977.
They are languishing in the jails.
When Mr. Stephen refers to enforce-
ment of the rule of law, at least we
on the treasury benches have a ditfe-
rent view about rule of law. Mr.
Stephen conveniently forget the
powerful speech delivered in this
House by my friend, Shri George
Fernandes. The whole thing was frau-
dulent. The other day Mr. Charan
Singh, the hon. Home Minister, point-
ed out that the emeregncy was im-
posed only on the advice of the Prime
Minister and the cabinet was inform-
ed of it only subsequently. My
friend, Shri Ashok Dutt wag right
when he was lamenting over Mr.
Chavan, the giant of Maharashtra,
who had his backbonz2 transformed
into jelly and did nothing! Instead
of touching on this and other com-
plaints against them, they are trying
to divert the issue. I suggest to the
government that it is time that we
declared a general amnesty for all
political prisoners of all categories.
This is the need of the hour. The
people of India have really transform-
ed the whole country by taking the
first step towards a silent revolution.
To quote Shri Ashok Dutt again, this
is the first time in the world that a
dictatorial regime could be removed
peacefully through the ballot box.
It js only meet and proper that the
others who are in jail were also re-
leased. They are with ug in spirit
and they are counting their days.
This is very urgent. I bring this to
the attention of the Housa in the
hope that it will receive support
from all sections of the House.

On page 3, the acting President has
said:

“One of the very serious develop-
ments in the recent past was the
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[Prof. Dilip Chakravarty]

erosion of the freedom and impar-
tiality of the media of publicity and
information.”

In this connection, I recall the ar-
rest of Shrimati Durga Bhagwat, the
noted Marathi literature, whose only
fault was that she quoted Ghor
Krishan Ghose (after translating it
into Marathi) in the Presidential Ad-
dress jn the Maharashtra Sahitya
Sammelan in September 1975, where
the Chairman of the Reception Com-
mittee was Mr. Chavan, the present
Leader of the Opposition. TFor that,
Shrimati Durga Bhagwat wag made
to languish in jail. What about the
arrcst of Ghor Krishan Ghose, Barun
Sen Gupta, Malkani, Kuldio Nayar
and so many other eminent journalists
all over India?

In subsequent paragraphs, the act-
ing President has assured the House
that the government ig pledged to the
removal of destitution within a de-
finite time-frame of 10 years, etc.

In spitc of very tall claims made by
my friends opposite, the Congress
could mot successfully hoodwink the
people about the so-called economic
programme. In the economic sphere,
the Government has promised to re-
move poverty within ten years and
pursue an employment oriented pro-
gramme with emphasis on agricul-
ture, agro-industries and small and
cottage industries. If the Government
can achieve it, nothing better can be
conceived ©of. In this context, the fol-
lowing facts should be borne in mind.
There was no remarkable improve-
ment of the economic condition of the
toiling masses during three decades
of Congress rule. The common men
suffered heavily under the pressure
of inflation, circulation of black money
and ever rising cost of living. In a
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recent unofficial survey, it has been
found that there has b2en a 41 per
cent rise of assets ,f 20 big industrial
houses. The rate cf profit of some im-
portant houses rose up to 58 per cent
in the last three years. Many com-
panies recorded 20 per cent rise in
gross profit whereas growth of medium
size industries showed a marked
decline in assets and sales. OQne
wonders how such phenomenal 1ise of
monopoly capital was possible in spite
of the Monopolies uand Restrictive
Trade Practices Act and various
legislations which were enacted by the
Congress Government for restriction
of profit and windfall gains. A
thorough shake up of the Economic
policies is required to bring about a
balanced economy.

Many years ago, in Lhis House Dr.
Ram Manohar Lohia chalienged the
Government—Pandit Nehru was
on was on this side—that about 70
per cent of the people were living
below the poverty line. Pandit Nehru
challenged Dr. Lohia’s statement. But
within 24 hours, he had to agree with
what Dr. Lohia had said. So, I advise
my friend opposite to read what Dr.
Lohia had said just as my friend Shri
Fernandes, has advised them to read
the speeches of Comrade Dange,
Indira Gandhi and gall that.

About external relations, the Rash-
trapati has assured us that the Gov-
ernment is going to follow the path
of genuine non-alignment. Here I am
reminded of Dr. Lohia. Both inside
and outside the House, he used to
mention that in the Parliament there
was Moscow lobby and there might be
even a washington lobby but there
was no Indian lobby. This Govern-
ment, I am sure, will develop the
Indian lobby, will pursue a policy of
real non-alignment without leaning to
this or that side. With charity to all
and malice to none, should be our
foreign policy. So, let us re-frame
our foreign policy. I am sure the
Government is going to do it.
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The Education Minister is here.
Here I would like to quote what his
predecessor has done. I am quoting
in Hindi from an article giving the
life sketch of the great rising intellec-
tual of India, i.e. Sanjay Gandhi. The
name of the book is ‘Nibandh Rasmi,
Nina Rublications, Nai Sarak, Delhi-6’
for primary students. My (riend who
was reading this, had suggested that
this thing was done only to hoodwink
the people at large.

“Mrer T g, ey AT, ey
qTF, T A @At F g 7,
T W, Ay F guE #7149, TATE
T AR S a¥ 37 fawwdt g wena-
gZ, BIa WA T GrEY FT T Fat
A% & I o WA F 9IX gw qd
qaTF qEZ F9T AE F ATH ¥ THERA
g

‘g arfew foem wrew § @
gt freg 3== foem st 47 & fAg
I® INAT VAT T | T O TR
gU T WETATA F AT F) A A &,
gfre wrea A1 M Al @ar @t

“IFE AT AqWA, TFAF A,
afesm g sreafaam &1 ofe
gy gy, Wl AR #F Arfaew
frar”

I am not afraid of interruptions,
though it is my maiden speech. You
spend a little money. The address is:
Nibandh Rasmi, Nina Publications,
Nair Sarak, Delhi-6. I can present you
a copy tomorrow.

I was talking to my friend Prof.
Nurul Hasan, a member of the other
House. I told him that I was going to
take up the type of educational policy
that he was pursuing in this country.
With a smile, he informeq me that he
would join the Delhi University. 1t is
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up to the new Education Minister to
decide whether he should allow such
books to spoil our students and our
future generation.

Mr Chairman, Sir, this publication
and similar publications in many
other regional languages of India,
should be withdrawn instantly,

I would now make one small point
on education, A policy of discrimina-
tion is there in the treatment i.e.
between teachers and non-teachers in
colleges and universities; and between
Central universities and the so-called
State universities. If India is one,
there should be one uniform policy in
relation to teachers and non-teachers
in all our universities.

I would now like to mention about
a memorandum submitted by the
Bihar Chhatra Sanghursh Samiti only
the other day, to the Acting Presi-
dent, I woulq like to remind, this
House, through you Mr Chairman,
that in the Bihar legislature there is
a vacancy of 65 seats. These vacan-
cies occurredq due to the resignation
submitted by those members who res-
ponded to the call of Lok Nayak
Jayaprakash Narain. As had been
rightly pointed out by my friend
Madhu Limaye, the mandate expired
on 18th March 1976; and they started
acting on the so-called mandate, after
18th March 1976. It is time that the
Home Ministry and the new Govern-
ment saw to it that people in different
parts of India can give a fresh man-
date for the formation of new State
Government. Recently, we have seen
that a call has been given to the people
by Lok Nayak Jayaprakash Narain.
It is time that we should have fresh
elections for the State assemblies.

Mr. Chairman, Sir, Mr. Stephen has
to-day made a submission. I think it
should not pass unnoticed. While
wxpressing his sense of respect for
Lok Nayak Jayaprakash Narain he
was comparing our efforts and our
expression of respect to Lok Nayak
Jayaprakash Narain to the Congress
party’s salutations to Sanjay Gandhi.
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SHRI M. RAM GOPAL REDDY:
No, no.

PROF. DILIP CHAKRAVARTY: 1
think so. I would compare Loknayak
Jaiprakash Narain only with the
position which was occupied by
Mahatma Gandhi before the 30th
January 1948. There is jothing wrong
to respect a person who never asked
for anything, who never asked for
any reward. Your Indira, who spent
only six months in jail, claimed to
have a dynastic rule and claimed that
she had contributed so many things
to the country, without rememnbering
those who laid down their lives for
the country’s freedom, those who
suffered and languished in jail, iakhs
and lakhs of people in the country. 1
know some of their woes and their
suffering. Without caring for them,
the lady dared to claim about her
contribution to the zountry.

Shri Stephen has mentioned, as you
will see from the print of his speech,
that peninsular India took up a diffe-
rent position from that of Northern
India. What do2s he mean to say?
Does he mean to vay that peninsular
India is different i{rom the rest of
India? We do not think so. I will
remember it and when the election is
coming we shall see how peninsular
India reacts. India is one. There is
no peninsular India and Northern
India as such; there js only one India.

To my utter surprisc and to my
utmost pain, I was reading the state-
ments issued from day te day by the
former Prime Minister in accusation,
sometimes against Loknayak Jai-
prakash Narayan, sometimes against
Shri Morarji or some other respected
leader of the freedom movement, and
they were all done in the name of
Mahatma Gandhi. Here is a book with
me from where I am quoting. Writing
on the Congress position, Gandhiji
stated on 27th January 1948:

“Let the Congress now proclaim
to itself and the world that it is
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only God's servant—nothing more,
nothing less. If it engages in the
ungainly skirmish for power, it will
find one fine morning that it is no
more. Thank God, the Congress is
now no longer in sole possession of
the field.”

During the 30 years, my {riends of
the Congress totally forgot about
Gandhiji’s writings. They thought
they could hoodwink the ignorant and
suffering people of India for all time
to come. Fortunately, they could not
do it. I am quoting another excerpt
of Gandhiji himself. On 29th January,
1948, only 24 hours before his death,
he said:

“Though split ints two, India,
having attained politicai indepen-
dence through means devised by the
Indian National Congress, the Con-
gress in its preseat shape and form,
as a propaganda vehicle and a
parliamentary machine, has outlived
its use. India has still to attain
social, moral and econcmic indepen-
dence in terms of its seven hundred
thousand villages, as distinguished
from its cities and towns. The
struggle for the ascendency of civil
over military power iz bound {0 take
place in India's progress towards its
democratic goal....It must be kept
out of unhealthy competition with
political parties and communal
bodies. For these and other similar
reasons, the AICC resolves to dis-
band the existing Congress organisa-
tion and flower into a Lok Secvak
Sangh under the following rules
with the power to alter them as
occasion may demand.”

These were the last suggestions of
Gandhiji to Congressmen. But Con-
gressmen did not listen to that.

And what did they do? As an in-
dividual, I spent my first ten years
of political life within the Congress,
from 1938 to 1948. Then I came cut
with the Socialists. But in 1977 what
was my last experience with the Con-
gress? On 6th March, while I was
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addressing an election meeting, I was
hit on the head with the shout of
“Vande Mataram”. That is the
present-day Congress.  So, try to
understand and start re-thinking after
going through Gaudhiji's writings,
which I am afraid many of you have
not done.

I\}IR. CHAIRMAN: We have to
finish the discussion today. We shall
continue till 7.30. Tomocrow the hon,
Prime Minister will reply.

SHRI V. ARUNACHALAM (Tir-
unelveli): So far only one Member
from the ATADMK has bkeen called
and he has taken only two or three
minutes. So, may I request you to
accommodate at least two more Mem-
bers from our Party?

SHRI B. N. SINGH (Hazaribagh):
May I know how many Members can
speak today?

MR. CHAIRMAN: Six Members
may now speak, Five minutes each.

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): So far, our Party has
not been called.

THE MINISTER OF PARLIAMEN-
TARY AFFARS AND LABOUR
(SHRI RAVINDRA VARMA): It
was decided that we would sit up to
7.30 today. If the hon. Members feel
that they can sit longer so that more
Members can speak, therve should be
no objection. Otherwise, according to
the schedule of Government business
which has been accepted, the Prime
Minister will reply tomorrow morning.
I am in the hands of the House and
your good self.

MR. CHAIRMAN: We can sit up
to 8.30.

o A medY ¢ aqgfa S,
93 T AAY T gIT IgoT FY AT
fr gaT % fav & fag Wi T v
qrar § | I9% ang F6T a7 F@ 7 A
FTAG § FA JARIT TEql #Y
1T N FT A feAr e T

CHAITRA 14, 1899 (SAKA)

Address (M) 186

SHRI VASANT SATHE (Akola):
Even if we sit till 8.30 there may not
be proper satisfaction to the Members
who want to contribute because ¢very
one will be going away as soon as he
finishes speaking, and there will be
no audience. So, if you are extending
by one day, the prime Minister can
reply tomorrow evening. We can
continue this debate tomorrow after
the Question Hour and Calling Atten-
tion.

19 hrs.

Whosoever did not speak so far
remaining on the list can contribute
tomorrow by 2,30 or 4 p.m. Then the
Prime Minister can reply. When you
are already extending it by one day,
why don’t you agree to this? If you
are going to sit upto 8.30 p.m. it will
strain us too much.

SHRI RAVINDRA VARMA: In
view of the Government Business for
the current session, I regret, it will
not be possible for us to accept the
suggestion that the whole of tomorrow
should be kept apart for the continua.
tion of the debate. At the moment,
we have requesttd the Prime Minister
to reply to the debate early tomorrow
morning. But if it is the pleasure of
the House, we may extend this debate
by another hour or so today. But
according to the Government business
for this week, if the whole day to-
morrow is devoted to this debate,
then the whole schedule will be in
jeopardy. Therefore, through you, Sir,
I would request the hon. Members
not to insist that tht debate should
be extended for more than one hour
tomorrow.

SHRI S. KUNDU (Balasore): In
that case, it is better we should
adjourn today by 7.30. Look at the
staff who come at about 9 AM. Some
of us have also come at 9 A.M.

MR. CHAIRMAN: Please, let us

continue till 7.30 P.M.

SHRI S. KUNDU: 1 know that our
Prime Minister is a very pleasant and
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[Shri S. Kundu]

very accommodative person. I am
sure the hon. Minister will show the
maximum capacity of accommodation.
I find that some hon. Members do not
speak for more than five minutes.
Therefore, it is possible, through our
Minister, to convey our Ifeelings to
the Prime Minister about our desire
to participate in the debate and to-
morrow, say, within maximum of two
hours, everybody can speak. Within
two hours, about 20 speakers can
finish their speeches.

MR. CHAIRMAN: We shall con-
tinue till 7.30 P.M. today as suggested
by the hon. Members. Tomorrow, we
shall devote one hour.

SHRI RAVINDRA VARMA: During
the current session, if the Govern-
ment business spills over to the after-
noon tomorrow, then we will not be
able to complete all that we have for
the current session. Therefore, 1
would request the hon. Members to
agree to the proposal that we continue
the debate for one hour tomorrow and
then request the Prime Minister to
speak.

MR. CHAIRMAN: So, to-day, upto
7.30 P.M. we shall continue the debate.

AN. HON. MEMBER: Tomorrow
again if new Members come and fill
up the list?

MR. CHAIRMAN: No more views.
Mr. Kumari Ananthan.

SHRI KUMARI ANANTHAN
(Nagercoil): Mr. Chairman, Sir, 1
rise to support the motion moved by
Shri Karpoori Thakur. I come from
a constituency which is the southern
most tip of India—Nagercoil.

It was reprosented twice by our late
lamented revcred leader Sri K.
Kamaraj who was pushed to the far
‘end of his life by emergency and the
atrocities that came in its wake.
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When he heard that emergency was
declared and leaders of eminence
were arrested, he was shocked. He
fell ill. He thought of waging a last
battle against the erstwhile govern-
ment. A resolution was passed as per
his advice and guidance, requesting
the people to be ready to do any
sacrifice to get back the civil liberties.

On October 2—on the birth-day of
the Father of the Nation—Kamaraj
breathed his last. He died a sad man,
He died with a broken heart.

After his death, “Bharat Ratna”
was awarded to him. When he was
alive, his garden was destroyed. All
the flowering trees which were plan-
ted, nursed and reared by him were
uprooted. When he was a dead man,
a few flowers were thrown on his
lifeless body. I can compare the
award only to those flowers thrown
on his body.

Sri Kamaraj was insulted even after
his death. The Charka which adorned
his memorial at Guindy was dcmolish-
ed and thrown in the dustbin. The
ancient, sacred Charka which was
revived by Mahatma Gandhi was
destroyed by Mata Gandhi.

When our revered leader and Prime
Minister, Shri Morarji Desai came to
Madras, he saw the memorial and took
note of the missing Charka. He was
pained to hear all about the removal
of the Charka. On that very day, he
made a public announcement that the
Charka will be placed again in the
memorial. Now, I am sure, the
Charka will find its place again in the
memorial as it was promised by a
leader who will keep up his words.

Under the previous Government, the
people were terror-stricken. Even
friends could not meet and converse.
The fear phobia was hanging around
everywhere. Nobody could express
his feelings. At no time in the annals
of Indian history so many people
were sent to jails. As it was said in
the morning by Mr. Kamath, the
MISA is not Maintenanca of Internal
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Security Ac¢t but it was Maintenance
of Indira Sanjay Act.

Our forefathers placed at the alter
of Bharat Mata everything they had,
everything dear and near to them.
What for? They never thought of their
stomkach or mouth. They thought of
their soul ang heart. They got free-
dom. Freedom means freedom of ex-
pression, freedom to assemble, free-
dom to ecriticise and freedom to
dissent.

But alas, everything was suppressed
by the previous Government in a
brutal manner. Good people were
thrown in prison. Good officers and
employees were thrown out of their
jobs.

Our original Constitution is one of
the best constitutions in the world.
Much thought was given to each and
every word. The Constituent Assem-
bly sat for two years, eleven months
and eight days. The consideration of
the draft Constitution took 114 days.
The people of India were .given eight
months to discuss the Draft Constitu-
tion and to make their suggestions.
As many as 7,635 smendments were
proposed and 2,473 amendments were
gctually discussed by the Constituent
Assembly. But the Constitution
(Forty-Second Amendment) Bil was
rushed through in a very hasty
manner. The people were not given
the chance to discuss and express their
opinion. Numerous MPs were lang-
uishing in jail when they should have
been in Parliament appzaling to the
conscience of the members of the
then ruling party. The previous Gov-
ernment could allo: only ten days for
this purpose. Only 50 hours were
spared for amending 59 clauses. Not
even an hour was spent for each
clause,

This is what Motilal Nehru had said:

“It is obvious that our 1irst care
should be to have our Fundamental
Rights guaranteed in a manner
which will not permit their with-
drawal under any circumstances.”
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By trampling upon the Fundamental
Rights, the former Prime Minnter
went against the wishes of her own
grand-father.

Then, Pandit Jawaharlal Nehru

said:

“A Fundamental Right should be
looked upon not from the point of
view of any particular difficulty of
the moment but as something that
you want to make permanent in the
Constitution.”

The former Prime ¢« Minister went
against the wishes of her own father
even.

Again the late Mr. Feroze Gandhi
had pleaded and fought for the rights
of the press. By his untiring effort,
the Parliamentary Proceedings (Pro-
tection of Publications) Act was
passed in 1956. Even this Act was
repealed by Mrs. Indira Gandhij in
1976. Thereby, she went against the
wishes of her husband.

No news regarding the feelings of
the Opposition could be sent to the
outside world. Now, the Janta Gov-
ernment has removed all the obstacles
in the way of the free press. The
press will find its expression. The ex-
pression of the people will also find
a place in the press. So, New Delhi
has really become News Delhi. 1t has
good news to the world that demo-
cracy will prevail and remain for ever
in this country and that nobody can
suppress it.

The former Prime Minister went
against the wishes of her grand-father
she went against the wishes of her
father; she went against the wishes
of her husband and she went against
the wishes of the people. So, every-
body went against her Government
and voted her out of power. In
Thirukkural, there is a couplet which
is as follows:

ALLARPATTU ATTATHU AZHUDHA
KANNEER ANTRE SELVATHAI
THEIYKUM PADAL
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[Shri Kumari Ananthan]
The translation goes like this:

Is not the tears of grief shed by
the lives who can't brook more a
weapon strong which will file off a
monarch’s wealthy store? Yes, it is
the tears of the people which pierced
the armour of the previous Gcvern-
ment.

Sir, as there is no emergency, in-
ternal or external we are free from
bondage. The chains that have tied
our body and soyl have been broken
to pieces not by bullets but by ballot.
Now we breath the air of freedom.

The people of India have asserted
their rights. Hats of to the people of
India.

Sir high hopes have been aroused.
We have to fulfil the aspirations of the
people.

The previous Government squand-
ered money on useless propaganda
media to further their own ends. Even
important works like the Railway
line connecting Kanyakumari has been
slowed down. I will request the Rail-
way Minister to expedite this line.

In my constituency there is no in-
dustry of any worth. If a chemical
Industry is started using salt as the
raw material which is abundant in our
place, many people will find employ-
ment. Also, Sir, for want of nuts,
many cashew factories have been clos-
ed, throwing thousands of men and
women out of work, In Kanyakumarj
District there are many rubber estates.
We have the finest Latex in the world:
we can start rubber factories also.

Our people are assured of a good,
clean Government. But we have to
undo the wrong done by the previous
Government. We have to institute
Commissions to investigate the Nagar-
wala episode., This Commission may
be able to tell us why Nagarwala and
the investigating officers were promo-
ted from this world to the other world.
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Were they in the way of anybody's
world of pleasure? They disappeared
from this world in a very suspecious
manner.

A thorough investigation should also
be made into the Marutj affair. Tho-
ugh no car came out of this socalled
Maruthj Factory, truckloads of mate-
rials will be found out which will
point out the wrong-doers and their
activities,

The present Government surely owes
a duty to expose the untruth of the
past Government.

There was consistent propaganda
that Jansanghis burst Kamaraj's
house on November 7, 1966 and that
Kamaraj’s supporters who vote for
Janatha are therefore traitors, Pos-
ters to that effect were displayeq all
over 1amil Nadu. ] want to ask some
questions. Who was the Prime Minis-
ter at that time? Wag it not Mrs. In-
dira Gandhi? Why did Nanda resign
from his Home Ministership? ‘Why
did not the then Government think it
fit to publish the report regarding the
incident? What is the truth? Yes,
the truth will come out one day and
those people who printed posters will
hang their heads in shame.

Sir, some Hon, Members from the
opposite side voiced concern about the
Sarkaria Commission Report. Though
I am not competent, I can say as a
member of the ruling party that jus-
tice will be done. Our measuring
yard will not shrink or bend for any-
body. Likewise, nobody will be left
out of enquiries by Commissions. Yes,
our Janata Government will see that
all wrong-dowers are spotted out and
brought to book. We will uphold jus-
tice,

I want to make another point, Sir,
While the hatchet men of the hellish
black laws need to be replaced, good
men are not lacking in administration.
Such men should be entrusteq with
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responsibilities. Their hands should
be strengthened. Then only they will
discharge their duties without fear or
favour. The fear complex must go
from the minds of the people. Those
hearts which are engulfeq with fear
and terror will not blossom forth with
good ideas of fragrance. Gandhiji
‘wanted to get rid of fear from the
hearts of the people. The dreams of
Gandhiji have come true. The coun-
try is under the stewardship of a true
Gandhian, Shri Morarji Desai, who
wil] not alter his path or falter in his
deeds,

We have rediscovered India. Let me
quote Rabindranath Tagore:

“Where the mind is without fear
and the head is held high,

where knowledge is free,

where words come out from the
depth of truth,

where tireless strivings stretches
its armg towards perfection,

into that heaven of freedom, my
Father, let my country awake”.

The prophetic dream has come true.

The only way to thank the courage-
ous and bold people of Indig who liv-
ed and acted upto the expectations of
poets like Tagore and Barathi, is to
do our duty and serve them well.

Let me thank our Acting President

for his address. Let me thank the .

Speaker for permitting me to speak
and let me thank one angd all for lend-
ing to their ears for some minutes for
the maiden speech of 3 young man
who hails from Kanyakumari where
Vivekananda medidated three davs
before attaining sublimation. Let us
remember the clarion ca'l of that
great sage and patriot: ‘“Awake, grise
and stop not till the gogl is achiey-
ed”. )
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SHRI B. K. NAIR (Mavelikara): I
shall make a very short speech. T
come from Kerala. The pattern of
voting in Kerala hag been quite diffe-
rent from what it has been in North
India; the same applies to the other
States in South India. But no men-
tion has been made in the President’s
Address about the difference in the
pattern of voting. What has been said
is that the entire people of India have
voted in a particular line, The entire
people of India have not voted in a
particular line. In regard to the sou-
thern States, the voting pattern has
been different, and this fact has not
been mentioneq in the President’s Ad-
dress.

In the President’s Address, it-has
been said that the Government is ple-
dged to removal of destitution within
a definite time-frame of ten years.
This is a tall claim for any Govern-
ment to make. Crores of people are
involved, and 70 per cent of the peo-
ple of India are below the poverty
line. There is no magic wand by
which the poverty of the entire nation
can be removed in ten years. There
should have been concrete and detail-
ed programmes mentioned by the Gov-
ernment. When they say that rural
development would be taken up, there
should have been definite point by
point clarification as to what projects
will be taken up.

My own suggestion is that the en-
tire Tural economy can be revived
only by giving a proper and reason-
able price to the farmers. The actual
cost of production should be the basis
for the assessment of the price of the
produce. To have the same price
structure for the whole of India will
not be correct.

In order to remove the poverty of
the rural masses. one step shoulq be
to provide for a uniform wage rate
for all agricultural workers through-
out the country. There should be no
disparity in wage rates. For exam-
ple, in Kerala, we are paying Rs. 7
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each to women ggricultural workers
and Rs. 10 each to men agricultural
workers, whereas in Andhra Pradesh
where agriculture is more remunera-
tive, the wages paid are less; so also
in the Thanjavur delta, the wages
paid are less. I do not think that
there is any justification, whatsoever,
to have this sort of disparity in the
wages of agricultural workers, parti-
cularly in view of the fact that in
almost all other organizeg industries
like cotton and sugar, more or less unj_
form wage rates have beepn brought
into force. Why not have this uni-
form wage rate in the fleld of agri-
culture also which is now being es-
tablished on a State wide basis? The
prices are fixed on a uniform basis.
The wages also must be fixed on a
uniform basis.

My own suggestion about rural de-
velopment is to go in for a nation-
wide programme of house-building
for the poor people. It hag a two-fold
advantage; one is providing shelter to
the poor man; and the other is prov-
viding large scale lemployment. If
the_locally available material is util-
ised, it provides still a larger scope
for employment. In Kerala we had
this programme of providing one lakh
houses for the poor; and within a pe-
riod of two years or so we have been
able to provide not less than 65,000
houses, and the remaining houses are
also being built. This has provided
large scale employment to the poor
people thereto the brick-makers, to
the lime-makers, masens, carpenters
anq other categories of labour etc.
Therefore, as a measure of providing
large scale employment in the rural
areas, house-building for the poor peo.
ple—low cost housing—may be one of
the programmes adopted by the Gov-
ernment. The Government should go
in for an intensive geological survey
of the country. Some steps have been
taken in this respect. but if we want
to have mineral development, an in-
tensive geological survey is necessary
and it will brighten the entire coun-
try-side. That will also provide em-
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ployment and that is the only way by
which we cap build up a new eco-
nomy.

We talk and complain of migration
from the rural areag to the urban cen-
tres. One way of tackling this pro-
blem is to insist that industries should
hereafter be opened in rural centres
only. There should be no encourage-
ment to industries coming up in urban
areas. The scope of industries should
be increased in the countryside and
once the industries are taken there,
there would be more scope for em-
ployment and the entire village life
would be brightened. People would
not come to the urban areas for find-
ing employment, Communication
would be improved and the general
health would be improved in the vil-
lages. This is one way of improving
our rural side. We should insist that
industries should hereafter, as far as
possible, be set up in the countryside.

There is another important matter
to which I would like to draw-the at-
tention of the House. There are lakhs
of fishermen in our country residing
on our external coastline. They are
the neglected and forgotten people.
If we develop this sector and provide
the required facilities, a lot of relief
can be provided to them. The fisher-
men as a class are taken for granted,
nobody has even spoken a word *bout
them. They continue to be in po-
verty: they continue to be in misery;
there is no proper housing for them
and no attention is paid for education
of their children. As I said, they are
just taken for granted. If we take
into account the value of what they
are producing on the one hand and the
wav -they are living on the other, it
would be clear that they are not get-
ting a fair deal. Their occupation ac-
cures a lot of benefit to the nation,
but thev continue fo live in mfisery.
Government should take action to nro-
vide amenities to them, provide faci-
lities for the education of their chil-
dren and open up new fishing har-
bours. With a small investment of
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meney, Government will be able to
provide lange scale employment to
these people, which would result in
the improvement of economy of this
country.

Now, I would like to say a word on
behalf of the members of this side
to the hon. Members on the other side.
We offer our whole-hearteq coopera-
tion to the Government in power. We
may have our differences, but we ex-
pect that hereafter the speeches from

the other side will be based on rea-:

son and not mere emotion or passion
and will be giving more light than
heat; there will be no acrimony and
hatred. As I said, we are here to co-
operate with them constructively.
They should consider our suggestions
with an open mind. We do hope, this
phase of acrimony and vituperation
and heat will certainly cease shortly.

Lastly, I would like to say that if
you think of India, divideq into South
and North, and if you identify the Ja-
nata Party only with the people in
the North, we will not be strengthen-
ing the forces of integration of the
country and building of a united India.
Even if for the time being, because
of anger, you want to identify your-
self with the Hindi-speaking area as
against the South, I do hope, at least
when you come to matters of adminis-
tration or to laying down policies, at
a later stage, you will give proper at-
tention 'to the conditions in South, our
grievances and demands. ] do hope
the Government under Shri Morarji
Desai will not be so short-sighted and
prejudiced as to ignore our grievances
and demands, We should all join to-
gether to preserve the integrity and
stability of the country. Sir, up to
now on different occasions, we
have been witnessing instability in
certain States, some governments go-
ing and some other party forming the
government or coalitions ceming up.
That sort of instability in the State
level iz something which we can
afford but not instability at the Cen-
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tre. " This government shoulq coatinue
for the full period whatever ghortcom-
ings may be there. It i in the inte-
rests of all of us and it is in the inte-
rests of the entire nation that there
should be no instability injected into
the present structure. This govern-
ment should continue to get support
from all sections of the Parliament.
But one thing. The government also
should try to remove any element of
distrust or any element of a feeling of
distance that some sections might feel
about it and they should try to Lring.
about an atmosphere of confidence and
mutual co-operation. That also will
make for stability in the administra-
tion because in the nascent stage we
should not have any feeling or even a
threat of instability in the centre and
it is in the interests of all of us that
we co-operate fully and wholeheart-
edly for a stable and healthy govern-
ment,

I think Mr. Morarji Desai, our re-
vered leader and our other friends
over there who till the other day were
in the Congress and manyv of them had
been in the State administration can-
not in a soirit of politic%i—ﬁ\ugfé:
put the entire blame for whatever
shortcomings that are there on the
Congress Party, Some of them were
holding positions in the Central gov-
ernment and some also in the State
administration. For whatever prob-
lems the countrv js facing vou cannot
vut the entire blame on the Congress.
Shortcomings are there. So, let us in
a spirit of. not forget and forgive, but
in a snirit of understanding andq heal-
thv co-oneration forget all that has
hapoened in the election and try to
met on with the job of providing em-
nlovment for the masses and banish-
ino povertv from the lanq which is a
eolossal job. T hops the same spirit
of co-oneration .and understanding
will be forthcoming from the all sides.

MR. CHAIRMAN: Shri Ramanand
Tiwari—not here. Shri Samarendra
Kundu—he ig also not here. Shri Hu-
kam Dutt Narain Yadav—also absent.

Yes, Shri C. N. Viswanathan,



199 Vice-President’s

SHRI C. N, VISWANATHAN (Tiru-
pattur): First I wish to congratulate
the present government on introduc-
ing so many drastic and welcome mea.
sures like reinstatement of the dismis-
sed railway employees. Though it is
a big problem, the government has an-
nounced its decision so soon after its
formation.

In the early stage itsel? there was
an adjournment motion regarding
Jammu and Kashmir and the Home
Minister and the Prime Minister an-
nounced that there will be elections
within three months. At the same
time, we were expecting the Home
Minister and the Prime Minister to an-
nounce the date for elections in Tamil
Nadu as also in Pondicherry. The
Janata Party has also said that they
are ready 'to face the people any time.
In Tamil Nadu we are at present hav-
ing President’s rule after the dissolu-
tion of the Assembly in 1976. The
DMK Government was removed by
the former Prime Minister due to cor-
ruption and misrule. The Report
given by the Sarkaria Commission has
been laid on the table of the House.
When we asked the Prime Minister
and the Home Minister about its fur-
ther sitting, we were told that it would
take its owp time and that the law
would take its own course. Nearly
three months have elapseq but the
date has not been announced when the
Sarkaria Commission will sit in New
Delhi or in Tamil Nadu,

Sufficient evidence has beep given
to show that the DMK Government
has misused their power and there
has been corruption in so many De-
partments of the Government. They
utilized the Government machinery
for their own nurpose. They have
built houses. Six cases have been

proved. No chargesheet hag bren
given so far. No action has been
taken against the ex-Ministers in

Tami!' Nadu. ex-Ministers in Tamil
Nadu are misusing their power again,
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I can prove that. ex-Ministers with
the aid of police and others have
misused the power at the time of
polling. In my Constituency too it
happened like that. I do not know
with whose encouragement they are
still doing that. I think Government
will frame charges against the corrupt
Ministers. Action can be taken
against them under Criminal Proce-
dure Code.

Justice must be done in proper time,
otherwise it is of no use. Justice
delayed is justice denied.

There are so many cases against the
DMK Government and ex-Ministers.
Why is Government hesitating to take
action and waiting? We do not know.
I hope the hon. Prime Minister will
announce dates for Pondicherry and
Tamil Nadu election and he will an-
nounce the date for the sitting of the
Sarkaria Commission.

I want to draw the attention of the
hon. Prime Minister against the Land
Reforms Act. In Tamil Nadu they
had fixed ceiling of 15 standard acres
for a farm. We want to know whe-
ther 15 acres will continue or it will
be reduced further and the poor for-
mer will be allowed to have Jand.
There are sO many benami transac-
tions. Whether the former Govern-
ment whom I do not blame did zome-
thing or not, whether proper wages
have been given to the farmer or not,
I want to say that Janata Government
shoulq take immediate steps to give
proper wages to the poor labourers
who are getting only Rs. 2 per day.
They are labouring for Rs. 2 per day.
What is the value of Rs. 2 these days?
Tt is not more than 50 to 60 paise.
In Tamil Nadu the agricultural labour-
ers are very poor. Wages have to be
given according to the Act. Although
the Act is there nobody is giving pro-
per wages to the agricultural labour-
ers. Land Development Banks which
had given loans to the farmers are
collecting these loans forcibly from
the farmers. If the farmers are not
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paying the loans sometimes their mo-
tors, their pump sets etc. are seized;
sometimes their vessels are being
taken away from their houses by
thr ;e Land Development Bank offi-
»#%3. 1 had attended so _many cases;
{ asked them to give some time to the
farmers. There is no Assembly there.
That is why the officers take the law
into their own hands and they are
collecting vessels also from these poor
farmers, I request the Prime Minis-
ter to ask these Land Development
Bank officers to wait for some more
time to recover the loan from the
farmers.

I wish to draw your attention to one
other point. The DMK Slum Clear-
"ance Board Chairman was asked to
pay fine for the violation of the Cus-
toms Law. I don’t want to name the
ex-MLA, the Slum Clearance Board
Chairman. He and his wife had
been arrested and they paid the fine
in the Customs Office itself.

AanN HON. MEMBER: He has been
< quitted.

SHRI C, N. VISWANATHAN: Mr.
Kumari Anandan talked about Mr.
Kamaraj.

AN HON. MEMBER: The time is
already five minutes past 7-30.

MR. CHAIRMAN: If you have no
objection I can extenq it til] 8. 1I
think you have no objection.

SHRI K. MALLANNA (Chitradar-
ga): The Parliamentary Affairs Min-
ister js there. The Prime Minister is
there, Let them re-fix some time to-
morrow as it is very difficult now to
sit further,

SHRI C. N. VISWANATHAN: It
is not New Delhi, it is News Delhi, —it
will carry out news to other parts of
India. There are number of things
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needed in my constituency. I don't
want to go into this in detail. But I
want to tell one thing to the Govern-
ment. In my constituency nearly
Rs. 17 crores worth of sandalwood
has been put under auction. If the
same sandalwood can be utilised by
starting a factory, the constituency
people will get benefit and it will
help to solve the unemployment pro-
blem. If a factory had been started
there, this ugemployment probiem
will go and at least thousand people
in my constituency will be benefited.
Now, what has happened is this. Rs. 17
crores worth of sandalwood had been
taken away to some other constituen-
cy, to some other State, though it is in
India. This new factory may be star-
ted by the new Government and 1
expect this news to come from: New
Delhi. I expect this announcement
by the new Government that this
factory will be started there.

Mr. Kumari Anandan said someth-
ing about Mr. Kamaraj, our beloved
leader, The late Shri Kamaraj never
said in his last words that the
Congress-O should have the alliance
with the DMK corrupt people. Ka-
maraj in his lifetime said, “the DMK
are corrupt, they have misuseq their
power, they should be punished”.
This is what Kamaraj said all hig life.
Mr. Kumari Anandan cannot deny
what I say. The people in Tamilnadu
know this. Everybody spoke of the
DMK as the corrupt people, I am ex-
pecting an announcement from the
Prime Minister regarding the sitting of
the Inquiry Commission. 1 hope he
will make announcements regarding
the elections in Tami] Nadu and Pon-
dicherry, We are ready to face the
people.

On behalf of the Anna DMK 1 re-
quest the Prime Minister to announce
a date about conduct of elections in
Tami]l] Nadu when he replies to the
debate tomorrow. Thank you.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
5, 1977/Chaitrq 15, 1889 (Saka).





